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THE 
PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFHCIAL REPORT

PARLIAMENT OF INDIA 

Thundav, 3rd May, 1951

Tfie House met at Half-past Eight of 
the Clock.

LMr, S p e a k e r  in  the Chair] 

ORAL ANbWfcRS TO QUESTIONS 
S t o r e s  P u r c h a s e  C o m m itte e

•8751. Shri SIdhva: Will the Minis
ter of Works, Prodaction and Supply
be pleased to state:

(a) whether a Stores Purchase Com
mittee has been recently appointed;

(b) if so, what is the composition
a n d  its terms of relerence; and

(c) whether it will have power to 
enquire into the working of the present

of purchases in our foreign

The Minister of Works, ProduetioB 
Supply (Shri GadgU): (a) No.

(b) and (c). Do not arise.
Shri Sidhva: May I know whether 

it is contemplated to have a Stores 
Purchase Committee at an early stageT 
If not, may I know the reasons foritr

Shri Gadgil: It is very difficult to 
say what is under contemplation. But 
I may inform my hon. friend that since 
the Clim ates Committee made certain 
recommendations in this respect the 
whole question Is under the considera
tion of Works, Production and Supply 
Ministry with a view to securing 

!j^tter efficiency and speedier purchase.
!She matter has not yet. however, been 
liAally settled. Therefore, I have 

In regard to (a) that the Com- 
nuttee appointed.

Slirt When is (t likely to be
■P iw toted; "" • y  J know ?

67 P  S D '

SMS

Shri GadgO: As sooh as we finalise 
our conclusions both as regards th^ 
terms of reference and as regards the 
personnel, it will be announced.
-Shri Sldhvm: Is there any difficulty 

in...
Mr. Speaker: Order, order.
Shri Sondhi: In view of the urgency 

of the matter will the hon. Minister 
give an assurance that it will be 
finalised before the end of the session?

Shri Gadgil: In view of the urgency,
I can assure the House that it will 
be done as quickly as possible.

Shri Shiva Rao; May I know 
whether, in the event of the terms of 
a contract being varied from the 
normal form of contract, the previous 
concurrence of the Ministry concerned 
is obtained before the contract is 
placed abroad by any of our foreign 
representatives?

Shri Gadgil: The usual procedure It 
that very rarely the normal procedure 
is departed from and In all cases fn 
which the normal procedure is departed 
from a statement is laid on the Table 
of the House, which was done only 
two days ago. Sometimes previous 
consultation takes place, but if the 
matter is very urgent previous con
sultation obviously becomes very 
difficult.

Shri Shiva Eao ro se—
Mr. Speaker: I think it is going 

beyond the scope of the question. All 
these questions arise on the merits of 
the matters for enquiry.

Rubber Good*

•375Z. Pandit Mtmlshwar Datt
Upadhyay: (a) Will the Minister of 
Commeree and Industry be pleaded to 
state the total amount of flnishea 
rubber goods consumed In India and 
produced in India?

(b) Do we have sufficient raw mate
rial for the Industry?
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(c) From what countries do we 
import raw rubber?

The Deputy Minister of Commerce 
jtnd Industry (Siiri Karmarkar): (a)
Value of goods consumed per annum 
Rs. 18 crores (approximately).

Value of goods produced per annum
Rs. 20 crorcs (approximately).

(b) No. Sir.
(c) Malaya and Ceylon.
Pandit Munishwar Datt Upadhyay:

Is there any increase in the produc
tion of raw material for our industry?

Shri Karmarkar: According to our 
plans they will increase gradually.

Pandit Munishwar Datt Upadhyay:
What is the deficiency in the raw 
material required for the rubber In
dustry?

Shri Karmarkar: In respect of the 
principal raw material for tyres, that 
Is raw rubber, our total annual re
quirement is 20,000 tons: the quantity 
available in India is 15,500 tons. So 
the quantity we import is 4,500 tons. 
In respect of tyre cord, our annual 
requirement is 5,020 tons; the quantity 
available in India is 4,500 tons.

In respect of other raw materials 
like carbon black, sulphur, wire, etc., 
our requirements vary, but our pro
duction is nil.

Pandit Munishwar Datt Upadhyay:
May I know whether any steps are 
toeing taken to make up the deficiency 
in  the production of raw rubber?

Shri Karmarkar: As I said we have 
a plan of increasing the acreage under 
rubber and we hope to make gradual 
increase in the near future.

Kaiut Bhagwant Roy: What is the 
<juantity that we import from Malaya 
and what is the price we have to pay 
for them?

Shri Karmarkar: I have no separate 
figures of import from Malaya and 
Ceylon. But I shall try to get them.

D ir e c t io n ik g  o r  Jure
*3753. Shri A. C. Gnha: Will the 

Minister of Commerce and Industry be 
pleased to state:

(a) whether there is any directional 
allocation of jute goods to purchasers 
in the U. S. A.;

(b) if so, since when it has been 
introduced; and

(c) what is the purpose?
The Deputy Minister of Commerce 

Industry (Shri Karmarkar): (a)

There has been no directional alloca
tion of jute goods to individual con
signees in U.S.A. since the decontrol 
of jute goods* prices.

(b) The directional control referred 
to by the hon. Member was introduced 
with efTect from 1st December, 1950.

(c) Its purpose was to ensure, ai
far as possible, supply of jute goods 
to genume consumers in U.S.A. at con
trolled prices, and to prevent black> 
market transactions. ^

Shri A. C. Guha: Have the Gover^ 
ment received any report that even c 
directionally-controlled jute mam 
factured goods there was some un 
declared profit made by the shippers?

Shri Karmarkar: Directional control 
ordinarily minimises such unexplained 
profits, but it is possible that some 
little undeclared profits might have 
been made.

Shri A. C. Guha: May I know what 
was the percentage of directionally- 
controlled jute goods to the total pro
duction?

Shri Karmariutr: If I remember 
aright, excepting 10 per cent, the 
whole of the goods exported to 
was under directional control; but I 
should like to verify.

Shri A. C. Guha: What is the total 
monthly export?

Shri Karmarkar: I should like to 
have notice of that question.

Shri A. C. Guha: As regards (a), 
am I to understand that since Jute 
prices have been decontrolled, there hs 
no directional control?

Shri Karmarkar: That is how 1 
understand it.

Shri T. N. Singly The hon. Minister 
stated that the directional control h a t 
been introduced to prevent black* 
marketing in U.S.A. May I know 
whether it is a fact that there is no 
black-marketing of goods in the U.S.A.T

Mr. Speaker: The hon. Member la 
giving information.

Shri Karmarlcar: I shall benefit b j  
it. i

Shri Naiiruddin Ahmad: Is it
that the U.S.A. b:we stayed out of thf .̂ 
m a rk e t— that they are not buyir ju t. 
goods? tyj'

Shri Karmarkar: At the 
mortient I understand that orf- 
of the high prices prevailing 
market has been dull thes'
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SaiUi Mohittddin: Is it a fact that 
^ue to control and subsequent de
control, the business people have 
gained at the cost of the agriculturist?

Shri Karmorkar: If there had been 
stocks with the middlemen at the time 
of decontrol, it is likely that the 
middlemen may have made profits 
,which otherwise they would not have.

Scheduled Castes in P akistan

' *3756. Shri Chandrika Ram: Will the 
•rime Minister be pJ eased to state 

many cases of loot, arson and 
^rcible conversions of Scheduled 

pastes in Pakistan have been taken up 
.*rith the Government of Pakistan from 
6th April, 1950 to this day?

The Deputy Minister of External 
Affairs (Dr. Keskar): No separate
statistics regarding incidents a ife c tin g  
Scheduled Castes are available. About 
€r716 cases jot loot, arson and other 
BCts of vloljenoe against members of 
the minority communities in East 
Pakistan have been referred to the 
Pakistan Government so far.

About 46 cases involving forcible 
conversions of about 120 persons have 
4tlso been taken up with the East 
Pakistan Government.

fihrl Chandrika Bam: How m a n y
people have left Pakistan during this 
{period on this accoimt?

Dr. Keskar: It is very difficult for 
ine to give the number of people who 
left Pakistan on this account only. No 
statistics in this direction have been 
compiled.

Shri Chandrika Kam: What is the 
estimated loss of life and property 
^belonging to the S<^heduled Castes due 
to  all these incidents?

Dr. Eeskar: It is not possible for us 
to  make any survey of the loss either 
of life or property as a whole in East 
Pakistan. It is not our territory. What
ever cases have been Ijrought to t ^  
notice of our Deputy High Commis
sioner and the Central Minister, it is 
only those which we can take cogniz
ance of.

Prof. S. L. Saksena: Is there any 
truth is the report that recently there 

 ̂ has been a new exodus from there?
i  Dr. Keskar: I do not think so. Sir.
Tr'^Sfiri A. C. Gttha: May I know how 
Szii, - cases of forcible conversfons the 

rnent have received reports of?
fflii*! wr'l^kar: 120 persons were in- 

The cases of forcible conver-

07 P.S.D

Shri A. C. Guha: Durlof what
period?

Dr. Keskar: From April, 1950 up4i>- 
date.

Survey or  Cottage Industries

'*'3757. Dr. V. Subramaniam: Will
ttie Minister of Commerce and lndnatr:f 
be pleased to state:

(a) when was the last survey of 
cottage industries in India made; and

(b) if so, in how many places and if 
not, whether Government projK>se to 
undertake one in selected places in 
India, for a comprehensive plan to 
develop cottage industries in States?

The Deputy Minister of ________
and Industry (Shri Karmarkar): (a)
No general survey of cottage industries 
has so far been made by the Govern
ment of India. A sample survey of 
cottage and small-scale industries was,
however, conducted in 1050.

(b) The survey was conducted in 
the Aligarh-Harduagan] area, covering 
about 200 sq. miles. It is proposed to 
ask the State Governmenis to carry 
out surveys on similar lines In selected 
areas.

Dr. V. Subramaniam: Have Govemr 
ment any information regarding the* 
articles of cottage hidustry which are 
In demand in U.K. and U.S.A.?

Shri K arm arkar I may repeat ^  
information already given . taw  
brocades, articles made of Ivofjr* 
curios and similar articles are to 
demand, but as I have Intorm rt t t a  
House earlier articles of the value of 
not more than 10 dollars are popular 
in the United States.

Dr. V, Snbnunaaiaa: What WM tte  
total amount of sales of tt»e«e co t t ^  
industry articles In foreign countrto*T

Shri K u m u k ar: That InformatioB 
is not readily available with me.

Sliri SliiT» Bao; Is it a fact that tbe 
Cottage Industries Board ,■
resolution two years ago and a g to  
this year, asking for a Stat*-wia» 
survey of cotuge Industries am^ if 
what action has been taken by tli» 
Ministry on the same?

Shri Karmartar: As m y  hw. trim a  
k n o w s v e ry  w ell. ^ o M g e  
a re  p r in c ip a lly  a s u b j ^
Ju risd ic tio n  o f th e  S ta tM  a d n ^ t a ^  
tio n s . a n d  a f te r  th e  m ee tin g  r r f e j ^  
to  by  m y  hon. f r ie n d  w e
the recommendations. I
that the States of B om ^y.
TiAniyAl an d  T rav an co re -C o ch ln  have
SSTe'n artlon on the ^ d ' s ^ u g ^  
tion. In respect of the others we snau
remind them.
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Shri Shiva Bao: fs it a fact that the 
Under Secretary in charge of cottage 
industries has twenty-five other seo  
tions in his charge and therefore is 
unable to devote any time to cottage 
industries?

Shri Earmarkar: Well, Sir, in addi
tion to cottage industries the Under 
Secretary in charge has some other 
work—not as much as twenty-flve sec
tions I hope—but I do not think on 
account of that reason there has been 
a  deficiency in the work of the Cottage 
Industries Board or looking after the 
interest of cottage industries.

Sliri Rudrappa: May I know whether 
the Government have prepared any 
scheme for the development of cottage 
industries based on the lines of the 
Beport submitted by the Committee 
set up by the All India Congress Com
mittee?

Shri Karmarluu:: At the moment I 
have not got before me the scheme 
as is said to have been prepared by 
the A.I.C.C., but we have ourselves an 
adequate organisation and our Com
mittee are preparing schemes and 
they are under execution.

Shri T. N. Singh: As the hon.
Minister has stated that surveys are 

.being made or are to be made In 
selected areas, may I know what are 
the selected cottage industries in which 
surveys will be made?

Sliri Karmarkar: I understand that 
different Governments have different 
methods of doing ^ e  thing. The Gov
ernment of Bombay for Instance have 
made a survey in respect of 22 indus
tries, and the Government of West 
Bengal in respect of four industries. 
In the Aligarh-Harduaganj area which 
was investigated under the direct 
supervision of the Government of 

India the survey covered an area 
of 200 sq. miles and in all the survey 
was conducted in respect of 73 indus
tries—rather exhaustive.

Shri S. N. Das: May I know whether 
the Cottage Industries Board have 
ever sought the co-operation of the 
All India Village Industries Associa
tion?

Shri Karmarkar: Yes, Sir. we have 
a representative of the ^ 1  India 
lafle Industries Association on me 
Cottage Industries Board, and we ^  
seek the co-operation of every r^evant 
body.

Shri B, K. Das: May I know whether 
•nv scheme for the devriopment of 

tedustries 1. under the con- 
•Meratlbn ol the PUnxUng Conunl^ 
sionT

Shri Karmarkar: Yes, Sir, so far as 
I know, the Planning Commission a re  
considering in detail the proposals 
which they are to make to the Govern
ment of India in this m atter as part 
of their work.

International Cotton Advisory 
Committee

*̂ 3758. Shri Jnani Ram: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) whether the International Cotton 
Advisory Committee has decided to  
create a World Cotton Fund;

(b) if so, what will be the contri* 
bution of India;

(c) the total amount proposed to b e  /♦< 
collected for the fund; and

(d) whether any amount is to be j.
obtained from the World Monetary y 
Fund? ^

The Minister of Commerce and In
dustry (ShH Mahtah): (a) to (d). 
Government is not aware of any 
decision having been taken by the
International Cotton Advisory Com
mittee to create a World Cotton Fund.

Newsprint

♦3759. Shri Sidhva: (a) Will the  
Minister of Commerce and Industry
be pleased to state whether any 
experiment to produce newsprint has 
been made in Travancore-Cochin?

(b) If so, what is the result df such 
an experiment?

(c) Is there sufficient raw material 
for producing newsprint on commercial 
basis?
. (d) If so, what steps do Government 

propose to take in the matter?
The Deputy Minister of Commerce i] 

and Industry (Shri Karmarkar): (a>
and (b). Government have no infor
mation. ;

(c) Yes. Sir. ^
(d) Establishment of mills for the  

production of newsprint is left to prir 
vate enterprise. All possible assistance 
will be rendered by the Government 
to the promoters.

Shri Sidhva: Arising out of the 
answer to part (c) of the question, if  
there Is sufficient raw material fo r 
producing newsprint, may. I know why 
there Is generally a shortage of newsK 
print In this country?

Mr. Speaker: Order, order. Has the 
hon. Minister any reply to give to that 
question?

Shri Karmarkar: Sir, I think the 
hon. Member knows obviously that
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raw  material is not the only thing 
required: there bras to be the enter
prise, capital, somebody doing it and 
60 on.

Pandit Thakur Das Bhargava: Is the
Government aware that from bagasse 
newsprint has been manufactured in 
India also by way of experiment?

Shri Karmarkar: I think my senior 
colleague the hon. Commerce Minister 
might like to answer that.

'The Minister of Commerce and In
dustry (Shri Mahtab): I told the 
House the other day that Italy has 
been experimenting on this, and even 
in Italy the production of newsprint 
from that raw material has not oeen 
started on a large scale. Here in India 
also the Lotus Company are experi
menting on that.

Pandit Thakur Das Bhargava: Has
Government explored the possibility 
of producing newsprint in India out 
of bagasse'.^

Shri Mahtab: It is a private firm 
which has taken up that work.

Dr. Deshmukh: Is it a fact that 'all 
possible assistance’ in this case means 
no assistance?

Mr. Speaker: Order, order.

Shri Sohan Lai: May I know what 
Is the cost of this experiment and 
whether it is cheaper or dearer as 
compared to other such experiments?

Shri Karmarkar: I said in reply to 
<a) and (b) that Government have 
no information. It therefore follows 
that Government have no further in- 
Cormation on the point asked by the 
bon. Member.

Cloth E xport to P akistan

^3760. Dr. Ram Subhag Siagh: WiU 
the Minister of Commerce aad 1ii4imi-
try  be pleased to state the yardage of 
cloth which has been fixed for export 
to Pakistan during the current year?

The Minister of Commerce and In
dustry (Shri Mahtab): The amount of 
mill made cloth fixed for export to 
Pakistan during the year 1951 is 
44 mUUon yards. It has also been 
agreed in the Trade Agreement to 
supply 15,000 bales of handloom cloth 
during July, 1951 to June, 1952. Export 
of certain varieties of handloom cloth 
to East Pakistan is however allowed 
without quantitative restrictions under 
the Trade Agreement.

Dr. Ram Sabhag Stngh: May 1 Ipow 
wliether the cloth yardage to Pakistan

mentioned in the Indo-Pakistan T tade 
Agreement has been outstripi^d?

^ ^ t a b :  Actually the expott 
will begin from July. It has not 
been made.

Dr. Ram Subhag Singh: May I know
whether our supply of cloth to Pakistaa 
IS linked to the supply of cotton from 
Pakistan?

Shri Mahtab: There is no bargain
ing from that point of view, but we 
expect some quantity of cotton from 
Pakistan.

Dr. Ram Subhag Singh: May I know
whether the price level of Pakistan 
cotton which wo import is reconciled 
with the price level of the cloth ex
ported which is based on the prices of 
Indian cotton?

Shri Mahtab: There is ^no control 
oyer the prices of exported cloth. 
Similarly Jhere is no control over the 
prices of the imported cotton. So thero 
has been no bargain on that point.

Subhaj Siach; Is it a fact
that the Indian cotton grower is p re
pared to sell at a less price than what 
we are going to pay to Paldataa 
cotton?

Shri Mahtab: At present the ooii* 
^ l l e d  price of Indian cotton is lower 
than the price of cotton elsewhere.

Shri Raj Bahadur: What has beeo 
the effect of the new exchange ratio 
on the price of cloth that is exported 
to Pakistan?

Sltrl Mahtab: That I cannot sar 
l^ a u s e  the export has not yet s t a r t s  
When it starts, we will know exaetiF 
the price.

Shri Raj Bahadur: May I know 
whether the tariff policy will be fw* 
vised?

Mr. Speaker: That is a hypothetlert
question at this stage.

Shrimatl Reaaka Ray: In view a i  
the extreme shortage of cloth In 
country, will Government revise ita 
policy of exporting cloth to foreljpa 
countries?

Mr. Speaker. Order, order. It baa 
been replied to so many times.

T ow nships AaotmD Delhi

*3761. Dr. Ram Subhag Slagh: W ill 
the Minister of Works, ProdaeHea aad 
Supply be pleased to state whether I t  
is a fact that the Central Co-ordination 
Committee for the Development of 
Greater Delhi has advised G ovetnmttn
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ttiat i te  townships for the rehabilita
tion of displaced persons awaiting 
^settlem ent should, in future, be 
located outside the mile-long green- 
belt round Delhi?

The Deputy Minister of Works, 
froduction and Supply (8hri Bura- fohain): Yes.

Dr. Ram Subhag Singh: May I know 
the number of displaced persons in 
Delhi still awiting rehabilitation?

8hri Buragohain: According to the 
Chief Commissioner, the number of 
people who are still in the streets of 
Delhi are about U lakhs. •

Dr. Ram Subhag Singh: How long 
would it take for the Government to 
resettle them?

Shri Buragohain: The Central Co
ordination Committee for the develop
ment of Greater Delhi has decided 
that aU surplus refugees and new 
refugees should be rehabilitated beyond 
the green-belt.

Dr. Ram Subhag Singh: My question 
Is how long it would take to get them 
resettled— t̂he time limit?

Shri Buragohain: It is very diflAcult 
to say a t the moment.

The Minister of Works, Production 
SBd Supply (Shri GadgU): It wiU
happen sooner if the House accepts the- 
proposals embodied in the Bill which 
u  under consideration.

Pandit Munishwar Datt Upadhyay:
May I know what is the radius of the 
green-belt round Greater Delhi?

Shri Buragohain: It will be about
4 and 5 miles around the city.

C otton  E x po rt

•3762. Shri A. C. Guha: Will the
Minister of Commerce and Industry
be pleased to state:

. (a) the quantity of raw cotton ex
ported in the year 1950;

(b) whether there has been any in
crease of export in 1950 over the 
quantity exported In 1949;

(c) whether fncre was any exporl 
over and above the quantity to be 
•scport^  according to trade pacts with 
41fferent countries; and

(d) if so, what is the reason therefor?
The Minister of Commerce and In- 

(Shri MahUb): (a) 1,89,196

<b) No. '
<c) Yes.
(d) The varieties exported in 1950 

mostly Bengal DesHi, Assam and

Comilla. The production of these 
varieties could not be fully consumed 
in India and the exportable surplus 
was in excess of the total quantity 
covered by Trade Agreement.

Shri A. C. Guha: May I know with 
which countries we have a trade pact 
for the export of cotton?

Shri Mahtab: In this connection, 
with your permission I may correct 
one thing. With regard to our exports 
to U.S.A. the other day a supplemen
tary question was asked by Kal^a 
Bhagwant Roy and there seems to be 
some misunderstanding of what I said 
then. This statement will make the 
position clear. Exports of cotton during 
the years 194a-50 were to the follow
ing countries: Australia, Austria, Bel
gium, Canada, China, Denmark, 
France, Germany, Hongkong, Italy, 
Japan, Norway, Netherlands, New 
Zealand. Portugal, Sweden, Spain, 
Switzerland, Thailand, U.K., U.S.A. and 
others. I lay this statement on the 
Table of the House. [See Appendix
XXIV, annexure No. 1.]

Shri A. C. Guha: Are we to under
stand that our export excesses have 
been in the case of all these countries? 
How far do our exports exceed our 
trade pacts in all these countries?

Mr. Speaker: The hon. Member pre
sumed that the export quota is fixed 
for each country separately?

Shri A. C. Guha: The hon. Minister 
has stated that our export has really 
exceeded the quota fixed by our trade 
pacts and I want to know in respect 
of which countries vm have exceeded 
our quota?

Mr. Speaker: Therefore his assump
tion seems to be that the export quota 
is fixed for each country separately. 
Is that so?

Shri Mahtab: That is not correct. I 
have said that we have exported to 
these countries. With some countries 
we have a Trade Agreement but with 
some we have no Trade Agreement.

Kaka Bhagwant Roy: Is there any 
control on the purchase and sale of 
cotton which is meant for exports?

Shri Mahtab: There is no control.
Kaka Bhagwant Roy: May I know

what is the total production of Bengal 
Desi short staple cotton and what is 
our home consumption and what is 
the carry-over annually?

Shri Mahtab: I cannot say ofT-hand. 
Our total production is estimated at 
about 3 lakh bales and our local con^ 
sumption is 14 lakhs and we export 
U  lakhs.
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Ch. Ranbir Singh: Is it a fact that 
the margin of profits of export of 
Desi cotton is as much as 40 per cent, 
of the cbntroUed price of raw cotton?

Shri Mahtab: The export price is 
much higher than the controlled price 
and that created some trouble last 
tim e and we are looking into the 
question of how we can adjust these 
prices.

Thakur Krishna Singh: May I know 
what is the total Dollar earnings on 
account of export of cotton in 1949 
and 1950 respectively?

Shri Mahtab: I have not got the 
cfxact figures of the Dollar available, 
but we have exported to hard currency 
countries about 1,33,750 bales. If the 
honr Member puts a separate question, 
I  shall give him the information.

Mr. Speaker: Next question.
I ron  and Steel A llotm ent

*3763. Shri A. C. Guha: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) what was the quantity of iron 
and steel that was allotted for agricul
tu re and rehabilitation works during 
the last three years viz., 1948, 1949 and 
1950;

(b) how the priority in allotment to 
different heads as regards iron and 
steel is fixed; and

(c) what are the agencies of distri
bution of Iron and steel allotted for 
agriculture and rehabilitation purposes?

The Minister of Commerce and In
dustry (Shri MahUb): (a) A state
ment is laid on the Table of the 
House. (Statement I).

(b) Allotments are made once in 
th ri^  months on ad hoc considera
tions of urgency and importance of 
the demands submitted under different 
heads; demands of the Defence 
Services, RaUways, Agricultural and 
RehabiUtation works are accorded 
q>ecial treatment.

(c) A statement is laid on the Table 
of the House. (Statement II).

STATEMENTfl 
AUotmmt of ircn and Heei (in tons)

Q uota 1948 1949 1950

Agrioiiltiire
Rehabilitation 8,127

70,607
27^21

195,197
37,211

Separate agriovUvral quota w»« 
introduced only ttom  Period 11/1949.

8op»rate quota for B^thabOHaUon 
MinUtry was introduoad from Period 
n/194S.

Oral Answeri

STATEMENT II

3851

Purpase for which 
irot) and steel ii 
required.

Agriculture

Rehabilitation

Authority re»> 
pon^ible for 
difttrihutioTu

Mitii -try of Agrioul 
ture ttiui State Qo» 
vermnoiiis.

Miuibtry of Reha* 
bilitation State 
Qoveri-n^eiitK.

Shri A. C. Gnha: May I know how 
wise?^' allotment distributed State-

Shri Mahtab: If the hon. Member 
wants figures, I can supply to him 
later on, because I have not got the 
fifi^res State-wise. We take into con
sideration the priority as has been 
mentioned in my reply. It starts from 
Defence Services, R^lways and th in  
comes Agricultural and Rehabilitation 
works. After the Agricultural and 
Rehabilitation works, we Invite the 
representatives of the State Govern
ments and we discuss with them t h ^  
requirements and then the quotas are 
fixed.

Shri A, C. Guha: ^ave Government 
got any special agency for distribut
ing steel and iron to the agriculturists 
in the rural areas?

Shri Mahtab: I have already laid 
on the Table of the House a state
ment from the Agriculture Ministry 
showing how the distribution takes 
place.

Shri Bathnaswamy: Is it a fact that 
the bulk of the allotment made to the 
Madras State has not reached them 
and were any representations made to 
the Centre In regard to the relaxation 
of restrictions?

Shri Mahtab: It must have reached 
the Madras State. We have received 
no complaint from the State Grovem- 
ment.

Shri Rathnaswamy: May I know 
whether the Government is aware of 
the fact that the allotment made to 
the State of Madras has not reached 
its destination because of certain 
shortage of wagons, etc.? •

Shri Mahtab: It must have reached 
them; otherwise, the Madras State 
Government would have complained to

Shri Sidhva: The hon. Minister 
stated that the allotment is made 
every quarter. In view of the change 
of policy for other articles by the
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Commerce and Industry Ministry, lor 
every hall year, wiU he not apply the 
same period tor iron and steel also?

Shri Mahtab: The hon. Member 
knows very well that our allotment 
will depend on the availability of iron 
and steel, which really means the 
availability from other sources; apart 
from our production here the avail
ability from abroad is also a problem. 
So the quarterly arrangement is better 
than a six-monthly arrangement.

Pandit Maltra: May I know if the 
hon. Minister is in a position to tell 
the House if special quotas of iron 
and steel have been ear-marked in the 
different provinces for the use of 
refugees in the work of rehabilitation?

Shri Mahtab: I am sure about that 
because special allotment is made for 
rehabilitation work, and the Rehabili
tation Ministry distributes them to 
the State Governments on the express 
understanding that the quota will go 
to the use of refugees. That being the 
case, I have no reason to think that 
the State Governments do not distri
bute to the refugees.

Shri Sidhva: May I know...

Mr. Speaker: I think we have had 
enough questions on this.

Pandit Maitra: One question. Sir. 
Is the hon. Minister aware that so far 
as U.P. is coQperned, where loans have 
been granted to the refugees for re
habilitation in industries, the Govern
ment has definitely told us that no 
fteel quota is available for the 
refugees?

Shri Mahtab: I shall make enquiries 
about that. What I am Inclined to 
think is that probably their demand 
has not been met in full and therefore 
they are not in a position to supply.

Pandit Maitra: They say, no quota.

Mr. Speaker. Next queation.

C l o t h  ( P r o d u c t io n )

*3764. Shri B. R. Bbagat: WiU the
Minister of Commerce and Indutitry be 
pleased to lay on the Table ot the 
House a statement showing:

^a; the production of cloth in the 
month? of January. February, March 
and AprU, 1951;

(b) the exports of cloth in the res
pective months; and

(c) the allotment of quotas made to 
different States in these months?

The Minister of Commerce and In
dustry (Shri M ahtab): (a) to (c>.
Statements are placed on the Table 
of the House. [See Appendix XXIV. 
annexure No. 2.]

Shri B. R, Bhagat: As regards the 
production of cloth, the statement 
shows that whereas in January the 
production of cloth was 338 million 
yards, in February and March, it has 
gone down to 312 and 316 million. 
May I know the reasons for this fall 
in production?

Shri Sondhi: February has 28 days,

Shri Mahtah: There is difference in 
the working days. The working days 
in January are more than the working 
days in February. So far as produc
tion is concerned, it is steadily on the 
increase. I have promised the other 
day that I shall place all these 
materials on the Table of the House 
as soon as possible. I am collecting 
figures.

Shri B. R. Bhagat: May I know the 
average monthly target for production 
of cloth?

Shri Mahtab: There is no target 
f ix ^  for this purpose. But, we are 
tr^ n g  our utmost to see that 4,300 
million yards are produced in this 
year.

Dr. Ram Sabhag Singh: May I know 
whether our textile exports to Pakistan 
are co-ordinated with our over-all 
textile export policy?

S M  Abhtab: Our export to Pakistan 
is included m the target of export 
which we have fixed lor ourselves. It 
is not beyond that.

Raw Subbag Singb: May I know
whether there is any difference in the 
policy which we are adopting in re 
gard to exporting cloth to differeot 
countries other than Pakistan?

Sbrl Mahtab: No; It is on the same 
basis.

Shri B. R. Bhagat: May I know the 
target for cloth export in 1951, and 
lor bow much export licences have 
so far been issued?

Sbil Mahtab: I have answered that 
question some time back. The target» 
so far as I remember, on the whole, 
is about 800 million yards for 
year. Therefore, about 400 million 
yards will be exported in this halt 
year. Licences have, of course, been 
issued on a much larger scale; but the 
export has been staggered In this w v -

Dr. V. Sabramanlam; Out of tbm 
yam  supplied to the various milla,
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w h at percentage Is converted into 
4hotie8 and saris?

Shri MahUb: I have not got the 
figures here. We have passed orders 
on  the mills to produce dhoties and 
saris to a certain extent.

I n ter -State M o v em en t  o r  
Co m m o d ities

•3765. Shri S. N. Das: Will the Minis
ter of Commerce and Industry be 
pleased to lay on the Table of the
House a statement showing the res
trictions in force in various States on 
inter-State movement of commodities 
other than food grains and the restric
tions that have already been lifted?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): I
lay on the Table of the House a state
ment containing the information asked 
lor. [See Appendix XXIV, annexure 
No. 3.]

Shri S. N. Das: May I know whether 
the State Governments were asked by 
the Central Government to remove the 
restrictions on the inter-State move
ment of commodities except food- 
grains, by the end of February, 1951?

Shri Karmarkar: It is not the State 
Governments that made the request;
I think it is we that asked the Govern
ments to remove the restrictions and 
they have done so to the extent that 
they have thought possible.

Shri S. N. Das: What I asked was 
whether the State Governments were 
asked by the Government of India?

Sbii Kannackar: That is a fac t be
cause we do believe in the free inter
s ta te  movement of commodities and 
therefore we have asked the Stata 
Governments to lift the restrictions.

Shri S. N. Das: Which of the SUta 
Governments have complied ^ t h  the 
request made by the Central Govern
ment?

g h rl K arm arfcsr: AU th e  S ta te
Governments have complied to the 
•x ten t which tiiey have thought 
possible.

Shri S. N. Dm: May I know whether 
In view of the restrictions placed by 
the  various State G °vernm e^O T  t t e  
InterkStete movement 
production of some artcles have 
iuHered to a great extent?

Hhrl Karmariuir. I am not aware 

cement whidr are in short supply.

Shri J. N. Hasarika: May I
why, of all the Part A States, there is 
restricUoii on the movemeat ot doth
in the case of Assam only?

Shri Karmarkar: 1 think the boo. 
Member should address that questkm 
to the Assam Government.

S tate T rading Com m ittee  R sport

■̂ 3766. Dr. Desbmukh: WiU the
Minister of Commerce and ladustrj
be pleased to state:

(a) whether the consideration of the 
recommendations of the State Trading 
Committee has been completed; and

(b) if so, whether Government pro
pose to lay on the Table of the Housa 
a statement showing the decisions 
taken and steps taken to implement 
them so far?

The Deputy Minister of Commem 
and Industry (Shri Karmarkar): (a)
and (b). The report of Committee o d  
State Trading is still under considera
tion.

Dr. Desbmukh: May I know if the 
Planning Commission has gone througb 
the report and have they submitted 
their views on it?

Shri Karmarkar: I understand that 
they have examined the report; but 
I am not sure whether we have 
received their views.

Dr. Desbmukh: What is the present
stage of consideration? Is it advanoed 
or nebulous?

Mr. Speaker: Order, order.
Sbrlmati Beauka Ray: How kng

will it be under consideretioo and 
when may we expect some deciiknt

Shri Karmarisar: I think a ebort 
time will be necessary for us to eon- 
sider.

Sbrimali Beniika Ray: What is fibe
meaning of *short time*? •

Mr. Speaker: Order, order; lei m  
go to the next question.

M a n g an ese  and Iron Oris

M767. Dr. Deabmnkb: (a> Will ^  
M ip is te r  of Commerce and ladiM rf
be pleased to state whether there is 
any export duty imposed on mmngm  ̂
nese and iron ores?

(b) What is the auanUty ot (1) 
manganese, and (ii) Iron ores expor
ted monthly since 1st April, lO ti ta  
31st March, 1951?

(c) What were the prices pcevaSttac 
in India during those months at aaca
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«oaS l‘priresT ‘̂  interaa-

th i^ i  «t whichores were sold in foreign coun-

- ^ S o d b J ‘ o £

£ «  K 'S.S^-S
ore tait nV m  taS*oS. “

XXIV, annexure No. 4 (S ta tem eT l)  )

’S S v f ' iS!
^ k ‘ 1 .. (Statement II).] As 

prices, the
b ^ w i n  °K«“  available at present ^  wlU be placed on the Table of 
the House, when It is available.

ava^bfe!*^ Is not
Dr. Oeshmakh: Will the hon. Minis- 

pleased to tell me the reason 
< c! W h ich  was 1.05.000

September has gone down to
t te S ^ h tr?  November andP e ^ b e r ?  Are there any particular

wanted it before did not want it later.
Bw. Desnmkh: The prices shown a i

January—
Rt. »7; February—Rs. 94; and In March 
tt has ^ e n  Rs. 127. Is it merely due 
to market fluctuations or are there 
WT reasons why the prices have shot 
up in March?

^  Karmarkar: I think, market 
fluctuations as my hon. friend rightly 
observed.

Shrl Brajeshwar Prasad: May I 
know the total quantity of manganese 
exported to America during the period 
Irf April, 1950 to 31st March, 1951. 
and whether the Governments of 
China and Russia have approached the 
Government of India for their share 
In this strategic raw material?

Shrl Karmarkar: With regard to 
the United States, in 1948, we 
exported......

Mr. Speaker: He has asked for the 
figure for the period 1st April, 1950 
to 31st March, 1951.

Shrl Karmarkar: I should like to 
have notice.

Shrl Brajeshwar Praaad: What
about the second part of the question?

Shri Karmarkar: For the second 
part also, unfortunately, I want notice.

Dr. Deshmukh: Does not the Govern
ment know what is the diiference a t 
any particular time between the 
international price and the price pre
vailing in India?

Shrl Karmarkar: I think in respect 
of some, we know; for Instance, in 
the case of Jute goods, we happened 
to know. But we do not know in 
respect of all commodities at any 
particular moment.

Dr. Deshmukh: Am I to understand 
that the Commerce Ministry is not 
in a position to give any advice.......

Mr. Speaker: Order, order.
Dr. Deshmukh: That follows.
Mr. Speaker: What follows?
Dr. Deshmukh: The hon. Minister 

stated in his reply that he is going to  
collect figures of international prices. 
That can only mean that at a partf*» 
cular time, the Commerce Ministry 
does not know what the internations^ 
prices art....

Mr. Speaker: Of all articles: all and 
sundry?

Dr. Deshmukh: I am only referrinir 
to manganese.

Mr. Speaker: Manganesa may be
one of them. Let us not argue that 
way.

Dr. M. V. Gangadhara Siva: May I 
know from which part of India, or 
which province manganese and iron 
ore is largely produced?

Shrl Karmarkar: I think to give a 
correct answer, I should like to have 
notice.

Dr. Deshmukh: Does the Commerce
Ministry give any advice to trade 
whether it is profitable for India at 
any particular time to export or not?

Shri Karmarkar: We have our re
presentatives abroad who give infor
mation. We do not advise.

Shri Sarangdhar Das: May 1 know
if the Trade Commissioners from time 
to time report the prices prevailing 
in the foreign markets?

Shri Karmarkar: They do so. but
not in respect of all the commodities 
and not for all periods In detail.

P r ic e  o p  U ganda C otto n

*3768. Dr. Deshmukh: (a) WlU tbm 
Minister of Commerce and InOuslnr 
be pleased to state whether the price
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per bale of 400 lbs. of Uganda cotton 
has now been fixed and if so, what is

(b) What is the staple length of this 
cotton and what is the quantity pur
chased?

(c) How much of it has so far arriv
ed?

(d) What subsidy per bale will Go
vernment give on this cotton?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b>. 
The prices of different varieties of 
Uganda cotton (1950-51 crop) pur
chased under Agreement with the 
Uganda Government have been fixed 
In pence per lb. f.o.b. East African 
p o rt A statement showing the prices, 
staple lengths of the difTerent varie
ties, and the quantity involved under 
each variety is placed on the Table of 
the House. [See Appendix XXIV, 
•nnexure No. 5.]

(c) 37,777 bales, upto the 14th 
April, 1931.

(d) No subsidy is. given on this 
cotton.

Dr. Deshmiikh: May I know how 
the price of Uganda cotton compares 
with those of Pakistan and Egypt?

Shri Bfahtab: These are difTerent 
varieties of cotton and their prices are 
different. They have got different 
names also.

Dr. Deshmnkh: I only want an 
approximate idea of the prices.

Mr. Speaker: Is any comparison 
possibleT

Shri Mahtab: Comparison may be 
possible, but I am not sure of th a t

Kaka Bhagwant Boy: Has the Gov
ernment taken any steps to grow this 
type of cotton in India and if so what 
has been the result?

Shri Mahtab: Th.e Cotton Committee 
I understand are taking some steps to 
produce the varieties of cotton which 
are now being imported.

Dr. Deshmokh: What other varieties 
are given subsidies besides this 
Uganda cotton?

Shri Mahtab: Last year we gave 
subsidies for the variety Imported 
from the United States.

Salt MANurAcruRiNc A gencies

•37G9. Shri Jnaai Ram: Will the
Minister of Works, Production and 
Supply be pleased to state:

(a) the area under and the capital 
Invested by the Govermnent and pri
vate sAt manufacturing agencies; and

(b) the quantity produced by Gov-  ̂
ernment melting units and the private 
melting units?

The Minister of Works, Production^ 
and Supply (Shri Gadgil): (a) A
statement showing the respective areas 
and capital investment is laid on the 
Table of the House.

(b) In 1950, Government factories^ 
produced 188 lakh maunds and private 
factories produced 525 lakh maunds.

STATEMENT

Total area Total oapital 
(in aorea) investiJd 

(in rupaea)

Goverzunent fao- 
toriM (excluding
lUndi Mines) 7,702 About Bm, 1 oror# 
private fao-
t  cries. 47,911 About 6 eroraa

Figures relating to  Mandi Hinet are ooi^ 
available.

Shri Jnanl Bam: From the stat^  
jment given by the hon. Minister I 
find that the figures relating to the 
Mandi Mines nave been excluded. 
May I know why these have not been 
included in this statement?

Shri Gadgil: The reason is the ' 
Mandi Mines were worked by the 
Mandi State and the Himachal Pra
desh Government. We got possession' 
of the same only a few months ago 
and valuation item by item, is being 
made. When completed and if the 
House so desires, 1 will lay the inform 
mation on the Table of the House.

Shri Jnanl Bam: May I know, 
whether the Planning Commission has 
made any recommendations regarding' 
the development of the salt industry?

Shri Gadgil: Several suggestiona
have been made. ‘

Shri Jnanl Bam; May I knoir 
whether any scheme has been d r a ^  
up for the manufacture of the by
products of salt?

Hhri Gadgil: Among the various, 
recommendations, some are in re ^ -  
tion to the byr-products of . this 
Industry,

P en cil Ma no ta ctu ri

♦3770. Shri Jnanl Bam: WiU  ̂ the 
Minister of Commerce and Industry 
be pleased to state:

(a) the number of lead pendt; 
factories in India:
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(b) the quantity of pencils manu
factured in India in the years 194WO
and 1950-51;

(c) the materials available in the 
country for the industry; and

(d) the materials and the quantity
thereof imported? ^

j  Minister of Commerce In- 
*̂ dti8try (Shri Mahtab): (a) 15.

1,42,000 gross (approx.)
(c) Woo4, clay and varnishes.
(d) Graphite—the quantity import

ed during eleven months, April, inso 
to February, 1951, is 14,193 cwts.

Shri Jnani Ram: May I know the
Siis^peri d̂ ? imported during

Shri Mahtab: I am sorry that figure 
is not with me.

Shri Jnani Ram: Is it a protected 
industry?

Shri Mahtab: Yes; only the other 
day we discussed the provisions re
lating to this industry.

Shri A. C. Guha: Have any pencil 
factories been closed down since 1946 
and if so, how many?

Shri Mahtab: I have no information 
on that.

I m po r t  o f  M otor Veh icles

^3771. Shri Rathnaswamy: (a) Will 
the Minister of Commerce and Indust
ry be pleased to state what was the 
total sum allocated by Grovemment 
for importing motor vehicles in th« 
last year?

(b) What was the sum allocated for 
the import of motor vehicles from 
the Dollar areas and the non»Dollar 
areas separately?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
A total sum of Rs. 2050 lakhs was 
aUocated by Government for import
ing motor vehicles in completely 
knocked down condition in the year
1950.

(b) A sum of Rs. 750 lakhs was 
allocated for the import of motor 
vehicles from Dollar Areas and a sum 
of Rs. 1,300 lakhs was allocated for 
Import from non-Dollar areas.

Shri Rathnaswamy: May I know what 
are the countries in the Dollar areas 
and what are those in the non-Dollar 
areas?

Shri Karmarkar: Dollar areas
largely mean the United States of 
America.

Shri Rathnaswamy: And the noiv
Dollar areas?

Shri Karmarkar: The other couDr 
tries—largely the United Kingdom.

Shri Rathnaswamy: What are the 
different varieties of motor vehicles 
to be imported?

Shri Karmarkar: Mostly cars«
cycles, omnibuses and lorries.

Shri Dwivedi: What is the sum
allocated for the import of motor-car 
parts?

Shri Karmarkar: Regardhig parts* 1 
have no information.

Prof. S. N. Mishra: May I know.
Sir, the name of the firm which has 
the license for the largest import?

Shri Karmarkar: I have not got the 
information at the moment, I can find 
it out.

Shri T. T. Krishnamachari: May 1
know, Sir, whether the hon. Deputy 
Minister can give a break-up of the 
figures between cars and public 
utility vehicles?

Shri Karmarkar: I think I 
better have notice.

'’had

Dr. Deshmukh: Sir, may I know
whether these figures represent the 
amounts actually spent or do they re
present only the allocations and if sa 
what portion of these amounts is being 
utiUsed?

Shri Karmarkar: I think this infor
mation is regarding the allocation ol 
licenses to be issued. It will be seros 
time before the licences fructify’— 
between four to five months. There
fore we have no ready hiformation 
regarding the fructification of the 
licences.

Dr. Deshmakh: May 1 know whether 
licences for the total value, covering 
both parts of the question have been 
issued?

Sltfi Karmarkar: I would not like 
to be positive, but I think the bulk d  
them have been issued.

Prof. S. N. Mishra:: May I know the 
countries in non-Dollar area other 
than the United Kingdom from wfaidh 
imports are allowed?

Shri Karmarkar: I have not «ot ttie
names of the countries.
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UdPORT AND E x po rt  L icen ces  for  
N e w  Co m e r s

*8T72« Shri Bathnaswamy: WiU the 
Blinister of Conmeree and Industry
be peased to state:

<a) whether any decision has been 
made by Government to increase the 
Quota of licences for Import and 
export for the new comers and if so, 
irhat;

(b ) how many new comers’ appiica- 
tions were received from Madras in 
ttre last year and how many were 
given licences; and

(c) whether there were any 
Scheduled Castes among these 
applicants and if so, how many were 
juven licences and if so, for what 
commodities?

The Deputy Minister of Commerce 
and Industry (Shri KarmarlLar): (a)
The matter is under active considera- 
tton and the decision of the Govern
ment of India will be announced as 
soon as possible.

(b) and (c). The information asked 
lor is not available as no record Is 
maintained of applicants according to 
tlieir place of residence or according 
to their castes.

9hri Rathnaswamy: Is it a fact that 
the Estimates Committee has recom
mended to the Government that more 
concessions should be given in regard 
to tlie new comers?

Shri Karmarkar: Yes, that is the 
IlK .̂

Shri Rathnaswamy: What steps
have the Government taken so far to 
implement that recommendation of 
the Estimates Committee?

Shri Karmarkar: As I have said, the 
question is under the active considera
tion of Government. The difficulty 
principally arises from the fact that 
we have to decide the extent to which 
the import and export trade Is to be 
opened to new comers. Secondly we 
have to decide the proportion of allo
cations as between established inv* 
porters and new comers and as both 
the established importers and new 
comers are pulling equally, we have 
not yet been able to arrive at a suit
able conclusion.

Shri Rathnaswamy: What is the 
difference between established shippers 
and new comers? What is the basis 
on which this distinction is being 
drawn?

Shri Karmarkar: On the basis that 
a new comer has newly come and the 
established shipper has already been 
established.

Shri Raj Bahadur: The hon. Minis
ter answered a similar question last 
Session in exactly the same way* 
May 1 know how soon we can expect 
a decision by the Government in this 
behalf?

Shri Karmarkar: I think by the 
next licensing period, which means 
next year. In the meantime we hope 
to arrive at a tentative decision.

^  Soadhl; What Is the dlfferent-e 
between a new comer and an absolute 
new comer?

Mr. Speyer; Order, order. We are. 
I am afraid, entering into arguments

Shri Karmarkar: Sir. I would like, 
to answer that question because it is. 
relevant. An absolute new comer is 
absolutely new to the trade. A new 
comer is new to the import trade, but 
not to the trading line ia such

S taple F ibre

*3773* Shri wni
Minister of Commerce and Industrybe pleased to state: ««uu«»ry

staple fibre is imported into this country;
countries from which staple fibre IS imported; and

(c) what is the quantity and price 
of staple ftbre imported durini' the 
years 1948. 1949 and 1950? ^

Commerce^  Industry (Shri Karmarkar): (a)

quantity and value of past 
Import of staple fibre are as follows;

Q u n r i i i t y  V u lu o

1948.49
1949.50

52,694 lb ,. K«,

448.097 lb«. R«. 6,4«,428.
April, 1950 to  
Fobruttfy,

___ _̂__11.880,806 »>,. R«. 1.(56,36.867

Shri Lakatamanaii: May I know how 
the price and durability of the gtaole- 
fibre g o ^ s  compare with those of 
cotton piecegoods?

Shri b rm arkar: It depends uoon. 
toe variety of cloth and the q u a S ^  Of manufacture. vju«uty

8W  Lakshmanan: May I know 
staple fibre is included in the^ 

monthly quota of yam  allotted tc 
handloom weavers?
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Shii Karmarkar: 1 am not sure 
about the position.

T ex tiles  ExroRT to I ndoxesia

•3774. Shri Lakshmanan: Will the 
Minister of Commerce and Industry
be pleased to state the quantity of 
textile piece-goods so far exported 
to Indonesia under the recent biJateral 
Trade Agreement with that country?

The Minister of Commerce* and In- 
^u s try  (Shri Mahtab): A quantity of 

5-9 million yards has been exported to 
Indonesia since 1st November, 1950, 
the date from which the Trade Agree
ment with that country is effective.

Shri Lakshmanan: What is the term
• of the bilateral Agreement and when 
is  it due to expire?

Shri Mahtab: There was a question 
on that point and a copy of the Agree
ment was laid on the Table.

Mr. Speaker: The hon. Member may 
.:refer to the statement which was laid 
on the Table of the House.

G round-nut  (E xpo rt)

*3776. Shri Rudrappa: (a) Will the 
Minister of Commerce and Industry be 
pleased to state the total quantity of 
ground-nuts to be exported during the 

(period from 1st April* 1951 to S lit 
.June, 1951?

(b) What are the countries to which 
they are to be exported?

(c) Have the Government of India 
fixed any price for the quantity to be 
•exported?

The Depaty Minister of Commeree 
and Industry (Shri Karmarkar): (a)
and (b). I lay on the Table of the 
House a statement containing the in- 

rformation asked for.
(c> No, Sir.

STATEMENT
(in tons.)

Quantity of ground
nut* to be exported

AuiHria 6,000
Canada 2,040*
Japan 150*
U.K. 750*
Other daitioationfl 250*

Totttl 0,100

*The figures relate to exports of 
hand-picked selected groundnuts.

Shri Rudrappa: May I know whether 
these exports to various countries a i^  
allowed to meet the requirements of 
the Trade Agreements entered into 
b e tw ee n  the Government of India and 
these counti'ies?

Shri Karmarliar: Partly, Yes.

Shri Rudrappa: Are these quantitiea
exported to meet the payments to be 
made to those countries for the goods 
imported?

Shri Karmarlcar: Yes.

Shri Rudrappa: Have the Govern
ment any definite idea of the quantity 
of groundnuts left over for home conr 
sumption?

Shri Karmarkar: We have a definite
idea. Hardly 10 per cent, is allowed to 
be exported and 90 per cent, remain 
for home consumption.

Shri Rudrappa: Are Government 
aware that groundnuts are used as 
foodstuft in various parts of India and 
in view of the scarcity of foodstuffs 
prevailing in India, will Government 
consider the desirability of banning all 
further export of groundnut?

Mr. Speaker: That would be making 
a suggestion for action.

Dr. Deshmukh: Could the baa.
Minister tell us for how many months 
this export was banned and is it not 
a fact that it is banned from time to 
time?

Shri Karmarkar: I gave a very full 
answer to the question some time back.
I should not like to take the time of 
the House by repeating it. The bon. 
Member may refer to that answer 
which was given earlier.

G ro up A reas A ct

•3777. Pandit Munishwar I>att 
Upadhyay: (a )  Will the Prime Minister
be pleased to state whether Govern
ment have any information as to the 
num l^r of zones into which the Unloa 
of South Africa has been divided 
according to Group Areas Act enforced 
on the 1st April 1051?

(b) What zone h as  the largest In d ian  
p o p u la tio n ?

(c) What is th( entire population of 
Indians in Soutli vfi ica State-wiso. and 
what is the nati , \ valuation i the 
property they r> s?

The Deputy Minister of External 
Affairs (Dr. Kcskar): (a )  and 
Group Areas for exclusive ownersnto 
and occupation b y  different radA
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groups have not yet been demarcated 
under the Group Areas Act,

(c) According to the last (1946) 
Census the Asian population of South 
Africa in the four Provinces of the 
CJnion is as follow^:

Cape Province 16,901
Natal 228,119
Transvaal 37.505
Orange Free State 14

Total 2,82,539
Separate figures for Indians are not 

-available but 98 per cent, of Asians 
^ re  Indians.

We have no precise information 
About the nature and valuation of 
Indian property. It is known that 
Indian property is mainly situated in 
th e  urban areas which will be directly 
^ e c te d  by the Group Areas Act.

Pandit Bfunishwar Datt Upadhyay:
W hat is the basis for this division into 
zones in South Africa?

Dr. Keskar: It is not possible for 
«ne to give the various clauses of the 
Group Areas Act. The zones have been 
made according to different racial 
groups. Three groups have already 
been proclaimed—Indian, Chinese and 

Malay.
Pandit Mnnishwar Datt Upadhyay:

What is to happen to the property of 
Indians, though Government seem to 
tiave no details about it?

Dr. Keskmr; The main idea appears
io be to transfer the Indian and other 
A llan  prq;>erties to a certain specifled 
zone. It probably means for the pro- * 
Iperties they have in the European zone 
they will be given the same area in 
•the specifled zone. But, of course, that 
does not mean that that area will have 
the same value as the property in the 
Ihiropean zone.

Shri Kamath: Before he undertook 
■his fast recently, did Mr. Manilal 
<Jandhi communicate to the Govern
ment the grounds on which or the 
methods by which he and his fellow 
Indians in South Africa were going to 
^oppose the Group Areas Act? Any 
communication between him and the 
'Government of India either before or 
after the fastT

Dr. Keskar: 1 am not able to say 
definitely whether any communication 
^ a s  received before he undertook the 
fast.

Shri Kamath: Was there any sub- 
^ u e n t  communication?

Dr. Keskar. There was no formal 
'Communication from him.

Shri Kamath: Formal or infomud,
was there any?

Dr. M. V. Gangadhara Siva: Which
countries are interested in the w e l tm  
of the poor Indians in South Airicat

Mr. Speaker. I could hardly foUoir
the question.

Shri Jloacllim Alva: Have any appl^ 
cation or applications been rec^vwl 
from Indians residing In these areaa 
saying that they would like to coma 
over to India and, if so, will they ba 
given any facilities?

Dr. Keslutr: Certain Indians reddint 
in South Africa have been approacli- 
ing the Government of India Crom 
time to time that they would lilse to 
come to India but their number Im  
been extremely small, in fact, 
maL

Dr. M. V. Gaagadhara Siva: Whmi
neutral countries are interested in t t e  
welfare of the Indians in South AMemf

. S ? ' " '  I to‘neutral*?
Groot Areas Act

*S]78. Puidit Mnalahwar D alt 
DiNutbyay; Will the Prime Mlalslcr be
p l e ^  to state what action the Soutk 
African Indian Congress are taking itt 

to the Group Areas Act and 
with what results?

ment of India have no official intim** 
tion of the Intention# of the Soutli 
African Indian Congress but according 
to a press report they are contemplatr 
ing a sort of mass resistance to fbm 
Union Government's racial laws la- 
eluding ihe Group Areas Act.

Pandit Muniaiiwar Datt Upadhjmy:
Has the South African Indian Congreaa 
approached the Indian Government 
also in that respect and has that quoa- 
tion been taken up by our Govern
ment?

Dr. Keskar: There is no question of
taking up this question. No Infdrm^ 
tion has formally come to us with 
regard to this mass resistance which 
is being contemplated. I would like to 
draw the attention of my hon. friend 
to the fact that the South African 
Indian Congress is not probably the 
only organisation of Indians in Soatn 
Africa. There are one or more other 
organisations which claim to represent 
the Indians in South Africa. It It 
therefore not easy to decide w h e tw  
any decision taken by a particular 
body represents the mass of oplnloti 
of the Indians in South Africa.
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Shrl Rathnaswamy: Is it a fact that 
the recent fast of Mr. Manilal GaiiUhi 
against this Act has created wide
spread sympathy even among tlic 
coloured people and they support the 
position taken up by the Indians in 
South Africa?

Dr. Keskar: It is not possible for u« 
to gauge from here the reactions of 
Indians and Africans with regard to 
the fast of Mr. ManiUl Gandhi. First 
of all I might draw attention to the 
fact that the fast had only recently 
been undertaken. The newspapers and 
other means of communication are 
defining the views of the different 
conununities but these means are not 
so quick that we will be able to know 
la  a short space of time their re
actions. There is no doubt that it has 
aroused considerable interest in the 
African community also.
Short Notice Question and An&wer 

In d ia n s  in  I r a n

tUf. Deshmukh: Will the Prime
Minister be pleased to state:

(a) the number of Indians in Iran;
(b) how many of them are engaged 

“On petrol mines and other manufactur
ing concerns;

(c) what portions of Iran are 
affected by the present disturbances 
and what is the number of Indians 
residing in these areas; and

(d) w h e th e r  G o v e rn m e n t p ro p o se  
to ro^ke o r lay  on the Table' of the 
HoUm  a statement regarding India’s 
relationship w ith  Iran a n d  th e  condi
tions of Indians in the affected areas?

The Prime Minister (Shrl Jawabar- 
lal Nehru): (a) The number of Indians 
in Iran is about 1780.

(b) About 933 Indian nationals are 
employed by the Anglo Iranian Oil 
Company.

(c) Abadan, Bandar Mashoor, Leiali, 
Masjid Sulaiman, Neft Safld, Ileftgll 
and Agha Jari in Southern Iran were 
affected by the recent disturbances. 
The number of Indians residing in 
these areas is about 1300.

(d) India’s relations with Iran con- 
timie to be friendly. Indian naUonals 
tn the affected areas are sate.

Dr. Deshmukh: May I know U ^he 
Government of India had any occasion 
to express their views on the policy 
of nationalisation that is being purhued 
by Iran?

Shrl iawaharlal Nehru: No. Sir. The 
Government ol India does not inter
fere in the internal affairs of other 
cQfuntrles.

Dr. Deshmukh: May I know if there 
was any correspondence on this im
portant issue between the Government 
of India and the Government of Great 
Britain?

Shri Jawaharlal Nehru: I repeat
that we do not interfere in the internal; 
affairs of other countries, and there is- 
no correspondence.

Dr. Deshmukh: May I know if the 
Prime Minister thinks that this oolicy- 
of nationalisation will benefit PerslBi 
and, if so, will it be possible for him) 
to pursue a policy of nationalisatiork 
of our natural resources?

Mr. Speaker: Order, order. He needi 
not put obviously inadmissible ques* 
tions.

Shri Kamath: Are Indians in Iranr> 
subject to any disability as regards- 
movement within Iran, from one part u 
of Iran to another, or even as regards* 
their return to India? *

Shri Jawaharlal Nehru: I am afraid ^
my answer would necessarily be from< 
memory. I can think of no disability 
which affects Indians there. Sometimes^ 
what happens, I believe, is that there 
may be delay in obtaining visas etc- 
for Indians going to Iran and back^ 
but apart from that there is no dis- 
abiUty.

Shri Kamath: Has the matter o f  
disabilities of Indians in Iran bjen. 
taken up by Government with the' 
Iranian Government since the con
clusion of the Indo-Iranian Friendship^ 
Treaty last year!

Mr. Speaker: He said there are no
disabilities.

Shri Kamath: There are some dis
abilities. The Deputy Minister answer
ed in the August Session..........

The Deputy Minister of External 
Affairs (Dr. Keskar): I might answer i
my hon. friend that there are two o r  i
three minor disabilities with regard' ^
to Indians and they have been taken; 
up.

Mr. Speaker: If I remember the- 
answer aright, it was that there were- 
no special disabilities which do not 
apply to other foreigners. ^

Shrl Kamath: No, Sir, there are a, 
few others, and the Deputy Minister 
agrees with me.

Shrl A. C. Giiha: May I know.
Sir.......

Mr. Speaker: I do*nt think this Is 
the proper occasion now to go ^nto the* 
other question.
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WRITTEN ANSWERS TO QUESTIONS

C l a im s  o f  D is p l a c e d  P e r s o n s

*3754. Shrl Balmikl: (a) Will the 
Minister of RehabUitation be pleased to 
state what is the total amount of claims 
filed by displaced persons from West 
Punjab, North West Frontier Provinre 
and Sind separately, in Delhi?

(b) What is the amount of claims 
which have been verified upto March, 
1951 in Delhi?

The Minister of State for RehabUi- 
Ution (Shri A. P. Jain): (a) and (b). 
Claims registered by displaced persons 
have not been indexed according to 
the centres of registration in India, 
but according to localities to which 
they pertain in Pakistan. Further, the 
distribution of work amongst Claims 
Officers is also not on the basis of 
claims registered at a particular regis
tering centre in India, but according 
to localities to which they pertain in 
Pakistan. It is not, therefore, possible 
to furnish the information asked for 
In respect of Delhi without involving 
labour and expenditure which will not 
be commensurate with the results 
obtained.

C a n n in g  M a n u fa c t u r e s

<̂ 3755. Shri Alexander: Will the
Minister of Commerce and Indastry be 
pleased to state:

(a) whether any statistics are avail
able as to the number of small scale 
canning manufacturers in India, and 
the number of big scale factories;

(b) the places where they are mostly 
situated;

(c) whether any research is being 
conducted in this industry and if so, 
where; and

(d) the total annual imports of 
canned fruits and the countries from 
which imports are made and the 
annual exports, if any, and the coun
tries to which they are exported?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) to (d). 
Information is not readily available.
It is considered that the time and 
labour involved in the collection of 
information will not be commensurate 
with the results achieved.

C o f f e e  C e s s

*3779. Shri M. V. Rama Rao: Will the 
Minister of Commerce and Indmtry be 
pleased to state:

(a) whether any proposal is under 
consideration to increase the rate of 
levy of Coffee Cess from Rupee One 
per hundredweight to One Rupee and 
eight annas per hundredweight; and
97 P.SJ).

(b) if the answer to part (a) above 
be in the negative, is there any propoaal
under consideration ot Government to 
enable the Indian Coltee Board to pay 
dearness allowance to iheir employees 
arawing less than Rs. 25U/- per month?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). This matter is now under 
Government's consideration, in consul
tation with the Indian Coffee Board. 
Government have made certain pro
posals to cut down the expenditure ol 
the Board, which, if given effect to, 
will obviate the enhancement of the 
existing duties on coffee. The Board 
will also be able to pay dearness 
allowance to its staff from its existing 
income. '

C a r p e t s

•3780. Shri B. BL Das: WiU the 
Minister of Commerce and Industry be
pleased to state:

(a) the Q u a n ti ty  of carpets produced
in India during the years iy4tt, 1949 
and 1950; and

(b) the quantities exported during 
these years?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). A statement Is laid on the 
Table of the House.

STATEMENT
(1) QyanUiy of carpets produomi.

1948 . . . .  11.8 million lbs.
1949 . . . .  9.0 million Ibe.
1050 . . . .  Not Available.

(2) QfiafUitiet of oarpsia BxpoH^d.

1948 . . . . 8,954,800 lbs.
1949 . . . 9,7l 5,800 Iba.
1950 . . . 18,821,500 ib«.

M r s . I la M it t e r 's  C a se

♦3781. Prof. K. T. Shah: (a) WiU the 
Prime Minister be pleased to state 
whether the ofllcial, authentic copy of 
the full proceedings in the case of 
Mrs. 11a Mitter has now been obtained; 
and

(b) if so, whether the Indian Min
ister for these purposes has considered 
the case, and taken any steps, or made 
any representations in respect of Mrs, 
Ila Mitter’s case?

The D ^nty  Minister of 1 
Affairs (Dr. Keskar): (a) No.
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(b) The attention of the hon. Mem

ber is invited to the reply given to 
part (c) of his Starred Question No. 
2498 on the 26th March, 1951. I have 
nothing to add at this stage.

P r ic e  of  Cotton  T ex tiles

*3782. Shrl Krishnanand Rai; Will 
the Minister of Commerce and Industry 
be pleased to state:

(a) whether Government have fur
ther increased the price of cotton 
textiles in the month of April, 1951)

(b) if so, to what extent the prices 
have Deen increased and of what sorts 
of cotton textiles the price has been 
Increased;

(c) the reasons for this increase; 
and

(d) whether Government propose to 
Increase the price of coarse cotton 
textiles also in the near future and 
if so, to what extent?

The Minister of Commerce and In
dustry (Shrl Mahtab): (a) Yes.

(b) The prices have been increase^. 
3 to 4 per cent, in the case of coarse 
and medium cloth, 7 to 8 per cent, m 
the case of fine cloth and 33 to 35 per 
cent, in the case of superfine cloth.

(c) Because of the increase in the 
prices of foreign and Indian cottons.

(d) The prices of cotton textiles are 
fixed quarterly on the basis of the 
formula recommended by the Tariff 
Board which takes into account the 
various factors in the cost of produc
tion viz., prices of cotton, millstores 
etc. The Government do not propose 
to increase the pripe unless the cost 
of any of the component elements of 
price fixation in the Tariff Board
formula is found to have gon*i up 
when the next quarterly review is 
made.

I ndustrial  H o u sin g

•3783. Shrl Rathnaswamy; (a) Will 
the Minister of Labour be pleased to 
state what is the total amount given 
by Government to the various States 
by way of loan towards the Industrial 
Housing Scheme for 1Q49-50 and 1950
51?

(b) How many houses have so far 
been completed and how many are 
expected to be completed by the close 
of the year 1951?

(r) V/hat are the terms under which 
the loans were given to the States and 
is a check maintained as to how these 
amounts are spent?

The Minister of Labour (Shrl Jag- 
Jiv a n  Ram): (a) No funds were 
allotted in 1949-50 as the scheme had

not by then been finalised. In 1950-:)1, 
a sum of Rs. one crore was advanced 
to various State Governments.

(b) 1268 bouses have so far been 
completed while 1177 houses are ex
pected to be completed by the close of 
the calendar year 1951.

(c) The conditions of the advance 
of the loans are:

(1) 1/3 of the cost of the houses 
will be advanced by the States 
themselves or the employers 
sponsored by them;

(2) the houses will be constructed 
according to the plans and 
specifications approved by the 
Government o f , India.

Progress Reports are obtained from 
the States concerned in order to watch 
the progress of the work and the ex
penditure of loans advanced to them 
by the Centre.

Su pp l y  o r  C oal etc . to P akistan

•3784. Shrl B. K. Das: Will the 
Minister of Commerce and Industry be
pleased to state what quantity of coal, 
iron and steel, cen^ent and jute goods 
have been supplied to Pakistan under 
the Indo-Pakistan Trade Agreement of 
February, 1951?

The Minister of Commerce and In
dustry (Shrl Mahtab): The quantity 
of coal actually despatched to Pakistan 
under the Trade Agreement upto the 
7th April, 1951 was 1,38,528 Ions. Iron 
and steel, cement and jute goods are 
also to be supplied but no quantities 
are reported to have actually moved 
so far, though arrangements for their 
supply have been made in most cases.

R oad R o llers

•3785. Shrl S. C. Samanta: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the names of firms in India that 
are manufacturing road-rollers;

(b) how many road-rollers and of 
which quality were manufactured In 
the years 1949 and 1950; and

(c) how many road-rollers of all 
types were imported in those years?

The Minister of Commerce and In
dustry (ShH Mahtab): (a) (1) Messrs. 
Tata Locomotive and Engg. Co., Ltd., 
Tatanagar.

(2) Messrs. Jessop and Co. Ltd., 
Calcutta.

(3) Messrs. Cooper Engg. Co Ltd., 
Satara, in association with Messrs. 
Burn and Co., Ltd., Howrah.

(b) 1949 1950
Steam rollers 
Diesel rollers

244 277
XOl 173
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(c) Information is not available, 
as separate statistics for this item are 
not maintairied.

M adras E m pl o y m e n t  E xchange

/ Y- Gangadhara Siva:
(a) Will the Minister of Labour be 
pleased to state the total number of ex
service men registered for employment 
in the Madras State employment ex
change during the years 1948-49. and 
1949-50?

(b) How many of them have been 
provided with jobs?

The Minister of Labour (Shrl Ja t-  
Jlvan Ram): (a) 64,610 during 1948
49 and 40,406 during 1949-50.

(b) 23,132 during 1948-49 and 5,470 
durmg 1949-50.

Yarn  for  H andlooms in  M adras S tate

*3787. Dr. M. V. Ganiradhara Siva:
(a) Will the Minister of Commerce and 
Indu^ry  be pleased to state how many 
working handlooms there are in 
Madras State and what is the Quantity 
of yarn required to keep them working 
to their capacity?

(b) What percentage of this are Gov
ernment now supplying and what steps 
are being taken to supply adequate 
quantities?

The Minister of Commerce and In
dustry (Shrl Mahtab); (a) According 
to the report of the Fact Finding Com
mittee there were 3,40,000 handlooms 
in Madras consuming about 17,000 
bales of yarn monthly. The Govern
ment of Madras have reported in 
March, 1950, that there are 6,45,000 
handlooms in the State. On an average 
of 20 lbs. per loom per month 32,500 
bales of yarn would be required tor 
the present reported number of hand
looms in Madras.

(b) The distribution of yarn to all 
States, however, is based on quotas 
fixed in December. 1948. In spite of 
the acute shortage of yarn, the Madras 
State is getting between 70 to 84 per 
cent, of this yarn quota as against 
52 per cent, to 60 per cent, which the 
other States are getting.

The following steps have been taken 
to increase yam  supplies to handlooms 
and other industries:

(i) Export of yarn has been totally 
prohibited.

<ii) Incentive for increasing pro
duction of yarn has been 
given to the mills by restora
tion of 4 per cent, voluntary 
cut and by increase in prices.

<iii) 60,000 bales of American 
cotton have been imported

and given to the spinniiiK 
mills at subsidised rates for 
the production of yarn for 
the handloom industry.

I ndu stria l  T ruce

•3788. Shri S. N. Sinha: (a) Will the 
Minister of Labour be pleased to state 
whether Government intend to extend 
the life of the Industrial Truce Resolu
tion?

(b) If the reply to part (a) above be 
in the affirmative, have Government 
consulted the representatives of 
employers and workers?

The Minister of Labour (Shri Jag- 
Jivan Ram): (a) No special step for 
that purpose is under contemplation 
but it is hoped that the parties wil; 
continue to maintain industrial truce.

(b) Does not arise.

: ( ^ )  w r

f̂ r ftr Wt?, 5m STfJTSfr

% V 3T^, JTK ^fiir

t  ?

(# t)  Prsw arffWT ^  v r f f  % 

VT, ?sr ^  3nr rrv

(€r) armr ^  wtr 
? r r f ^  «<rr tfHWf

t ?

Cjoth P r i c e s

[•S789. Sbri Jaagde: (a) WIU tb% 
Minister ol Commeroe and Indnatrr be 
pleased to state how many times have 
the prices of coarse, flne and superfine 
cloth been Increased since October last 
upto 4th April, 1051?

(b) Considering the prices of such 
cloth prevalent in October last to be 
the base price, how many per cent, 
increase in prices has so far been 
effected in respect of such clotbT
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(c) Taking into account the above 
base price, what has been the percent
age of increase in prices in respect of 
Saria and Dhotis?] -

The Minister of Commerce and In
dustry (Shri Mahtab): (a) Prices 
were revised 4 times since October,
1950. The revision, however, affected 
the various categories of cloth as 
under:

Coarse three times. '
Medium two times.
Fine two times.
Superfine three times.

(b) The diflPerence in the prices 
between October. 1950 and April, 1951 
is as under:

Coarse—Increase of 20*4 per cent.
Medium—Increase of 9 22 per cent.
Fine—Increase of 25-3 per cent.
Superfine—Increase of 70 63 per

cent.
(c) The Increase in prices of Dhotia 

and Saria is on the same basis as at
(b) above depending upon the quality 
of cloth.

ft? «UTT IJ? nwT t  f% IRT 
t  5T«rT

aff¥?r f  «rr T?T ?

( ^ )  Wl JT? t  ft? flW
^  ^  «FH ^ W tr% ViTfTRt

izrf^Rnh ^  Ppijt ittt

m  ?

(<(fr) v n  ^  upiT
% irs«*v w tfi jrnr I  

V sTnr tc

WT ^  ?

(< t) »n? ?PF ^  am rfipff 
Pr<?wr< P w r »niT ^  ?

Sale o f  S p u r io u s  A r tic l es

[*3790. Shri Jangde: (a) WiU the 
Minister of Commerce and Industry be
pleased to state whether it is a fact 
that for the last few months, spurious 
and inferior soaps with the markings 
of ‘Sunlight’ and ‘Lifebuoy' stamped on 
them are being sold in the name of 
genuine ‘Sunlight’ and ‘Lifebuoy’ 
soaps?

(b) Is it a fact that such bogus fac
tories were recently traced at Kanpur 
and twelve persons were taken into 
custody in this connection?

(c) Have Government information 
regarding any other spurious commo
dities which are also being sold in the 
name of genuine ones?

(d) How many such offenders have 
so far been arrested?]

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
to (d). The information is being col
lected and will be laid on the Table 
of the House as soon as it is available.

C loth Q uota fo r  V indhya  P radesh

*3791. Shri Dwivedi: (a) Will the 
Minister of Commerce and Industry be
pleased to state the allotment of cloth 
quota to Vindhya Pradesh for the 
month of February, 1951?

(b) How much of this quota was 
actually supplied and received for local 
distribution?

(c) What was the cause of short 
supply, if any?

(d) What was the allotment of cloth 
quota for the similar month in the last 
five years?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b). 
Vindhya Pradesh was allotted 1.093 
bales of miUrcloth in Februaxy. 1951. 
Against the above allotment vindhya 
Pradesh received 863i bales for local 
distribution.

(c) The actual packi^s by mills in 
January out of which February allot* 
ments were made fell short of expecta
tions.

(d) The State of Vindhya Pradesh 
was formed on the 2nd April. 1948 
and control over distribution of 
cloth was brought into force from 
August. 1948. The State was allotted 
2.600 bales of cloth in February, 1949. 
No allotment of cloth was made in 
F ^ ru ary , 1950 to the various Stati^^
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L ands A cquired  fo r  S in d r i F actory

•3792. S hrl K shud iram  M ahata: Will 
the Minister of W orks, P roduction
an d  Supply  be pleased to state:

(a) the number’ of families evicted 
on acquisition of lands for Sindri 
Fertilizer factory;

(b) whether compensation has been 
paid to all these families;

(c) whether there are any arrears 
of compensation still to be paid; and

(d) if so, the number of families 
and the amount involved?

T he M in ister of W orks, P roduction  
an d  S upply  (S h ri G adg il): (a) 536
families.

(b) and (c). Yes, Sir. The only 
amount still outstanding is for certain 
omissions with regard to tanks, 
houses, etc., and for interest under 
Section 34 of the Land Acquisition 
Act. The matter is under correspon
dence with the Government of Bihar.

(d) The amount of arrear compen
sation is Rs. 65,160/6/3 and it concerns 
almost all the families in varying 
extent. This is in addition to the 
interest due under Section 34 of the 
Land Acquisition Act which is esti
mated to be Rs. 1,84,839.
E v ic te d  F a m il ie s  f r o m  L an d s  A c q u i r 

ed FOR S in d r i  F a c to r y  
«3793. S h rl K shud iram  M ahata: Will 

the Minister of W orks, P roduction  
and Supidy be pleased to state:

(a) the number of families evicted 
from lands acquired for Sindri 
Fertilizer Factory who have been 
rehabilitated so far and the number 
still to be rehabilitated; and

(b) the Interim arrangements made 
for the families still to l?e rehabi
litated?

T he M in ister o f W orks, P roductio ii i 
and  Supply (S h ri G adgU): (a) 105:
families have been rehabilitated per- > 
manently so far. The number still to » 
be rehabilitated permanently is 431.

(b) The famiUes still to be reha nli- 
tatcd permanently have been tem* 
porarily permitted to continue in their 
d d  habitations and have been allowed 
to cultivate their lands on nominal 
rents taceept such lands which have 
ba«n already built on or are about to 
be bunt on.

P r o m ise  to P erso n s  E victed  fr o m  
L ands A cquired  for  S in d r i F actory

*3794. Shrl K shudtram  M ahata: Will 
the Minister of W orks, ProductloB 

Supply be p leased to stat^ :

(a) whether any promise was given 
by Government to the families evicted 
from lands acquired for the Sindri 
Fertilizer Factory that they would 
be given priority in services and 
allotment of shops there;

(b) if so, the number of appoint
ments given so far to such evicted 
persons; and

(c) the number of shops allotted to 
the evicted families and the number 
to outsiders?

T he M in ister of W orks, P roduc tion  
an d  S upply  (S h ri G adg il): (a ) No
promise was given to the evicted 
families, at any rate by the Govern
ment of India or the Fertilizer Project 
authorities, of preference in regard to 
appointments or allotment of shops.

(b) and (c). Do not arise. But the 
number of evicted persons so far ap
pointed in the Project as regular and 
contingent staff is 39 and that appoint
ed as daily paid staff is about 70. Out 
of 94 temporary shops one has been 
allotted to an evicted family and the 
balance to outsiders including dis
placed persons from Pakistan.

Soda-ash  I ndustry

•3795, S h ri V. K. R eddy: <&) WUi
the Minister of Commerce :&iid 
In d u s try  be pleased to state what is 
the protection given to the Soda-ash 
Industry in the country?

(b) Is there any proposal to cancel 
this protection?

(c) If so, what are the reasons for 
the cancellation?

T he D eputy  M in ister o f C om m erce 
and  In d u s try  (S h ri K a rm a rk a r) : (a)
Protection to the Soda-ash Industry 
has been granted upto the 31st 
December. 1952 by means partly of an 
import duty on Soda-ash and partly 
by a subsidy. The duty inclusive of 
the surcharge under the Finance Act, 
1951 is 42 per cent, ad valorem, if the 
Soda-ash is manufactured in a British 
Colony and 52^ per cent, ad valorem 
if manufactured elsewhere. A subsidy 
of Re. 1 per cwt. is granted to pro
ducers namely, the Dharangadhra 
Chemical Works Ltd.. Dharangadhra 
State and the Tata*s Chemical works 
Ltd., Mithapur, and sokl at the fair 
selling price recommended by the 
Tariff Board namely Rs. 16*83 per 
cwt.

(b) No, Sir.
^c) Dom o9t mrlmx
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G round-nut (E x po r t)

•3796. Shri V. K. Reddy: (a) Will
the Minister of Commerce and 
Industry be pleased to state what is 
the total quantity of groundnut oil 
and groundnut kernel exported from 
India during the last three years?

(b) What is the amount earned on 
ac(!Ount of the export?

(c) What are the reasons for the 
decline in the export of this commo
dity?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
and (b). A statement is placed on the 
Table of the House. fSec Appendix
XXIV, annexure No. 6.]

(c) There is no decline in the value 
of exports of groundnut oil and 
groundnut kernel if exports of both 
these items are considered together.

C igar  M anufacture

•3797. Shri Balmiki: (a) Will the
Minister of Commerce and Industry
be pleased to state the quantity of 
cigars manufactured in India during 
the years 1950-51 and 1949-50?

(b) What are the quantities, inv- 
ported and Indigenous sennmtelv, of 
wrapper tobacco used in their manu
facture during the above period?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
The quantity of cigars manufactured 
in India is:

1949-50 1950-51

578 million pieces, 588 million pieces.

(b) Figures are not available.
Haruans in Pakistan

•3798. Shri Balmiki: WiU the Prime 
Minister be pleased to state:

(a) whether the Pakistan Govern
ment has issued a Notification to the 
effect that the Harijans who have 
been left in West Pakistan are not 
Hindus and so the question of their 
evacuation does not arise; and

(b) whether the Government of
India have taken steps to contradict 
the said statement of Pakistan
Government and arrange for the
migration of Harijans to India?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Government 
are not aware of any formal notifica
tion issued by Pakistan Government 
declaring that Harijans are not
Hindus but it is however known that 
since July, 1949 Punjab (Pakistan)
Police do not allow the evacuation of

Harijans to India on the ground that 
'Achhuts' do not come under the term 
‘Hindu’.

(b) As there is no formal notifica
tion, the question of contradiction 
does not arise.

”• artilf : fiTi tfifi

JT? f  TT :
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Korn Training Centre

[*3799. Shri Janrde: WiU the
Minister of Labour be pleased to 
state;

(a) the number of persons who are 
at present receiving training in various 
arts and crafts, occupations, machine 
work and cottage industries etc., at 
the Koni Training Centre;

(b) the amount of money that was 
spent on this Training Centre during 
1949*50 and 1950-51 and also the 
M o tm t that will be spent during 
1951-52; and

(c) the number of those who have 
so far completed their training in the 
above Training Centre and how many 
of them have been employed by the 
State or Central Governments?]

The Minister of Labour (Shri Jag- 
jlvan Ram): (a) 516.

Expenditure (in lakhs of 
rupees)

1949-50 1*20
1950-51 1-72
1951-62 (estimated) 107
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(c) 1,047 persons, including 474  ̂
supervisors and instructors, have so 
far successfully completed training at 
the training centre. Most of the super
visors and instructors were deputed 
for training by the Central and State 
Governments and by private employers 
and have gone back to their employ
ment with their respective employers 
after successful completion of train
ing. As regards artisan trainees, 
definite information as to how many 
of them have been actually etnployed 
by the Central or State Governments 
is not available, but most of them are 
reported to have secured jobs in 
private establishments or started small 
businesses of their own.

I n d u s t r u l  P roduction

•3800. Shri M. Naik; (a) Will the 
Minister of Commerce and Industry
be pleased to state what are the main 
objectives of the recently announced 
regional self-sufficiency programme for 
Industrial production?

(b) Has any definite plan been work
ed out, and if so, will the plan be 
made available to the House?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and
(b). I would invite the hon. Member’s 
attention to the answer given to 
Starred Question No. 3519 on the 26th 
April, 1951.

Chandni Ch o w k  C lock T o w e r

♦3801. Shri Raj Kanwar: Will the 
Minister of Works, Production and 
Supply be pleased to state:

(a) whether it is proposed to build 
a new clock tower in Chandni Chowk, 
Delhi, in place of the clock tower re
cently demolished;

(b) if so, when the work of cons
truction is likely to commence; and

(c) how it is otherwise proposed to 
uti^se the space rendered vacant by 
the demolition of the previous clock 
tower

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) The
Delhi Municipal Committee proposes 
to construct a tower-like structure at 
the site of the demolished clock tower.

(b) It is too early to say when the 
work is likely to commence.

(c) Does not arise.

Indians in  P o rtu g u ese  E ast A frica

•3802. Shri Kishorimohaa Tripathi: 
Will the Prime Minister be p l e a ^  
to state the number of Indians livmg 
in Portuguese colonies in East Africa?

The Deputy Minister of iscimaX  
Affairs (Dr. Keskar): The number of 
Indians and Pakistanis living in 
Portuguese East Africa is 3,396.

Separate figures for Indian and 
Pakistani nationals are not available.

T rade w it h  F orm osa

•3803. Shri R. C. Upadhyaya: Will 
the Minister of Commerce and Industry 
be pleased to state:

(a) whether any trade relation 
exists between the Island of Formosa 
and India; and

(b) if the reply to part (a) above 
be in the affirmative, what is the value 
01 iinports irom and exports to the 
Island of Formosa along with such
commodities?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
No, Sir.

(b) Does not arise.

B r it is h  C apital  fo r  Steel  I n du stry

•3804. Shri Biyani: (a) Will the 
Minister of Commerce and Industry
be pleased to state whether the re
ports in British papers that British 
steel and iron interests are negotiating 
with Indian industrialists for estab
lishing a joint concern with substan
tial British capital are correct?

(b) If so, are these negotiations 
purely on a private level?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b). 
Government have no information.

E x p o r t  or S t r a t e g i c  E a r t h s

•3805. Shri Biyani: (a) Will the
Minister of Commerce and Industry
be pleased to state whether India has 
agreed to export to the United States 
of America any of India’s strategic 
earths?

(b) If so. what is the quantity?
(c) Has any other country made 

similar requests and been granted such 
faciliUes?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
There is no such material as 'Strategic 
earths*.

(b) and (c). Do not arise.
F er r o -m anganese F actory

•3806. Shri Biyani: Will the Minis* 
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that negotia
tions have been completed with an 
American Arm for the purpose of
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tablishifig a ferro-manganese factory
in India; and

(b) if so, what are the terms of the 
Agreement?

The Minister of Commen*e and In
dustry (Shri Mahtab): (a) Yes.

(b) A statement is laid on the Table 
of the House. [See Appendix XXIV, 
annexure No. 7.]

Cotton Y arn  to C eylon

*̂ 3807. Shri Sanjivayya: Will the 
Minister of Commerce and Inaustry be
pleased to state:

(a) whether the Ceylon Govern
ment have asked the Goyernment of 
India for cotton yarn for their hand- 
loom industry;

(b) whether they have offered to the
Government of India raw cotton in 
^exchange; and .

(c) if so, what steps Government 
propose to take in this matter?

The Minister of Commerce and In
dustry (Snri Mahtab): (a) Yes.

(b) No.
(c) The Government propose to 

allow export of 3,250 bales of cotton 
yarn to that country in the months 
of July, August and September, 1951.

I ndore T ex tile  M ill s

*3808. Snn Kanjivayya: (a) Will the 
Minister of Commerce and Industry
be pleased to state whether it is a fact 
that all the six textile mills in Indore 
are to be closed down according to a 
decision taken by the managements?

(b) If so, what “Steps do Government 
propose to take to avert it in view of 
the scarcity of yam and cloth in 
India?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) and (b). 
Government have not received any 
notice of closure from the mills so 
far. Their attention has, however, 
been drawn to the press reports aboat 
the decision of the mills to close down. 
The question was taken up with the 
Chairman of Madhya Bharat Mill- 
owners’ Association and the matter 
has been satisfactorily settled.

R ubber T y res (Im po r t )

•3809. Shri Sanjivayya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of rubber tyres im
ported during 1949-50 and 1950-51;

(b) what percentage it forms of the 
total quantity required for our con
sumption;

(c) whether Government intend 
starting some factories to manufacture 
rubber tyres; and

(d) if so, where, when and at what 
cost?

The Deputy Minister of Commerce 
and Industry (Shri l^ rm a rk a r): (a)
and (b). A statement is placed on the 
Table of the House.

(c) No, Sir.

(d) Does not arise.

STATEMENT
Name of Item Quantity im

ported during 
1949-50

Percei^tage 
of irnportii 
to total 
estimated 
ooxvBump- 
tion.

Bicycle tyres 26,857 0.7
Other pneumatic 7,762 

tyre,.
1.4

Nttme of Item Quantity im
ported during 
i960-61 
(April '60 
to Jan. ’61)

Percentage
of imports 
to total 
estimated 
consump
tion.

Bicycle tyres 7,039 0.3
Other pneumatic 11,806 

tyrea
2.8

A sb esto s-C em en t  S heets

*3810. Col. B. H. Zaidi: (a) Will the 
Minister of Commerce and I n d n s ^
be pleased to state how many factories 
are engaged in India in the production 
of asbestos-cement sheets?

(b) What was their total annual pro
duction during the last three years?

(c) Where are the sources of raw 
asbestos located?

(d) Is the supply of raw material 
equal to the demand and if not, what 
steps have been taken to bring about 
an improvement?

The Minister of Commerce and In
dustry (Shri Mahtab): (a) Four.

(b) 1048

(toQS)
77,305

1949

(tous)
84,727

1960

(tODs)
87,706

(c) Rhodesia, Swaziland and Canada 
and Cuddapah mines in India.

(d) No. Raw asbestos fibre has been 
placed on O.G.L. for purposes of im
port Manufacturers are being assisted 
in procuring supplies.
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Indian Mining Construction 
Company

*3811. Shri R. L. Malvtya: Will the 
;ter of Works, Prodnctlaii mad

>ly be pleased to state:
fa) the terms of partnership between 

le Government and Sir Lindsay 
arkinson In the Indian Mining Con- 

irtruction Company, engaged in the 
M noval of overburden at the Korguli 
«B#Iiery;

(b) the total capital investment and 
t h e  Sihare of e a c h  of the p a r tie s ;

(c) the amount of profit, year by 
ip a r, and the share of each of the 
partners;

(d) the cost of administration, its 
percentage to the gross expenditure 
flbd also to income; and

(e) the number of Europeans em- 
liloyed there?

The Minister of Works, ProdactloB 
a d  Supply (Shri Gadgll): (a) A
statem ent giving the principal terms 
dt the partnership is laid on the Table

the House. fSee Appendix XXIV, 
Hhnexure No. 8.]

(b) Rs. 45 lacs: Hs. 23 lacs by Sir 
U ndsay Parkinson and Rs. 22 lacs
by Government.

(c) For the period 1st April, 1948 
fc SOtb April, 1949, the profit was 
Ks. 6,06,531-13-0 divisible as under:

Government of India—
Rs. 2,96,551-13-0 •

Sir Lindsay Parkinson—
Ks. 3,10,030-0-0

For the eight months ending 31st 
December, 1949 the profit was 
Ss. 1,89J511-5-0 whicb has been carried 
ffirward.

The profit and loss account tor 1950 
IB not yet ready.

(d) The cost of administration in- 
duding all exD^r^ies during 1950 was 
Ms. 8,47,000. This was nine per cent.

the gross ^xnenditure and 10 per 
CBpt. of total income. Similar figures 
C r  the period 1st April, 1948 till 31st 
December, 1940 «re not readily avail- 
M b .

0 )  E ig h ts ^  '
CuiSS ACCmSMDDATIO]! IN OtD

Dilhi

m .  Shri D. 0 . W k :  W ill th e  M lnis- 
m  o f W orks, FrttduetioB  wmA
b& pleased to state:

Or) the limits a t  pay f6r Vie allot- 
m m t of D Class d T  accom m odation in 

Delhi;
€ iP 3 D

(h) whether any of the quarters in 
D Class in Old Delhi have been allotted 
by the offices of the Chief Commis
sioner, Delhi, or Deputy Commissioner, 
Delhi, to officers drawing pay much 
below the limits referred to in part (a) 
above;

(c) if so, the resultant loss and the 
action Government propose to take to 
set the matters right;

(d) whether the special class of ac
commodation in Old Delhi has been 
allotted to officers employed in New 
Delhi;

(e) whether officers employed in Old 
Delhi are debarred from getting special 
accommodation in New Delhi;

(f) whether any of the officers are 
occupying quarters higher than the 
class which they are entitled to have 
in Old Delhi; and

(g) if so, what action Government 
propose to take to shift them?

The Minister of Works, Production 
and Supply (Shri Gadgll): (a) Less 
than Rs. 1,000 but not less than Rs. 500 
p.m.

(b) A few out of the 12 quarters 
which were placed at the disposal of 
the Chief Commissioner, Delhi, 
understood to have been allotted puicly 
temporarily by the Chief Commksion#*r 
to officers drawing less than Rs. 500 
p.m.

(c) The loss es unlikely to be any
thing material but I have not been 
able to get the actual figures. The 
Chief Commissioner has been in
structed to allot these houses to officers 
of the appropriate class, as soon as 
possible.

(d) The hon. Member’s attention is 
invited to my reply to part (c) of the 
Starred Question No. 3523 put by 
Shri Kshudiram Mahata on 26th 
April, 1951.

(e) Yes.
(f) There may be some Instances of 

the kind but I have not been able to 
get the particulars.

(g) They will be shifted to their 
appropriate class of accommodation 
in accordance with the Allotment 
Rules.

Canning Industriis

m .  Sliri SidhTa: Will the Minister 
of Commcdroe and Isdpitry  be pleased 
to st«it»:

(a) the number of canning industrios 
in India; and

(b) the quantity and value of goodi 
maiHifaotimd by Ifeamf
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The Minister of Commprce aud In
dustry (Shri Mafitab): (a) acid (b).
Information is noil  ̂ readily availabls. 
It is considered tliat the time and 
labour involved in the collection of 
information will not perhaps be com
mensurate with the results achieved.

M achines f r o m  J apan

267. Pandit Mnnishwar Datt 
Upadhyay: (a) Will the Minister of 
Commerce and Industry be pleased to 
state whether the Government of Uttar
Pradesh have procured tfarabo 
machines from Japan which convert 
waste cloth and ra^s into new cloth 
again?

(b) How many such machines are 
there in U. P.?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) 
Yes, Sir.

(b) Two.

P r o pe r tic s  o r  N on-M u s l im s  zn 
P akistan

268. Dr. Deshmukh: (a) WiU the 
Minister of Rehabilitation be pleased
to state how many non-Muslims nave 
been able to dispose of their properties 
in West Pakistan?

(b) Is it a fact that the Pakistan
Government and Press dissuade 
Muslims from purchasing properties of 
non-Muslims? .

(c) Have Government' any record of 
Muslim property sold in India and if 
so, how much has been sold and what 
is the amount realized from such 
sales?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) Tlie
Government of India have informa
tion only about sales and exchanges 
effected during the period the A gre^ 
menl of January, 1949, worked. So 
far as the Government of India is 
aware, only one sale was permitted in 
PaKistan during this period.

(b) When the Agreement was being 
worked, Pakistan people and Press in
dulged in propaganda dissuading 
Muslims from purchasing property of 
non-Muslims.

(r) Every Muslim in India is free 
to dispose of his property as he likes 
and it Is not possible for Government 
to keep^ a record of these transactions. 
Durlnc the period of the currency of 
the January. 1949 Agreement how
ever. .̂ 0 sales and exchanges took place 
in India. ^
A bducted H indu  G ir l s  w  E ast B engal

Shri A. C. Gaha: Will the Frime 
lliBlgler be pleased to state;

(a) the arrangement for the re
covery of abducted Hindu girls in EaA 
Bengal;

(b) whether it is a fact that a f t t f  
recovery they are domiciled in an ins»- 
tution known as the Dacca Home; and

(c) if so. what are the arrangement#
in the Dacca Home? * •

The Deputy Minister of External 
Affairs (Dr. Keskar): (a). The recovei^ 
of abducted Hindu girls, in East Bengal 
is the responsibility of the Pakistan 
Government. They have a Search 
Service Bureau at Dacca who, with 
the help of the local police, recover 
such women. An Advisory Board, with 
members from the minority com m unl^ 
also on it, is attached to the Bureau. 
This Board scrutinizes all cases (2 
recovered women with a view to re
storing them to their original fam ili^ .

(b) Yes, pending scrutiny 
decision, they are placed in a Honie 
set up for the purpose.

(t)  The Home is controlled by the 
East Bengal Government. It is In 
charge of a Hindu lady SuperinteiH 
dent, with an Advisory Committe% 
with a majority of non-ofQcial lady 
members of the minority community, 
on it. *

P et r o l eu m  R e f in e r y

270. Shri Sidhva: (a) WUl the Mini#- 
ter of Works, Production and Snppty
be pleased to refer to the answer giveii 
to my Starred Question No. 2900 on tiBl 
6th April 1951 and state whether th i 
site of the petroleum refinery in Indln 
has been decided upon?

(b) When will the proposal to instal 
the refinery be finalised?

The Minister of Works, Production
and Supply (Shri Gadgtl): (a) The 
matter is still under consideration.

(b) It is not possible to give any 
definite date.

M aintenance A llow ance

271. Shri Balmiki; Will the Ministet 
of Rehabilitation be pleased to state:

(a) the State-wise number of age<l 
infirm and unattached women from 
amongst the displaced people, who 
have been given maintenance allow
ances; and

(b) the amount given to them
monthly allowance between 1^"* 
and 1950-51? .

The Minister of State for RebabOK 
tatlon (Shri A. P. Jain); (a) and (bl«
As the Maintenance Allowanc?*^ 
Scheme caters for displaced peptfqi
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who are aged. Inflrm, widom, u>>
attached women and miuors. -.o 
separate flcures tor “Aged”, '‘Inflrm* 
and “Uaattacbed Womeu” are avail- 
abJk.

A State-wise statement showing the 
number of eligible displaced persoas 
sanctioned Maintenance Allowance

during the years 1949-90 and 1990-91
toge<|)«r with the amounts sanctioned 
is oiaced .on tha Table o( the llouM. 
(See Appendix XXXV, annexur*
No. 9.]

Information about tlM amouoti 
actually disb’Jtaed If ceadttf
available.
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The Home met at Half Past Eight of 
the Clock.

[Mr. Speaker in the Chair.l

QUESTIONS AND ANSWERS
{See Part I)

9-34 AJNi.

VISVA-BHARATI BILL—concld.
Mr. Speaker: The House will now 

proceed with the further consideration 
f the Visva-Bharati Bill.
Motion moved:

“That the Bill, as amended, be
passed/’

I would like to invite the attention 
of the House to the third reading 
tnotion and the speeches thereon. I 
see so many are anxious and eager to 
catch the Speaker’s eye to have an 
opportunity to speak. I have no objec
tion to give an opportunity to the 
largest number possible, but I may 
say, this House has discussed the 
motion for consideration for two days 
—that means a general discussion on 
the Bill—and then the clauses were 
taken up and it took three days to 
complete the clause by clause reading. 
So five days have been taken up over 
this Bill. Presumably everything that 
could be said has been said. . . . ’

Pandit Kunzru (Uttar Pradesh): We 
have had three days.

Mr. Speaker: I am speaking with
reference to the records. On* the 28th 
April we started at about 12-15—it may 
not be-one day—then on the 30th we 
took the whole day—of course the 
question hour is always excluded— 
then we considered it on the 1st and 
2nd May. . . .

69 PSD.

8003

An Hon. Member: Four days.
Mr. Speaker: Whatever it may be, 

whether it is four dajrs or five dajrs 
practically every clause has been dis* 
cussed threadbare. . . .

Dr. Deshmnkh
Not threadbare.

(Madhya Pradesh):

Mr. Speaker: It may not be tp the 
satisfaction of individual Members but 
it is to my mind. Therefore, I would 
request Members to be short in 
speeches. It is no use repeating again 
the arguments or the aspects advanced 
during the earlier stages. Otherwise 
the alternative will be for the Chair 
to close its eyes. I would request hon. 
Members to be short over this, because 
they are also very anxious to see the 
session coming to an end. They are 
enquiring how long they are going to 
sit and I have said it is entirely in 
the hands of Members to bring the 
session to a close. Hon. Members will 
bear in mind the whole picture of 
the business before the House; they 
have to adjust accordingly. I might 
also invite attention to rule 95 which 
says:

“The discussion on a motipn 
that the Bill be passed • shall be 
confined to the submission of 
arguments either in support of the 
Bill or for the rejection of the 
Bill. In making his speech a 
member shall not refer to the de
tails of the Bill further than is 
necessary for the purpose of his 
arguments which shall be of a 
general character”.

Dr. Deshmnkh: We will obey that.

Mr, Speaker: 1 know, if Members 
are not prepared to co-operate, I shall 
have to give them time to argue as 
to whether they are in order or not. It 
is not my purpose to prevent them 
from arguing anything, but the purpose 
is to see that we take a reasonable 
overall view of the business of the 
House and finish the arguments briefly. 
Lengthy arguments are not necessarily 
convincing arguxntnti. '
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Slirl M. A. Ayyangar (Madras): I 
do not wish that this Bill should be 
concluded without a glowing tribute to 
the wisdom of the hon. Prime Minis
ter and also the hon. Minister who 
is in charge . of this portfoUo, lor 
having given statutory recognition to 
iB unique experiment that was started 
by the late Rabindra Nath Tagore. 
He was rightly called a MaharwHi. 
India had a unique kind of life, know
ledge of which, according to the 
intentions of the Maharishi, must be 
^read out to' the rest of the world, 
a world where conflicts are arising 
almost every day; he wanted from 
that Visva-Bharati to spread that 
knowledge Which will avoid all con
flicts in future. As the name implies, 
Visva-Bharati was established in 
Santiniketan in the district ot Bir- 
bhum. I understand Birbhum to mean 
Veera Bhumi where in the m i M  of 
conflict Rabindra Nath Tagore chose 
Santiniketan which is the embodiment 
or abode of shanti or peace. That is 
exactly what is needed in the world 
of today where conflict is ruling 
ever3Twhere, where conflict has enter
ed the soul of man. In the midst of 
conflict the spirit must be so evolved 
that the inner nature is conquered. It 
is for this that the Maharishi in the 
midst of flght established Shantinike- 
tan or the Abode of Peace. The know
ledge that will be disseminated from 
this institution will be not only for 
a particular place like Bengal nor 
even for the whole of India but for 
the whole universe. Therefore, the 
Poet rightly called the institution 
“Visva-Bharati’’. He has given it the 
name: Where the whole universe be
comes one abode. That is a true in
terpretation of our ancient culture and 
philosophy. India may not be as pro
gressive economically as the rest of 
the world, but it has got an indestruc
tible sour. This University is a grand 
experiment and this message will go 
forth to the rest of the world. A 
man who says that another person is 
a friend of his and yet another is an 
enemy of his—such a man has a very 
amall mind. To a man with a large 
heart, the whole world is his family. 
This Visva-Bharati is intended to 
create messengers of peace, who* will 
take their proper places among the 
jiations of the world and see to it 
that the law of the jungle no longer 
prevails in human relations. In the 
Bhagavad Gita, the whole of mankind 
is divided into two categories, the 
Asuraprakriti and the Devaprakriti, 
We have evolved from the Asurapra
kriti and we must become Devapra- 
kritis. We must become angelic.. For 
that purpose, non-violence—Ahimsa— 
must be placed in the forefront of 
all human relations and that is why 
the Poet said* SharUami that is.

Ahimsa. Whether the words Shantam^ 
Shivam and Advaitam are incorporat
ed in the text of the statute or not. 
I am sure that this spirit will be dis
seminated from here. We are trying 
in this University to evolve a harmo
nious religion. Researches will be 
made here into the unity of all reli
gions. He who has got a large heart 
and has studied all religions will cer
tainly And that there is an essential 
unity in all religions. The differences 
are more apparent than real. 'Persons 
are wanting who emphasise this ass^ct 
of essential unity. Unfortunately^ 
they are exi^oiting religion for various 
political purposes. I am sure this 
University will preach the essential 
unity among all nations and bring, 
about that peace for which Mahavir 
laid his life, for which the great 
Buddha also strived from end to end, 
and for which the Mahatmaji also laid 
his life. I am sure this experiment 
will thrive and this spirit will ptevail 
in it. The western materialistic world 

. has conquered outer nature. It has 
developed instruments to fly to the top 
of the skies; to dive deep into the 
deepest waters; to run faster than 
sound and mind. But it has not con
quered inner natures If we attempt 
to teach anything at all to the world, 
it is the conquest of the inner nature. 
If the true spirit of Ahimsa prevails 
and there is peace in our hearts, then 
the rest of the outer nature is con
quered by itself.

So far as Shantam is concerned, we 
always desire peace. It is bad that 
we should eschew the word Shantam. 
That proposal does not appeal to me. 
But whether we use it or not, the 
name of this place is itself Shantinike- 
tan—the Abode of Peace. You cannot 
erase it, just as you cannot erase the 
lustre from the sun or the moon. Just 
as the sun and the lustre and the 
moon and the lustre are indivisible 
and one, so also, whether you call it 
lustre or not, the glow will be there.

So far as Shivam is concerned, it 
ought not to be idexftifled with Shiva.

Dr. Deshmukh; Does this exposition 
come under the rule you have read 
out. Sir?

Mr. Speaker: Let the hon, Me^iber 
proceed. I am giving him a little more 
time to conclude.

Shrl^M. A. AyyaQgar: I am finish
ing, Sir. I am only anxious that this 
University should be that kind of . 
Gurukul which we all desire to estab
lish. We did not conquer outer 
nature. We did not conquer the 
Asian continent by mere conquest in 
the accepted sense of the t€(rir\. We
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brought our culture to bear upon peo
ple. We have and had no territorial 
ambitions. We have always wanted 
more to give than to take. If a man 
delights in giving, there would be no 
quarrel in this world. This is what 
our savants have preached. I expect 
that this spirit will breathe in this 
University. I agree with the wisdom 
of this Government in giving it a 
statutory basis.

So far as Shantam is concerned, 
Mahatmaji often said that he did not 
want the peace of the Corpse; he 
wanted the peace of the living. In 
Raghu 'Vamaa it is said. . . .

Hfb. Speaker: He is now going into 
an irrelevant discussion.

8hrl M. A. Ayyangar: I am trying 
to anticipate those who might say 
that this whole Bill should be dropped 
because this particular line **Shantam, 
Shivam and Advaitam** is not includ
ed. I want to iSubmit that even with
out it, this Bill goes, a long way. We 
are creating a new era. Our children 
will b  ̂ taught more to respect others* 
wishes and sacrifice for them than for 
their own comforts and conveniences. 
If such people are manufactured in 
this Universify, there will be an. end 
to all wars.

So far as Advaitam  is concerned, it 
says that God alone is the Supreme 
Being. That is what exactly is con
veyed by Allah-o-Akbar.

Mr. Speaker: We are entering into 
something which is irrelevant at this' 
stage of the discussion. The hon. 
Member may support the Bill gene- 
raUy, and even there I think he has 
suflficiently supported it by now. He 
may close by saying that he supports 
the Bill.

Shri M. A. Ayyangar: I do support 
the Bill. I do want this Visva-Bharati 
te spread a message in the world and 
what is that message? It is the mes
sage of Ahimsa, prosperity, universal 
love and affection and universal bro
therhood. That message Is the essen
tial unity of all religions; the fact that 
God is one and indivisible; that huma
nity is one and indivisible. That is 
the message we want this University 
to spread to the . four corners of the 
world. '

Yesterday, it was said that there 
might be interference with this Uni
versity. I am sure that with the 
assurance of the hon. Education Min
ister there would be no pin-pricks. 
Like the Maharishis, those in . charge 
of this institution should be allowed 
to evolve a religion, a new nnode of 
life, an Aryan mode of life of which 
everyone must be proud. I have

great pleasure, even at the sacrifice 
of some time of the House, to support 
the third reading wholeheartedly- I  
am sure that this institution will be 
worked in the spirit in which it waff 
founded and in which it is sought ta 
be continued,

Prof. K. T. Shah (Bihnr): I rise to 
oppose this motion. That is not be
cause I do not wish the Visva-Bharati 
to be recognised as an institution of- 
national importance. That is because' 
the Bill as it stands, even with the few' 
amendments that have been grud̂ <*' 
ingly accepted, fails to embody the 
spirit that ought to breathe througĥ  
it. The hon. Mr. Deputy-Speaker has 
reconciled himself to the mutilation o f  
the objectives as defined by the

- founder, perhaps in his enthusiasm ta 
support the motion and perhaps as 
he loyally must. But for my part, I 
think it is one of the biggest reaoons 
why this motion should not be passed̂ ' 
and the Bill should be reconsidered. 
The Bill is hedged round and restrict
ed in such a manner that it cannot 
fulfil the objectives which you profess 
that it is going to fulfil.

My second reason is a little more 
personal, though it is not associated 
with myself. By a reference to »  
recent practice, my amendment for 
the association of the name of Tagore' 
was not admitted yesterday. I fee! 
that if for no other Reason, at least 
for the reason that we are not asso
ciating the name of Tagore ir. the very" 
title of the University, we ought not 
to pass the Bill in the form in which 
it is now before the House.

An English poet spoke of the then 
politician or writjr. Bacon: “See how 
Bacon shines the greatest, wisest 
minister of mankind". I trust that 
this Parliament should not be exposed 
to a criticism of this character that 
we failed, that we grudged to associate 
the name of the greatest founder who 
gave all his property—endowed it with; 
the Nobel prize, endowed it also with 
all the income from his copy-right and 
also devoted the best years of his life 
to enthuse the spirit, to make it the 
living organism. We hope that it 
would be continued in the .same spirit 
perhaps, but not under this constitu
tion. I trust that even now, even at 
this late hour, wisdom will prevail 
and that the Bill will be amended 
still further. After rejectipg this mo- • 
tion in, such manner that at least  ̂
these two points will be included I 
wholeheartedly support this Bill,

Dr. Deshmukh: While speaking on
the motion for consideration, I had 
voiced my disagreement with the 
proposal embodied in the Bill, more'
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r [Dr. Deshmukh]
or less for the same reasons which 
have been exprersed by my hon. 
friend Prof. K. T. Shah and some other 
bon. Members of this. House. One of 
the things which I pointed out was 

jthat this organisation of a University
- was unsuited to the ideals and objects 

which Rabindra Nath Tagore had 
placed before himself and for which 
essentially this institution was meant. 
I  had also pointed out that the Uni- 

“•^versity Commission had repeatedly 
«aid that the pattern of Universities 
hereafter should be something new. 
something original and should ,not fol
low the patterns which have been fol
lowed so far.

T woiild like to read only a few sen- 
'tences from a book written by Mr. 
Arthur E. Morgan, one of the Mem
bers of the University Commission. 
That will show how utterly unsuited 
’'the present pattern of the Universities 
is for the needs of India and especially 
in a place like Shantiniketan. Besides 
•what has been stated in the course of 
the Report, these are very pertinent 
observations: “In some respects the 
■Universities of India are not in the 
•main current of the national life”. 
:Secondly, he observed after having 
‘gone round India and having seen so 
many experts and heard their evi
dence: “A stranger might never have 
leamt from those hearings that a 
village exists in India”. He came into 
•contact with University people and 
4he evidence that was placed before 
him gavA the impression that if one 
■was a complete stranger, from the 
learned ^expositions and submissions 
of these people, one can think that 
there was nothing like a village in 
India  ̂ This is also a very important 
quotation: *‘The pattern and culture 
•of the Universities are from a foreign 
land and are not rooted in the native 
tsoil”. I know the respect with which 
Mr. Morgan is held and that was the 
reason why we called him all the way 
*lrom America to give us his advice so 
♦iar as the structure and the future 
^organisation of our University educa
tion was concerned. This is what he 
Ihas said.

• So, I submit that the hon. Minister 
•was not well advised in keeping tjie 
rscheme which is identically the same 
as of other Universities that exist in 
India and my complaint is that it is 
not in this atmosphere that the spirit 
of Poet Tagore can survive, much less 
progress and thrive.

I would have very much liked that 
"this rtflce was kept free from these 
rules and regulations. As I said in 
^  second speech, I would have liked

this place to be created into a spiri
tual U.N.O. where all those who are 
learned and cultured in the world 
may assemble and guide the destinies 
of the world and promote peace more 
effectively than the American U.N.O. 
which has unfortunately already be
come a battle-ground of wits for out
witting the other side. Even now 
there is an opportunity before us to 
make this sacred place in India into 
a sanctuary for the learned of the 
world, of every religion, of every in
clination, so that the world may be 
guided better.

Dr. S. P. Mookerjee (West Bengal): 
Although there may be room for dif
ference of opinion as regards some of 
tne provisions of the Bill, I rise to 
l^ve my whole-hearted support to the 
measure as has been amended by the 
House and which is now going to be 
passed. There could be no legislative 
enactment which is not capable of im« 
provement. But what are the essen
tial features of this Bill which we are 
about to pass?

First of all, the great objective for 
which the founder stood has found a 
place in the Bill. No doubt a few 
expressions have been omitted which 
many of us would have liked to have 
found a place in the Bill. Their 
omission has been most unfortunate. 
But I do not think it is’going to make 
much practical difference, because both 
the Government afS also every section 
of the House have declared that it is 
the intention of all that this University 
should develop not on the ordinary 
pattern, but on the basis which the 
founder had made his own.

Secondly, so far as the constitution 
is concerned, we have merely laid 
down the bare outline of the constitu
tion. Now, here a note of warning 
has been sounded and I would like 
to emphasise that point of view. When 
the statutes are framed we have to 
take good care to see that we do not 
build up this University on the pattern 
of the existing Universities. Sir, as 
you will recall, the Bill as originally 
drafted laid down that the first sta
tutes shall be framed by the Central 
Government. On my amendment this 
clause has been altered and the res
ponsibility for framing the first sta
tutes has been placed on the first 
Chancellor who is no. other than Shrl 
Jawaharlal Nehru. He is the present 
Chancellor and I believe it is the 
intention that he will continue to be 
the first Chancellor of the University. 
I would, therefore, especially appeal to 
him that while the first statutes are 
drafted he will see to it that they are 
not modelled or copied verbatim from
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the statutes which are now in exist
ence in relation to ordinary Universi
ties in India. That is a very import
ant point. If we fail to draw up these 
statutes properly we will not be able 
to innplement the provisions of this 
Bill. It is not for me to suggest what 
procedure he should adopt, but if I 
may make a general suggestion, I 
would propose that he should appoint 
as Chancellor a small committee which 
should include representatives of 
Visva-Bharati and within a month or 
so the statutes can be properly drafted 
which he-can examine and then place 
before the Visitor for formal approval. 
We have just given a bare outline in 
this Bill as to how the constitution 
-should be drawn up, but much more 
remains to be done and that will 
depend on the manner in which the 
statutes are drafted.

The next point is about the possi
bility of Government interference. 
Now we have been able to amend the 
original provisions to a considerable 
extent. I do not mind what exactly 
the provisions of the law are; it all 
depends on the* spirit in which a par
ticular enactment is actually worked. 
Now the intention of all, whether 
belonging to Government or outside, 
is that the fullest possible freedom 
should be given to those who are in 
charge of the affairs of this Univer
sity to carry on their activities, consis
tent with the objectives of the found
er. I would, therefore, specially 
request the Education Minister not to 
interfere with the detailed working of 
this institution. That also is a very 
important consideration. Freedom is 
the essential condition on which such 
an institution can grow. Let us not 
make mistake about one point. This 
was a new experiment which Rabindra 
Nath Tagore made in the field of 
education. His efforts were greatly 
doubted by his contemporaries within 
the country. But when recognition 
came from savants and people who 
knew about new experiments in edu
cation outside India, then many people , 
in India started being attracted to this 
in^itution. Now let us not try . to 
develop education on one and a single 
pattern. We have some Universities 
also which are being modelled on 
different lines. Here is a hew experi
ment, consistent with our genius and 
aspirations, which can be very fruit
fully pursued and which, luckily to
day, has found the seal of approval 
from the hands of the Government of 
the day. I think if we proceed on 
sound lines we will be able to show 
results which will not only do credit 
to this country but which will help in 
solving many intricate problems which 
face human civilization today.

I would make an appeal to the 
Finance Minister. Powers have been> 
taken over by Government in this 
Bill in respect of many' matters, baf. 
there is no provision in the law 
to- .whether Government is going to- 
make any financial assistance or not, 
although an assurance has been given 
by the Education Minister and the 
Finance Minister that funds will be* 
forthcoming. That is a considera '̂on 

‘ which I hope will be constantly kept 
in view by the Finance Minister.

One other thing I would like tor 
mention before I conclude. While' 
framing the statutes one has to take 
care to see that all those rigid con-- 
ditions which are attached to the ap-- 

I pointment of Professors and others: 
and also to erection of buildings and' 
other formalities should not be includ
ed in the working of Visva-Bharati. 
It is not necessary that every Pro
fessor should draw a salary of 
Rs. 1,000 or Rs. 1,200. People who 
are drawn to Visva-Bharati are vejyr 
eminent men who have practicaUy  ̂
devoted their life to that mstitutioa 
and are satisfied with a subsistence 
allowance. If any altempt is made by 
the Central Government to have 
standardised scales of pay for the 
stafT because members of the staff o f 
other Universities are not satisfied with, 
less, that I think will be a mistaken 
idea. I am not suggesting that they 
should be starved. Everyone who 
works there must be given conditions 
of service ^ i c h  will enable them ta 
live properly. But it is not necessary* 
that we should standardize their sala
ries. Similarly with regard to build
ings we do not want large buildings- 
there. We have spent lakhs and lakh*  ̂
on palatial buildings elsewhere. Those 
who have visited Visva-Bharati know* 
how many classes are held in tbe  ̂
Qpen garden. When I was deliver-' 
ing my address at the time of 
last convocation, in the absence of' 
Shri Jawaharlal Nehru, it was held in*̂  
the mango garden and it was a deUght^ 
ful and inspiring atmosphere. It waf' 
one of the many innovations of ther 
Poet, under- the inspiration of his 
great father. Let us not try to inter
fere with such liberties that such anr 
institution has been enjoying. These 
are the special features of Visva^ 
Bharati. Although they may be exter
nal features and characteristics, 
they are very valuable £ they are 
indicative of its peculiar attitude to
wards many problems which face that 
University. We must be able to pre
serve them intact and develop tneos- 
in the future.

With these words I give m y  sufK 
port to the Bill as amended.
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The Prime Minister and Minister 
40t External Affairs (Shri Jawi^rlal
;Kebni): In view of what my hon. 
friend just said I should like to make 
clear, if there is any doubt about it, 
the attitude of Government in this 
matter. Also, I possess, without being 
worthy of it, another capacity and that 
is the Chancellorship of Visva-Bharati. 
We have looked upon this not only 
as -a very great institution but as a 
very special and unique institution, 
and we are particularly anxious that 
it should not fall into the rut of other 
Universities. We are anxious, if I may 
:say so, that our Education Depart
ment should not try to bring about 
any regimentation of it in line with 
others. The chief business of the 
Government of India or the Educa
tion Ministry will be to help it to 
develop on its own lines naturally to 
see that any filling ofT in standards, 
according to its own standards, does 
not take place, or any -deterioration 
so  far as we can help it—but genê  
rally to allow it to develop according 
to its own gehivs or according, as 
far as possible, to the vision that 
the great Poet had. And I entirely 
aijree with Dr. Mookerjee when he 
laid stress on certain factors which 
may be called external if you like, 
but, nevertheless, which must have a 
very powerfirf influence in moulding 
the student there and creating a new 
environment, whether it is teaching in 
the mango grove or doing anything like 
tXiat. I do attach gniat importance to 
it and I entirely agree w ^  him that 
^  should not spend our money on a 
U n rg t number of brick structures as 
^  cnfortunately still do in making 
<nir buildings, whether it is educational 
teHdinffs or other buildings, and have 
Httle left to carry on the work in those 
buildings. I might mention that some 
time ago instructions were issued by 
the Govt, on; this . very subject, that 
we should try to forget brick and 
mortar as far as possible in buildings 
and have our schools, colleges and 
institutes in sheds, in thatched huts 
if necessary so as to utilise the . 
money to greater advantage for the 
•present.

One thing else. As I said, I feel a 
little embarrassed at having to occupy 
a position like that of the Chancellor 
of Visva-BharaM. Bec^ure whatever 
virtues I might possess. I am painfully 
conscious of a lack of virtue in so 
far as the qualities for a Chancellor- 
shio of such an institution are con̂  
cemed, apart also from the fact that 
I am rather fully occupied otherwise, 
and can give very little time to it. 
But whether I give much time to it 
or not, I have all along felt not 
only a vei-y d6ep interest but a very 
«0ecial obligation to the memory of 
the Poet and, if I may say so, it was

due to a promise I made to him—*or 
rather to my acceptance of his direc
tion in this matter—that I feel that I 
ought to do my utmost for the growth 
of this magnificent idea to which he 
gave birth.

Shri Naziruddin Ahmad (West Ben
gal): I accord my humble and whole
hearted support to the Bill. But in 
doing so I have to express my regret 
as to .the manner in which a large, 
number of substantial amendments 
were accepted on the floor of the 
House, I am not much in conflict with 
amendments themselves, but what I 
do wish is that when such important 
amendments have to be accepted they 
should rather be done in a Select 
Committee and outside the House. It 
is often very difficult for individual 
Members of the House to follow the 
course of the debates when amend
ments of a serious nature are accept
ed off-hand in the House.

Then again I am not very much in 
favour of loading a Bill, much less 
an educational Bill, with pious senti
ments and idealism. To a certain 
extent they detract from the attention 
that should be paid to the working of 
the University rather than to the 
ideals incorporated in the Bill.

The last • matter which I should 
mention would be about the amend
ment to Introduce the Almighty God 
into a Schedule. The House by a 
lai*4re majority voted it down. I sliould 
submit that the reason ol the majority 
Should be more apptwnt to the mino
rity than it apparently Is. I believe 
that the view of the majority was that 
God is everywhere. He is omnipresent 
and is all jprevading; and by the very 
nature of things, it must be assumed 
that he is also already in the Schedule; 
and I thought the majority should 
therefore protest against the attempt 
of the minority to confine the 
Almii^hty within the confines of a 
narrow Schedule. That is, I believe, 
the logic of the opposition by the 
majority.

llie Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
Sinha): I beg to move:

“That the question be now put”.
Mr. Speaker: The question is:

“That the question be now put'’.
The- motion was adopted.
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(English translation o j the above 
speech.)

The Minister of Education (Mattlana 
Azad): I have nothing new to state 
at this stage. All necessary points 
have been stated by me earlier. While 
introducing the Bill I had assured the 
House '̂ n behalf of the Government 
of India that it was not being intro
duced to give Visva-Bharati the 
status of an ordinary university. I 
had then said that the objects of the 
Bill is to preserve and promote' the 
ideals for which that great Institution 
was established. Further I had then 
referred to what had transpired bet
ween me and Mahatma Gandhi in 
January 1947 iat the time I took 
charge of this Ministry. He had told 
me that Gurudev had left a gfeat 
trust with him which he was going 
to entrust me thereafter. The Gov
ernment of India, by introducing this 
Bill, had tried to preserve that trust 
acKi the passage of this Bill, does 
not mean at all that any dis
honesty will be practised instead 
of making efforts for its preser
vation or that any attempt will be 
made to ohaî ge the very ideals for 
which this University had stood all 
along. Doing that, I feel, will instead 
of preserving it mean sheer dishonesty. 
and a betraytl of the trust. '

That is all. I have to add nothing 
further. I feel thankful to hon. friends 
whom I had appealed not to press un
necessary amendments which they have 
withdrawn.

Mr. Speaker: Before I put the
motion to the House, I will put a small 
formal amendment to vote.

The question is :
“That the clauses of the Bill be 

' re-numbered consequential upon 
the ihsertion of new clauses in 
the Biir\ ^

The motion was adopted.
Mr. Speaker: The question is:

“That the Bill, as amended, l o 
passed**.

The motion was adopted.
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PRESIDENT’S PENSION BILL

The Minister of Finance (Shri C. 
D. Deshmukh): I beg to move:

“That the Bill to provide for 
the jpajmient of pensions to retir-, 
ing Presidents, be taken into consi
deration”.

The House will agree that in order 
to enable the President to maintain 
after retirement a reasonable standard 
of living befitting the high office held 
by him, it is necessary that a suitable 
financial provision in the shape o f. a 
life pension should be made. The 
House might recall that in reply to a 
question by Shri Pidathala Ranga 
neddy in March this year, the Govern
ment indicated their intention to initi
ate legislation in this matter. Grov- 
ernment attach great importance to 
the principle of making an adequate 
statutory provision for a retiring Pre
sident to enable him to maintain the 
dignity of the high office held by him. 
This Bill has been introduced accord
ingly. The House will, I hope, agree 
that having regard to the dignity of 
the high office of the President and 
taking all relevant considerations into 
account, the amount of pension as pro
posed, which is subject to income-tax. 
is reasonable. The House will notice 
that we have brought within the scope 
of this Bill the case of the last Gov
ernor-General, the hon. Shri C. Raja- 
gopalachari. A pension has already 
been sanctioned, although it is not 
being drawn and by virtue of clause 3, 
if enacted, it will be charged on the 
Conrolidated Fund of India.

Mr. Speaker: Motion moved:
“That the Bill to provide for the 

payment of pensions to retiring 
Presidents, be taken into consi
deration'*.

Shri SidhTa (Madhya Pradesh):
Under the Constitution the highest 
honour of office is that of the Presi
dent and the country is really proud 
that we have in our President today a 
person of great sacrifice and service 
to the country, of high integrity and 
sterling character. Similarly has been 
the selectior) of the ex-Govemor- 
General. I do hope in future whenever 
the selection of the President is made, 
it should be made from public men 
who have behind them service and 
sacrifice. Next to thê  high office of 
the I^esident are those of the Gover
nors of the States and we have also 
in them persons from the public who 
have rendered great service to the 
country. I personally feel that the 
office of the Governor should be filled 
from the public men who have ser
vice and sacrifice behind them.

[M r. Deputy Speaker in the Chair]

I do not want to bring down the 
dignity of these high offices of Presi** 
dent and Governors by giving them 
to persons who come from services. 
I do not want that standard which was 
kept by the British Government 
should be followed, namely that after 
a man has served for 35 years, ĥ  
should be given the prize post of 
Governorship. I hope that our Gov
ernment will bear in mind that these 
posts must necessarily go to persons 
who have a high record of service 
behind them. They will be available 
in any number if it is our desire to 
see that these high offices are filled 
by the category of persons I have 
narrated and from that point of view. 
I do not want to bring them down to 
the category of service men. I do not 
want to bring them to a standard of 
persons, who after retirement earn 
some kind of pension. Servicemen 
after 55 years of age are legitimately 
entitled to a pension. I want to keep 
the standard of sacrifice on the high 
level to which our great leader has 
taught us and the Congress had come 
into prominence for that great service 
and sacrifice. I do not want to 
measure a term of service in terms 
of money. I want to measure that ser
vice in terms of sacrifice and while I 
do appreciate that our Presidents will 
be hereafter coming from that cate
gory, it would not be possible for 
them to lead a life which they had 
enjoyed during the period of their 
high office. I do expect that their 
standards after retirement should be 
kept above and quite distinct from 
the servicemen; that is my main point, 
I do not want to harp upon any other 
point. The only point is that the 
office of the President should be of a 
higher standard and should not be 
mixed up with the standard of service
men.

I was trying to find out whether in 
any foreign country, the President after 
retirement enjoys a pension. I took 
advantage of the new department 
that our Parliament, through the good 
offices of our Speaker and the efficient 
Secretary, has opened, the Researcli 
and Reference section, and made an 
enquiry. Within a very short time, 
they have been able to give me some 
points which are interesting. I should 
really take this opportunity of congra
tulating our Parliament Secretariat for 
establishing this section which is qf a 
very useful nature to the Members. 
The Research and Reference section 
has been able to supply me the fol
lowing information:

“The Constitutions of almost all
the countries of the world have been
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consulted by the Sesearch section. 
For an Elected Head of the State, 
no provision has been made as 
regards pensions, though provision 
is made to give them certain 
‘remuneration*, ‘compensation* or 
‘honorarium* while they are in 
office. That is but natural. In 
most cases, it is to be prescribed 
by law: that is, while they are 
in office. The law of very few 
countries is available. The U.S.A. 
Code (1940) does not provide for 
any pension to the President. 
Further enquiries made from U.S. 
Embassy confirm that no pension 
is provided for any one occupy
ing'“Federal Elective Office.

Czechoslovakia also has no pro
vision to provide pension to retir
ing Presidents. U.S.S.R. and Italy 
also do not provide for any pen
sion to their Presidents. Their 
Embassies were also contacted on 
the subject, and . they have con
firmed it.

The Governor-General of the 
Dominions do not get any pension 
for holding that office. If they are 
members of the services, they draw 
their requisite salary or pension, 
as the case may be. That is 
natural.

The case of Hereditary Heads of 
State have not been taken Into 
consideration. The Monarch holds 
office till his death. In case of 
abdication, as in case of Edward 
VIII, no pension is provided.

In the case of France, it is stated 
that it is the only country which 
has a law prescribing a propor
tionate pension for all retiring 
Presidents even if they have been 
in office for a few days. The 
amount of the pension> however, 
could not be ascertained.

The case of the Prime Minister 
in the United Kingdom is a dif
ferent matter.

The status of the Heads of the 
States other than reigning mon- 
archs has been investigated. The 
information is not available in any 
book with us* and various foreign 
Embassies have been contacted. 
There is no special status attached 
to the retired Heads of the States. 
The^ revert back, usually, to their 
old profession. They, as a matter 
of prestige and dignity act the 
role of elder statesmen, and keep 
themselves away from active party 
politics and intrigues. Whatever 
status and position they command 
after retirement is more a matter 
of personal bearing than of statu- 
lory definition and the statutes

nowhere, as far as could be ascer
tained, provide for status of re
tired Heads of the States’*.

. What I was driving at is that even  
if we come to the conclusion that we 
should pay pension, despite what I. 
have said, I submit the word ‘pension* 
should be changed. Instead of call» 
ing it a pension, you may call it 
honorarium. I do not want to mix up* 
our high-ranking President with the 
category of servicemen. Whatever 
that may be, 1 make this humble sug
gestion for the consideration of the 
hon. Minister. I want the high rank 
of the President to be kept distinct. 
That is the point that I am driving at 
and I had to make these observations 
to convince him. If I merely said: 
Change the word ‘pension*, that would 
not appeal. The word honorarium or 
remuneration would be better. If he 
coins any other word, I will accept it

The Minister of State for Finance 
(Shri Tyagi): You do not mind the 

payment?
Shr  ̂ Sidhva; I do not mind the 

payment. The Presidentship is the 
highest office that our Constitution ĥ ŝ 
provided. We have to select a man 
lor his great sacrifices. I hope the 
hon. Minister will kindly bear my sug
gestion in mind.

Shri R. K. Chaudhuri (Assam): The 
point which has been raised by my 
hon. friend Shri Sidhva is a point ta 
be seriously considered. I think, 
neither the author of the Bill nor the 
whole Cabinet could give an assur
ance to this country that in future in 
the selection of our President, we 
shall confine our selection to etioso 
persons who have made sacrifices in 
their political career. No such assur
ance could be given by the Govern
ment of the day. As a matter of fact,. 
it may so turn out on account of poli
tical pressure, on account of circum
stances, that it may be necessary to 
put in the position of the President 
a man who had perhaps never made 
any sacrifice in the cause of the coun
try. Therefore, the excellence and 
patriotism of the present President or 
the out-going Gtovernor-General should 
not influence us in giving support to 
this Bill. Let us for a moment consider 
what has happened recently. You 
have given the position of the Gover
nor of Orissa to a person who had 
not distinguished himself in public life 
by sacrifice and patriotism. Ten years 
ago, when a similar question arose, 
the Congress vetoed against the ap
pointment of a Governor from the 
Secretarial. The Congress Ministry 
even threatened to resign on the issue. 
Circumstances have now so changed:
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[Shri R, K. Chaudhuri]
that the Congress Government has 
selected one of their Secretaries as 
tJovernbr of a province.

The Minister of State for Trans
port and Railways (Shri Santhanam):
This Bill has nothing to do...........

Shri R. K. Chaudhuri: I would ask 
my hon. friend. . . .

Shri Santhanam: On a point of
order, Sir. This Bill has nothing to 
-do with a Governor. We are dealing 
with the case of the President, who 
has to be elected by Members ol Par
liament and Assemblies.

Shri R. K. Chaudhuri: Is that a
poiî t of order?

Mr. Deputy-Speaker: I agree. There
is no point in raising the case of ♦he 
Governor here. The Bill does not 
relate to a Governor. Hon. Members 
nray kindly confine. . . .

Shri R. K, Cliaudhuri: I was only 
going to finish my argument

Mr. Dep«ty-Speaker: Order, order. 
We have heard sufficiently. Reference 
to a provincial Governor is absolute
ly unnecessary. Hon. Members need 
not anticipate that there will be Pen- 
Tsion Bills for Governors also.

8 b r i  M. ChMidhuri: You In tre
tjot rlMvd me.

 ̂ Mr. Be»elr4lpe*eK Hon. Membtrs 
'Will confine themselves to Preeidmits 
and the ex-Govftmor-General.

Shti R. K. Chaudhuri: What I am 
:5aying is this. Is there anything in 
our Constitution laying down that this 
ofTlce of President will not in the 
future be given to persons who have 
not distinguished themselves by their 
personal sacrifice in public service? 
That is the point.* There is nothing. 
On analogy, just as there is nothing 
to prevent a Secretary from becoming 
a Governor, there is nothing to pre
vent another Secretary or the Secre
tary-General from becoming the Presi
dent in the next vacancy.

Mr. Devuty-Speaker: Under the
Conscitution, the President is elected 
If the whole country choosê  to el̂ ct 
one, he is an hpnoured persbn.

Shri Kamath (Madhya Pradesh): 
That is indirect election.

Shri R. K. Chaudhuri: I hope you 
will certainly agree with me that the 
person ̂ f  the present President should

not be a consideration in influencing 
us to support this Bill or to go against 
this Bill. That is what I am saying. 
From that point of view also I get 

4 support from the speech of my hon. 
’ friend Shri Sidhva. Practically in no 

country do we have any provision for 
the grant of a pension for its Presi
dent. Even the British Government 
that was here and which was anxious 
and eager to give what they could to 
their British employees from the In
dian exchequer did not care to give 
any pension to the outgoing Governors- 
General from the Indian exchequer. 
Therefore what I say is we have got 
to justify before the public this Bill 
and its provisions, especially as in 
most of the countries, as I have said, 
there is no provision for the payment 
of pension to the elected President. 

.  Therefoi;  ̂ we should be able to pro
duce very strong justification if we 
decide to give a pension to our out
going President. And what is the 
strong justification that we have
here? So far as the present President 
is concerned, I can say that there is 
every justification to give a pension. 
I would say that there is every justi
fication for that. I would even go a 
step further and say that in view of 
the public service rendered by Shri 
Rajagopalachari, there is every justifi
cation to give him some pension.
That I can concede. But should we 
only for that reason have a Bill of this 
nature which will be there for, all 
times in the future generations? I
would liiw the hon. Finance Minister, 
who has asked us to agree to this 
Bill, to give us very strong grounds 
why. when we have not yet given any 
pension* when w e n  the British Gov- 
emxneat did not give penstoas to its 
Govemors^General, when practically in 
no other country there is ttiia system 
of giving a pension, we in India, when 
we are always complaining of poor 
finances, should agree to a Bill of this 
kind. I hope the hon. Finance Minis
ter has got such strong justifications in 
his mind and will be able to teU us 
what they are.  ̂ ^

The other question I would like to 
ask is whether this pension is revoc
able or not, at the will either of the 
Legislature or of the* Government. 
We have in the past seen, especially 
in the days of the non-co-operation 
movement, that Government servants 
who had been accused of indirectly 
helping the movement or Government 
servants whose sons had joined what 
was called the non-co-operation or smd- 
versive movement, had their pensions 

, withheld or withdrawn. I would iiKe 
to know whether this pension that is 
being granted by this Bill is revocaoie 
at the pleasure either of the Govern
ment or of the Legislature.
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I would also like to know whether 
the drawing of this pension will be 
subject to the ordinary pension rules, 
that is to say, whether the pensioner 
will have to appear in person and 
show that he is still alive, or whether 
he will have to produce a certificate 
from the nearest village officer or 
some other officer that he is still alive 
Dn that day. I would like to know 
whether these rules that govern the 
payment of ordinary pensions will also 
apply to the President. If they do, . 
then of course, we cut away the dig
nity with which we wish to invest 
the President by means of this law 
that we are making. The difficulty is 
that in this law there is no provision 
to say that Government ^ill be able 
to make some rules to carry out the 
objective of this Bill. There is nothing 
here to say that rules will be framed 
to this end, laying down the proce
dure for,the drawing of the pension of 
the President.

I would like to invite the attention 
of the House to the proviso to clause 2 
which says:

“Provided that, where any such 
person is re-elected to that office* 
no pension shall be payable for 
the period during which he again 
holds office as President”.

Suppose the President again joins 
politics. Is there any bar to his Join
ing politics in tho future? Is there any 
bar to his beooming the Leader of 
Opposition in the future? Supposing— 
God forbid^but supposing the Con
gress does not come in power, and the 
present President is approached by 
his counttymen to come and take up 
the position of Leader of Opposition, 
will he be entitled to draw this pen
sion? He does not get any salary—we 
have not provided for salary even for 
the Leader of Opposition, and so if 
he likes, can the present President, 
when he happens to be the Leader of 
Opposition on some future date, draw 
this pension? Or conversely, suppose 
the Congress does come in power and 
suppose tne present President becomes 
Leader of Opposition, shall that Con
gress Government be bound to give 
this pension to him in order to help
him to carry on the opposition against
the Government? That point also has 
to be considered. It is true as has 
been stated in the Statement of Objects 
and Roasons, that the Governor-Gene
ral will not draw any pension, so long 
as he holds office of a Minister; but 
that is his personal generosity. Is it
the intention of the Legislature or C)f
this Bill that he would not be entitled 
to draw any pension or is it to be left 
to the discretion of the individual 
either to take the pension or not to 
take it? That point has to be cleared.

I am not speaking in any spirit of 
carping criticism; but whether any 
amendments are moved or not, I very 
much wish that these points should 
Ibe made clear by the hon. Finance 
Minister in his speech.

Prof. K. T. Shah (Bihar): I rise to 
welcome the principle of this Bill, 
though I have to make some sugges
tions for its improvenient which will 
come up for consideration in due time.

At the outset, I would like to remind 
. those Members, at any rate, who were 
present also in the Constituent As
sembly when the Constitution was 
going ‘through, that I had proposed 
certain amendments at that time, 
which, as usual, were rejected, but 
which nevertheless had foreseen the 
necessity of some such provision as we 
are now bringing forward. We are, 
therefore, faced with arguments of the 
kind that my learned triend Mr. 
Chaudhuri has just put forward before 
the House. The point, however, 'hat 
we have to remember is that we do 
not wish to make the Presidency of 
India a prize or a perquisite only of 
the rich who can afford to live with
out any recognition of their servic,is 
on superannuation from the public 
that they have served. In fact, I had 
ventured so far as to suggest that 
before an individual takes oath of ,his 
office as President and enters upon his 
functions, he must divest himself of 
all his own earned property acquired 
or inherited. They should be either 
sold, or he should make them into a 
trust and hand it over to the Reserve 
Bank to be restored to him when he 
quits office after the completion of his 
term. ^

That, of course, was not acceptable. 
Nor was my suggestion to incorporate 
in the Constitution a provision, that a 
pension provision should be included 
in some general terms, not mention
ing a specific figure, so that we should 
not have the danger, which Mr. R. K. 
Chaudhuri pointed out, that the pen
sion may be liable to be withdrawn 
under certain contingencies, if not by 
Government, at least by the legisla
ture. There is no doubt that this 
legislature is under" the Constitution ’ 
supreme in such matters. Therefore 
either by way of an amendment of 
this Act, or repeal of this Act, or oven 
perhaps by refusing that particular 
item in the Budget, in a given year, 
which relates to the pension unless 
charged to the Consolidated Fund— 
Parliament would be free to withdraw 
the pension. Now, at any rate, unless 
and until the Constitution is amended 
in that light, as suggested by Mr. 
Chaudhuri, it would not be possible 
either for this Pafrliament or its suc
cessor to bind them not to pass any
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such legislation. In the face of this 
danger—danger as such Mr. Chaudhuri 
considers it—he has been brave enough 
in rising against the ukase in making 
that proposal. I hope he will have 
equal courage to move an amendment

Shri E. K, Chaudhuri: When I spoke 
I had no Intention (Interruption).

Prof. K. T. Shah: This is a danger 
which ought to be guarded against but 
now I am afraid it is too late. Short 
of the amendment of the Constitution 
it is not possible to guard against 
that particular danger. ^

The danger also remains that, if we 
make no provision of some sort, the 
person who has become the head of 
the Union of India, by our own choice, 
may be reduced to destitution; and 
it would not be in comport with the 
dignity of the country or its people 
to allow, its head—its former head—to 
fall into* such a predicament. If you 
do not wish—I hope the House will 
agree with me—that office to become 
a prize only for the rich and the 
mighty, if we do not wish also that 
the President, when he leaves office, 
should be exposed to penury and the 
risk of destitution, it is but right snd 
proper that we should make this pro
vision.

In this connection, I would associate 
myself with my friend Mr. Sidhva in 
congratulating the Secretariat of this 
House in instituting a Research sec
tion, which has provided this informa
tion. But I would like Mr. Sidhva al̂ o 
to remember, and I hope the Research 
Section will find out, that even though 
the Prime Minister of England is not 
of the level of the President, there is 
a provision in an Act of the Baldwin 
Government in 1936 or 37—I do not 
remeiftber .the exact date—^whereby 
the retiring Prime Minister is entitled 
to a pension from* the Consolidated 
Fund.

Shri Sidhva: That is correct
Prof. K. T. Shah: I am now con

cerned with the prinoroe, that the 
provision is made obviously realising 
the fact......  •

Pandit Thakur Das Bhargava (Pun
jab): It is the case in France also.

Prof. K. T. Shah: Mr. Sidhva men
tioned it, though he did not mention 
the figure. Perhaps the figure is 
there. But the principle is accepted.

• There is, I think, not only no shame 
in accepting the principle, when we 
do not want the Presidency to b€

in the hands of the rich only: but 
there is equally a call of duty for us 
to make some provision of this charac
ter. It is not the individual we are 
concerned with. We are concerned 
with the person who had occupied the 
exalted office of head of the State, 
which is completely sovereign, and 
who in his person symbolises the 
dignity, the sovereignty, and greatness- 
of the people such as they are‘. .

I have another consideration to 9rge 
on this provision. The President must 
be available always as an elder states
man for consultation, counsel, and 
guidance, free of charge in my opinion, 
and free of any need to carry favour 
with the majority. He can do so only 
if you enable him to have some means 
of livelihood, if he is to conform to 
the ideal I have in view. He should: 
have no other trade or profession; for 
it is not in consonance in my opinion 
with the dignity of a person T)vho had* 
been the head of the Union, that he 
should be reduced to go about begging, 
or canvassing for contract, or seeking* 
service. He should be kept out of all 
these.

May I  in this connection say, sub
ject to correction by the hon. Finance 
Minister, that even the hon. Finance 
Minister does not accept his salary, 
but is content with his pension as one 
who has rendered 30 years service. . .

Shri C. D. Deshmnkh: On a point 
of personal information, I do not think 
that is correct.

Prof. K. T. Shah: I am sorry: that 
was the idea I carried. Once upon a 
time I thought he mentioned in the 
House that we would be surprised to 
know.........

Shri C. D. Deshmukh: That does not 
mean that I am not accepting a salary.

Prof. K. T. Shah: I correct myself. 
That was the information I got. I was 
about to compliment him for his 
sense of generosity. If I am ynder an 
error I shall withhold my compliment, 
for the present only, so that when I 
get accurate information I may be in 
a position more strongly to oflfer my 
compliments.

. Mr. Deputy-SpealLer: Sî ch compli
ments are sometimes embarrassing.

Prof. K. T, Shah: It may be embar*
rassing but if it is true let us face it 
in a straight and square way.

Mr. Deputy-Spealrer: Is there any
provision in the Constitution prohi
biting an erstwhile President from 
engaging himself in any trade or pro- 
fessiqn?
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Pnrf. K. T: Shall: None. The Con
stitution does not lay down any bar 
upon an ex-President engaging in any 
trade, profession, or business. I see a 
danger, in this world of temptatims 
in which we live, that a person of 
that eminence, distinction and record 
of public service, might be subject to 
all the temptations that I mentioned a 
while ago. The country must have at 
least one man who is not only above 
want, but also outside temptation. 
We must make this provision in such 
a manner that there should be no fear 
of penury or destitution for such a 
person, so that his advice and counsel 
will always be available to us in a 
national emergency whenever we re
quire it. .

Mr. Chaudhuri was pleased to men
tion about the possibility of his coming ' 
into Parliament, and becoming a 
Leader of Opposition. I hope he 
would. The point I would urge even 
in that connection is that he should 
be given a pension, not because he was 
always agreeable to the Government; 
he Is given a pension in recognition of 
his service during his term of office, 
not because he happened to say ditto 
to the Government that was.

In this connection I might say that 
the same British legislation to which 
I referred a moment ago, which pro
vides a pension for the Prime Minister 
of England also provides some sort of 
allowance to the Leader of Opposi
tion. It is not at all in consonance 
with the idea of making a provision 
for the head of the State that he 
should join the Opposition, and be 
engaged in criticising the Government 
of the day. or be a more dittograph. 
His value would really be in the inde
pendent position secured to him, so 
that, without fear or favour, he may 
be in a position to advise the Govern
ment, the country and its people to 
the best of his light, irrespective of 
the fact whether the Government, the 
country or the people agree with his 
advice or not. That is the excellence 
of a provision of this character and 
therefore we should support it.

Coming next to the specific amount 
of the pension mentioned, I would say 
that the figure actually given here is, 
in my opinion, not adequate to the 
dignity of a person 30 exalted, who 
has occupied such a post, and render
ed such service. I know an amend
ment Is on the order paper; I do not 
know whether it will be moved, but if 
It is moved I certainly feel it necessary 
that some increase should be made 
because I ask you to consider the level 
of prices............

Shri Kamath: They will come down.

Prof. K. T. Shah: They wUl come 
down perhaps, but I do not see any 
immediate future when they will come 
down. The price level today, even as 
compared to pre-war days, is some

. where about four or five times.
An Hon, Member: This amount will 

be equal to Rs. 300 or 400 prewar.
Prof. k / t . Shah: Yes, Rs. 300 or 

400 prewar. Is it a figure that you 
should give your former President, a 
figure which is really not at all, in my 
opinion, adequate to the dignity of the 
office, or the need of the person? It 
would then rather be better not to 
recognise it, but if you recognise it 
in this manner do so adequately. In 
these days, when even a man with a 
very small family finds it difficult to 
make both ends meet, would you want 
the former President of India to be 
reduced to a position where he is not 
able to meet even half his rent out of 
the pension If he wants also to provide 
for the other needs like food, transport, 
education of his children, or his grand
children as the case may be?

I feel, therefore, that some means 
should be found whereby the figure 
should be increased. I do not know 
whether the rules of procedure would 
allow, at this stage, the figure to be 
raised by way of an amendment of 
this Bill; but I do think" something 
should be done so that the figure is 
not kept as low as, in my opinion. It 
is in this Bill. It is well-known, I 
hope, that I am not ordinarily In 
favour of Increasing salaries or allow
ances to public servants beyond a cer
tain standard. But here Is a case, 
here Is a figure In which I feel we 
are not acting generously, we are not 
acting even reasonably, if we bear in 
mind the price level, and if we bear 
in mind the requirements of a modest 
home of ease and comfort that the 
President must maintain In his retire
ment.

Remember, also that this Is the total 
amount of his pension. You provide 
no other concessions to him, you do 
not ,give him free transport, free hous
ing, or any other concessions which 
might be sufficiently valuable to com
pensate for this rather small allowance 
by way of Rs. -15,000. Not being free 
from Income-tax this will be reduced 
still further by the burden of taxation, 
say over Rs. 1,000 or more per annum 
at the existing rates I feel that the 
case requires consideration and consi
deration sympathetically. I confess 
that for my part I find it difficult, 
under the rules of procedure and the 
constitutional conventions we have 
established over amendments, to 
suggest an improvement in that way. 
But let me mention one point of prece-
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dent or analogy, namely, the provision 
of pensions by British Government 
to their Governors-General or Gover
nors, or other distinguished public 
servants. The Governor-General or the 
Viceroy was certaiply pot given any 
pension. He was, however, paid over 
Rs. 2i lakhs a year. But there are cases, 
I think mostly under the East India 
Company, wherein pensions have been 
provided, not only for the rest of the 
life of the individual, but hereditarily 
or in perpetuity. Warren Hastings, 
the first Governor-General, was given 
a pension, after his impeachment and 
after the plea that he was entirely 
reduced to poverty, a pension of £4»000 
a year, which, in terms of today’s pur
chasing power, would be more than 
perhaps Rs. 10,000 a month. The 
Marquis of Hastings, some twenty or 
thirty years later, was given a heredi
tary pension of £5,000 a year, which, 
unless in the latest arrangements made 
in the sterling balances settlements has 
been dispensed with, is continuing. It 
was continuing to my knowledge up 
to 1930.' I do not quite remember 
whether the Duke of Wellington, as 
Colonel Arthur Wellesley, was r.ot 
given a similar pension, as also 
whether Colonel Ochterloney was not 
given a similar pension. But ot the 
above two instances I am perfectly cer
tain. If. therefore, you really needed 
precedents, they are there—not that 
those precedents are worth following.
I repeat those precedents were created 
by an exploiting Power which we neM 
not follow at all. But in England, in 
France I have just shown you there 
are precedents. If you want prece
dents they will be available.

Sliri B. K. Chaadhttri: On a point 
of information. May I ask whether 
those countries give the pension even 
though the person resigns from office?

Prof. K. T. Shah: Oh, yes. They
may not accept it; but the pension is 
given, to the Prime Minister of Eng
land for instance after he resigns—he 
resigns when he is defeated. There 
is no term because the term of the 
Prime Minister depends on the majo
rity in Parliament.

Shri Sarangdhar Das vOrissa) : Why 
is it that, later, the British Govam- 
ment changed the system of giving 
pensions to the heads of States?

Prof. K. T. Shah: They did not
change it. The answer is that they 
simply used to pay such lavish salaries 
and used to select individuals from 
such a class, that they did not think 
it necessary to provide them with

pensions. Besides, ih e  Governor̂
Generalship or Vi'ceroyalty was some
times only a stage in a career. Here 
you do not want to select your Presi
dents from that class of titled aristo
crats or large landed proprietors. 
President Hoover of America, who 
does not get any pension, retumetl* on. 
the day he left the White House, all 

/ the salary he had received during the 
four years of oflRce. There are people 
who realise that public service is not 
an obligation but a privilege; and 
taking that privilege they are willing 
not only not to take any compensation 
for that service, but actually give their 
labour free of charge.

These Instances are already there; 
and where a sense of public duty is 
growing, these cases may happen. 
But we must only provide for the 
ordinary, average, citizen derived from 
the class of working men, who msiy, 
by his service, by his talents, by his 
any other qualities that commend 
themselves to the nation or the nation’s 
r^resentatives, be elected to this high 
office, and be in a position to serve 
the country. Let us not ignore his 
services in the past; or none would 
arrive at that office without a brilliant 
record of past services. Let us not 
deny him that his old age, his period 
of retirement and superannuation 
should be passed in peace, in comfort,, 
in ease, in dignity. For that this pro
vision, as I said before, is noit too 
generous or too lavish; and I hope 
some way would be found to remedy 
this.

The provision, therefore, should, I 
suggest, somehow be increased, if it is 
possible to do so. My next point deals 
with the terms arid conditions of the 
pension being allowed. The Presi
dent’s pension should be allowed only 
when he ha$ completed his term of 

 ̂ office; or if he is suffering from any 
physical disability which incapacitates 
him from duty. In that case the ser
vice actually rendered, however short 
or long it may be, should be recognis
ed. If he is impeached and found 
guilty or found unworthy of his office,
I realise that such a person need not 
be rewarded, either by the pension or 
even by any other allowance or’consi
deration. That is a case apart. But
I do not easily imagine that a person 
who has been elected to the high office 
of the President of the Union will, 
even if he happens to be an active 
politician, be guilty of such acts as 
would justify, necessitate an impeach
ment. which would, therefore, compel 
Parliament to withdraw his pension by 
an Act. of the legislature, or deny it 
by a cut in the grant. For that 
reason alone I would refuse the pen- 
slon. For mere physical disabilitv,
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illness or incapacity you should not 
d«ny the pension to a person who has 
served the country so well. After Pre
sident Wilson ot America ceased to be 
in office, he lived a semi-dead man, a 
helpless paralytic, for two or three 
years. Though there was no provision 
of that kind there, I hope in a situa
tion like that in this country, the pen
sion, if we provide for it, should not 
be refused merely because of circums
tances over which the individual has 
no control, and which incapacitate him
11 AM work. The one and

• only case in which I would 
deny the pension is in the case of a 
person who is found guilty—not merely 
suspected, but found guilty—after 
impeachment or in the ordmary course 
of law, for acts or offences conunitted 
against the country which are of such 
a high moral turpitude that we cannot 
possibly reconcile them.

With these few words, I support 
the motion.

Shri KamaUi: The Bill before the 
House is a very brief one. It contains 
only four clauses, but in one respect it 
is an extraordinary Bill in that it seeks 
to provide a pension to the elected 
head of the Indian Union. While the 
principle underlyhig the Bill may be 
quite salutary, it may not be very easy 
to accept the present measure which 
seeks to provide an unconditional pen
sion to the retiring head of our Union. 
The Finance Minister did well in 
clarifying the Statement of Objects 
and Reasons. The Statement as it ap- 
peara along with this Bill is very bald. 
It merely says: “Whereas it is desir
able that some suitable financial pro
vision should be made etc.'etc.’V In bis 
speech, the Finance Minister ampli
fied it and said that it is desirable to 
provide a pension “in the interests of
• 1* * • “-may I have the words again please?

Shri C. D. Deshmukh: I do not
know which words the hon. Member 
wants, but I said that:

“Government attach great im
portance to the principle of making 
an adequate statutory provision 
for a retiring President to- enable 

maintain the dignity of the 
high office held by him*’.

Shri Kamath: What is the opening 
sentence?

Shri C. D, Deshmukh: It is more
or less the same. . . . “to enable the 
President after retirement to main- 
1 reasonable standard of living 
befitting the high office held by him’*

Shri Kamath: Bol^ these ideas have 
been incorporated in the speech of the 
Finance Minister—the dignity of the 
office which the retiring President has 
held as well as the standard of living 
Which he is expected to conform to.

At the outset, let me make it clear 
that neither I nor my colleagues in 
this House wish to associate even re
motely the personality of the present 
incumbent of the office which is the 
subject matter of this Bill. We must 
keep that strictly outside the purview 
of the discussion in the House today. 
We are legislating to provide the re
tiring President with a pension, who
ever the President may be. The idea 
of dignity of the office and the 
standard of living has had a curious 
history in this House. My mind goes 
as far back as August 1948 when the 
question of the then Governor-Gene- 
rals salary was first raised on the 
floor of the Legislature and the Prime 
Minister replying to a. question over 
which my hon. friend Mr. Tyagi and 
I collaborated.........

SW Joachim Alva (Bombay): But 
he has now deserted your ranks!

Shri Kamath: He may come back.
Shri C. D, Deshmukh: No fears.

An Hon. Member: Or you may go- 
over there. . j

Shri Kamath: That is not possible-

The Prime ^nister in replying to' 
the question that I have put stated 
that the dignity of the high office of 
the Governor-General of India demand
ed a salary as high as Rs. 20;000. 
That statement of the Prime Minister 

accepted wholeheartedly 
within the House or without, and 
owing to a spate of comments and 
criticisms of the statement, a Bill was 
introduced in the House subsequently 
wMch reduced the Governor-General’s 
salary to Rs. 5,500 nett. That showed 
that the dignity of the _pffice did not 
dictate the size of the salary. The 
salary was reduced and still the dig- 

of the office did not sufter in the 
estimation of the people or of this
fv,̂  whichthus reduced the salary to Rs. 5,500 
was under discussion, the then Home 
Minister Sardar Patel made certain 
profound observations which would 
bear repetition In the House today In 
replying to the debate on the consider
ation motion, he -said:

"I agree entirely that in this
country sacrifice is respected more
than riches. But in this country
there never have been Sanyasis
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as Heads of the State. Heads of 
the State have bowed their heads 
before a Sanyasi and therefore 
Sanyasis have got away from the 
glamour of office or responsibility**.
Proceeding further, he observed:

“The dignity of the State in the 
present set-up is a different thing 

' frorn the dignity which the sacri
fice in the country carries with it*’.
It is not quite clear what he meant 

^y that. He went on:
“If I could succeed in persuad

ing my colleagues and the House,
I would certainly like to leave this 
House and go somewhere else, be- 
*cause the whole set-up is such that 
in spite of our efforts to come to 
the level of our conditions, we find 
it impossible to do so**.
These were the observations he 

made in March 1949. Later on in 
October 1949 the subject came up 
again in connection with the salary 
of the President. That was in the 
Constituent ^sembly.

Dr. Ambedkar remarked in that 
connection as follows:

“The reason why we fixed the  ̂
“salary at Rs. 10,000 is to be found 
in the salary of the existing Chief 
Justice of the Supreme Court 
which is Rs. 7,000. It was the feel
ing of the Drafting Committee 
that since the President is the 
highest functionary in the State 
there ought to be no individual 
who would be drawing a higher 
•salary thafi the President and if 
the Chief Justice of the Supreme 
Court was drawing a salary of 
Rs. 7,000, it was absolutely essen
tial from that point of view that 
the salary of the President should 
be somewhat above the salary of 
the Chief Justice. Taking all these 
facts into consideration, we thought 
that the proper salary would be 
Rs. 10,000**.
The consideration here when the 

salary of the President was fixed 
under the Constitution was that it 
should be higher than anybody else*s 
in the land. Therefore, the first thing 
I would like to ask the Finance Min
ister is this: What have been the 
guiding considerations in fixing the 
pension for a retiring President of the 
Indian Union? I cannot accept 4he 
dictum that mere dignity of oflfce de
mands it. That may be necessary; but 
that is not a sufficient cause. As 
Prof. Shah remarked, perhniw, dignity 
may demand even a hlghrr pension.

' If you go into this idea of dignity, 
which I hope is divested of any pomp 
and show,—dignity as it is commonly 
understood,—he may deserve a higher 
pension than merely Rs. 1,250 per 
month. If you take the standard of 
living as the criterion and if the cost 
of living goes up and up as it is doing 
these days, then also he may require a 
higher pension. But is it the consi
deration that his pension should be 
higher than anybody 'else’s in the 
land, because the salary was fixed on 
that consideration only— t̂hat the Chief 
Justice of the Supreme Court was 
getting Rs. 7,000, so it should be 
Rs. 10,000, though not the next round 
figure of Rs. 8,000 or Rs. 9,000?

Who are the highest, pensioners ̂  in 
the State today? I believe the Indian 
civil servants used to get £1,000 when 
they retired. I do not know how much 
it comes to under the new set-up. The 
Finance Minister may be in the best 
position to throw some light on that 
point.

Shii C. D. Deshmnkh: There has
been no change in the annuity.

Shri Kamath: I suppose, so far as 
Government officers are concerned, the 
annuity which a member of the I.C.S. 
gets is perhaps the highest annuity 
paid to a Government officer.

Shri C. D. Deshmnkh: I think some 
military pensions may be a bit higher. 
Some Judges also get slightly more.

Prof. K. T. Shah: And retired Gov
ernors too.

Shri Kamath: So that rules out the 
possibility that the President*s pension 
has been fixed on the basis that it 
should be higher than anybody else*s 
in the land. So, that is not the con
sideration— t̂he factor which influenced 
the Constituent Assembly In fixing the 
salary at Rs. 10,000, because It should 
be the highest salary, as he Is the 
highest functionary In the State. Ap
parently the pension that will accrue 
to the retiring highest dignitary or 
functionary in the State has been 
fixed on some other basis than this 
one. The Finance Minister would 
therefore do well to tell us on what 
particular basis this figure of Rs. 1^50 
per month has been arrived at.

In this connection it is pertinent to 
bring to the notice of the House what 
one of the foremost,—I may say the 
first disciple—of Mahatma' Gandhi had 
to say on this subject in one of the 
recent numbers of the issues of the 
HaHjan.
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Shrlmati Durgabai (Madras): He
wanted a Harijan girl to be the Pre
sident.

Shri Kamatb: That he suggested
earlier. I have not forgotten the matter 
of girls becoming President, but it does 
not relate to this subject. Whether 
the President is a girl or boy, a man 
or a woman, he or she will get the 
pension, whatever is fixed by the 
House. Su Shrimati Durgabai need 
have no anxiety on that score.

Mr. Mashruwala wrote in his article:
“A poor country like India can

not afford princely salaries or 
handsome pensions. They become 
^  burden when deflation sets in. 
They are out of all proportion to 
the average income or an ordinary 
citizen. A convention must, there
fore, be set up that he who is 
wedded to non-possession of pro
perty should be elected as Presi
dent of the Republic. He will, 
therefore, receive only what is ac
tually necessary for his human 
needs and will not condescend to 
take more than ftiat minimum.”

Alternatively, he suggested—not in 
the name of Sarvodaya or any other 
idea, but as a practical course, not 
as a convention, but as a definite rule 
that a retiring President might be pro
vided with a supplementary allowance. 
Here comes Mr. Sidhva’s point. He 
suggested an honorarium, but I think 
it is applicable only , to people in 
office. Mr. Mashruwala suggested that 
a retiring President might be provided 
with a supplementary allowance if his 
other sources are insumdept to enable 
him to provide himself with an Income 
adequate for such a standard of living 
as the nation considers proper for an 
ex-President. The amount should vary 
for each ex-President and might be 
varied from time to time ticcording as 
such ex-Presidents obtain or cease to 
obtain other income.

While opinions may be divided as 
to the possibility of drafting a Bill on 
these lines, there is a wholesome prin
ciple underlying the suggestion made 
by Mr. Mashruwala. Another point 
made by my fdend Prpf. Shah was 
whether this pension should be given
lo the President or whether the Pre
sident should be entitled to the pen
sion in all circumstances and condi
tions. I for one feel that if the ex
President holds any other office of 
profit either in the Government of 
India or in the Government of any 
State or engages in any other paid 
employment anywhere else he should 
not be entitled to get this pension. We 
must lay down in this Bill and we
f)8 PSD.

must provide a statutory limitation to 
the grant of this pension. Otherwise, 
the Bill, wholesome as it is in princi
ple, will be vitiated by that lacuna, 
a * lacuna which I feel must be filled 
before it is finally passed. It is wholly 
wrong, in my judgment, to confer an 
unconditional pension upon the elect
ed head of the Indian Union—not 
only on the ground that it is derogatory 
to his dimity, in case he takes up any 
other office or job but also from the 
point of view of establishing sound 
traditions in our country, in our in
fant democracy.

One of my hon. colleagues referred 
to the Prime Minister’s pension in 
Great Britain. But there certain con
ditions are definitely and explicitly 
attached to the grant of the £2,000 a 
year. Those are: firstly, that he is 
not in receipt of any pension under 
the Political Officers Pension Act, 
1869; secondly, or any salary payable 
out of money provided by Parliament; 
thirdly, or out of revenues of the 
Duchy of Lancaster; and fourthly, or 
any salary payable out of the Conso
lidated Fund ô  the United Kingdom. 
Here we have completely shut our eyes 
to such an important provision as 
regards this measure. This House has 
already been told how in all other 
countries no elected head of the State 
draws a pension, and in the case of 
Prance it is doubtful. There, so far 
as I understand. Only a proportionate 
pension is prescribed in certain cases. 
But by and large, in almost all the 
countries that we know, and from 
whom we have borroWfed so much— 
and so well too, perhaps—in the fram
ing of the Constitution, such a provi
sion for the elected head of the State 
does not exist. Therefore it becomes 
more incumbent upon this House to 
see to it that such a provision is not 
made lightheartedly or without any 
conditions being attached to it.

The Financial Memorandum on this 
Bill refers to the fact that **the Iasi 
retired Governor-General has intimat
ed that he would not draw any pen
sion in addition to his salary as 
Minister” and that “no expenditure 
will thus be involved under clause 3 
of the Bill, so long as the last Gov
ernor-General continues to be a 
Minister”. It is all right. It is volun
tarily foregone, and it is well that he 
has acted very wisely and the House 
would give its approbation to his act 
of self-abnegation in this regard. But 
is it not all the more necessary there
fore that such a contingency must be 
foreseen by Government and adequate 
provision made to meet that contin
gency, or emergency, when the ex
President may become a Minister just
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as the ex-Goveraor-General has be
come a Minister just now? He may 
become a Minister or. as my hon. 
friend Mr. Chaudhuri said, he may 
become the Leader of Opposition in 
Parliament or even take up any paid 
employment outside Government. 
What then do we propose to do? Do 
we propose to leave him in enjoy
ment of the pension? Suppose he 
draws a salary of Rs. 5,000 in any 
paid employment outside—and there 
is no constitutional bar to his being 
employed outside on whatever salary 
it might carry. Is it not therefore 
necessary explicitly and definitely to 
provide statutorily that when he is 
engaged in a paid employment or 
when he takes up any office pf profit 
this pension would not be admissible?
I fail to see how or why the Finance 
Minister cannot see his way to recog
nising this objection and amending the 
Bill accordingly.

The Bill has got only two operative 
clauses, one about the . salriry of the 
ex-President and another about a 
concession made to the last Governor- 
General, that he too will be similarly 
entitled to this pension just as any 
other ex-President. 1 think the point 
made by my friend Prof. Shah about 
impeachment, that in the case of im
peachment he should not get his 
pension, is already provided for in the 
Bill, because it definitely says that 
only when he ceases to hold office 
either by the expiration of his term 
of office or by resignation of his ofl^e 
he will be el^ible to this pension. 
There is provision in the Constitution 
for impeachment. Therefore it fol
lows logically that in case he has been 
impeached and removed from office 
this pension will not be admissible to 
him. That is my reading of the Bill. 
(An Hon. Mem ber: You are right). 
And I hope the Finance Minister will 
tell the House whether my interpreta
tion of this particular clause of the 
Bill is correct.

Mr. Deputy-Speaiker: What happens 
if he resigns on the eve of impeach
ment?

Shri Chaadlmri: And takes
service in T»tas. Will he get pension?

Shri Kamath: Therefore I am fore
seeing that possibility and I am saying 
that it would be very salutary and 
very desirable, and even essential, to 
lay down explicitly and unambiguous
ly that it would not be available or 
Admissible to the President under all 
I'onditions and in all circumstances, 
)*i.t only when he has no other source 
of income. Otherwise I for one feel

that we will be bringing the office of 
me rresiaent, the highest functionary 
in the State, into ridicule and contempt 
in that the retiring President, while 
being engaged in some other office of 
profit or paid job, also draws a pension 
of Rs. 1,250 a month. We will make 
the office of the President, the laugh
ing stock not merely of our own coun
try but of the whole world. Therefore, 
with a view to ijromoting the highest 
traditions, parliamentary and extra
parliamentary, in our land, I would 
beg of the Finance Minister and of 
this House to amend the Bill in such 
a manner that the pension would be 
admissible to the ex-President only 
when he has no other source of income 
or means of livelihood.

Sardar Patel observed in March 
1949 in connection with the 
Govemor-General’s salary Bill that in 
this country sacrifice is respected more 
than riches. It is true that he will 
have to have a very decent salary so 
as to enable him to meet all the ex
penses that he has to incur *as the head 
of he State. The retiring President is 
as good as a Sanyasi; he may be »  
Vanaprastha perhaps, if not a san- 
yasi, and we must see to it in the 
first place that a convention t>r tradi
tion grows up in our land that the 
ex-President will not accept any office; 
his advice may be available to. the 
Government at'all times; he may be 
more or less a non-official adviser to 
the Government, if they need his ser
vices, but we must try to build up 
this tradition that an ex-President will 
not accept an office of profit under 
Government or be engaged in any 
other paid job. It is only in this 
circumstance that this aUbwance of 
Rs. 1,250 per month may be given ta 
this retired functionary who Is virtu
ally a Vanaprastha or a Sanyasi. 
Otherwise, there is no reason why he 
should get this pension at all. While 
therefore I welcome the principle 
underlying the Bill, I want to make 
my position clear as regards to the 
unconditional grant of this pension. 
Pension may be of three kinds: An
ordinary pension wKich all Govern
ment servants and officers draw; a 
token pension which is a sort of an 
expression of our gratitude or respect 
or regard for the services rendered by 
a person; a subsistence pension. Judg
ing from the .language used by the 
Finance Minister in his speech, what 
is contemplated is that a pension is to 
be paid in consonance with the dignity 
of the office and a decent standard of 
living. I suppose what is meant by 
him is not a mere subsistence, pen
sion, not just subsistence; and it is 
difficult to call it a token pension also* 
So one can olily regard it as any
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oth<ir ordinary pension, and therefore, 
it becomes all the more necessary in 
the case of the elected head of the 
Indian Union* who is in a class apart 
from Government officers and Judges 
of the High Court and the Supreme 
Court, it is necessary to provide in 
this very Bill statutory restrictions and 
conditions as regards payment of the 
pension to the retiring President. I 
hope th&t even now it is not too late 
to incorporate certain suitable amend
ments to this Bill in the light of the 
suggestions that 1 have offered, and I 
do hope Nthat the Finance Minister 
will see his way to amending the Bill 
suitably, so as to maintain and pro
mote the dignity of the high office of 
the President of the Indian Union.
' Shri Hanumanthaiya (Mysore) : Sir, 

you will kindly excuse me if I make a 
few observations in regard to the pro
visions of this Bill. I wholeheartedly 
agree that an arrangement for the pay
ment of a kind of pension must be 
made to the President, because a man 
who manages to get elected as a Pre
sident will have spent quite a number 
of years in public life and public life 
means poverty all round. So if the 
President has to lead a decent and 
dignified life after retirement, it is but 
right that the State should make pro
vision for his comfortable and dignified 
living.

Having conceded that principle, I 
would like to bring it to the notice 
of this House that that principle has 
to be adhered to strictly. We grant a 
pension so that the retiring President 
may not engage himself Jn other acti
vities and thus bring down the pres
tige of his name and office he held. 
Otherwise, there is no meaning in 
granting a pension. The very fact that 
the otate takes upon itself the respon
sibility and the burden of maintaining 

4iim shows that he is not going to 
engage himself in other occupations 
either in Government service or in 
any other occupation. Provided he 

, does so, the pension ought to be given, 
in justice, to him. If he engages him
self in, say, industry or commerce 
or comes back to Government service 
in some capacity or another, it is not 
right that we should pay him any 
pension. Apart from monetary consi
derations, it would be very undignified 
on the part of the person to come 
back to Government service. If that 
principle is conceded, I fail to see how 
the last Governor-General can be paid 
any pension at all. You would kindly 
excuse me. Sir, as the last Governor- 
General happens to be here, it would 
be very delicate on my part to speak 
about it. But having seen the provi
sion fcr the last Governor-General in 
the Bilu I am compelled to state what

according to me is a principle. When 
a principle is concerned, we should 
not hesitate to apply it to persons who
soever they may be. It looks as it

- tills provision of payment of pension 
to the last Governor-General is based 
more on personal considerations than 
on principle. If the last Governor- 
General had kept himself out of offici 
of any kind, I for one, having regard 
to the past services he has done to 

. the country, would unhesitatingly 
agree to the payment of pension. 
When he has come back to Govern
ment service in one capacity or 
another, I would appeal to him per
sonally and tell him that he has 
forfeited any claim to the payment of 
pension on that ground. He has now 
be J3me the Minister in the Central 
Government and he draws a salary. 
It is said that he does not draw the 
pension due to him as ex-Governor- 
General but he will draw salary due 
to the Minister. This drawing of what 
is convenient to oneself and not draw
ing what is not convenient does not 
partake the nature of the dignity of 
the office one held. When I was in 
London last year, I happened to meet 
several Members of Parliament and 
some Ministers. Very many people 
expressed to me that it would not oe 
very dignified on the part of an ex- 
Govemor-General to come back to the 
Cabinet. Of course, they were not 
interested either this way or that. We 
are following the great traditions and 
conventions of English Parliamentary 
life. They gave a disinterested opi
nion. Not only myself, but one or two 
very prominent Indians, whose names 
are very familiar to us, heard this.

Shri Joachim Alva: We mind our 
business. They can mind their own. 
They have too much interest in us.

Shri C. D. Deshmukh: If I may
interrupt, Sir, is this all very relevant* 
because, the position is that a pension 
has been sanctioned to the last Gov
ernor-General under executive orden* 
which vest in the Government and 
it is not being drawn. The point of 
providing for it here is that it wiD 
be brought in as a charged expenditure 
later on if and when it is drawn. 
Reference to his acting as a Minister 
now and so on. does not seem very 
relevant for the restricted purpose cif 
this Bill. -

Shri Joachim Alya: May we appeiQ
to the hon. Member not to make these 
undignified references to the hon. Home 
Minister and ex-Governor-General. We 
forget the fact that fat pensions aie 
beiM drawn by many people, retired, 
in England, who still plot against 
India. In England, even the Leader 
of Opposition is paid a pension: I
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am not quite sure about this. In other 
countries, the Leader of Oppositi6n is 
getting a salary.

Mr. Deputy-Speaker: So far as the
point raised by the hon. Finance 
Minister is concerned, in view of the 
statement that the ex-Governor-Gene
ral, who is now a Minister, is not 
drawing his pension imd taking ad
vantage of this pension clause which 
will come into operation only after he 
retires and after he ceases to be a 
Minister, I do not think it is neces
sary to dilate upon that any further.

Shri flanumanthaiya: That is exact
ly my point. Not that I question the • 
legality of the provision. My point is 
that a person who has occupied the 
position of Governor-General or Pre
sident, should not come back to 
Government service in any capacity. 
That is the point I am making put. 
If there is a contingency for him to 
come back. . . .

Mr. Deputy-Speaker: The hon.
Member wants to provide here a pro
hibition against the President or the 
Governor-General taking up any other 
office including even that of a Minis
ter.

Shri flanumanthaiya: I would go
so far as that.

Shri C. D. Deshmnkh: There is no 
point in his argument by reference 
to a particular case. If that is his 
case, he may express that.

Mr. Deputy-Speaker; In general
terms, it is open to an hon. Member 
to say that as in the case of the 
Chairman of the Union Public Service 
Commission or any other Member of 
the Public Service Commission, there 
is provision that they should not ac
cept any other office of profit under 
the Government or outride, a similar 
provision should be made in the case 
of the President.

Shri Hanumanthaiya: I am very.
thankful to you, Sir, for summarising 
the suggestion that I am making.

To state my case, again, I main
tain, the dignity of the office of the 
President should be safeguarded. Once 
a President, he must not come back 
to Government service, or earn money 
in any other office. Otherwise, there 
is no meaning in passing a separate 
piece of 'legislation granting him this 
pension. If that principle is conceded, 
as I have been arguing, the person 
who was the last Governor-General 
should not come under the provisions

of this Bill. 1 would very much wish 
that the clause which refers to the 
last Governor-General be completely 
deleted. Now, why do we grant a 
pension? Because, he has held the 
office of President for the last time. 
The last Governor-General does not 
come under that category. The last 
office he holds is that of a Minister. 
He cannot retrospectively go back. . .

Mr. Deputy-Speaker: Apart from
any individual references, if the hon. 
Member's suggestion is that a President 
or ex-Governor-General, once he holds 
that office for even half a day or a 
month, if he holds any other office, 
during that period, he shall not have 
any pension, that is another matter. 
He can put it forward It is open to 
hon. Members to say that once he 
holds any other office, he loses his 
pension even for all time. That is 
another matter.

Shri Santhanam: Is it also suggest
ed that a President should not be re
elected as President?

Mr. Deputy-Speaker: Re-election is 
provided here. The hon. Member's 
argument will preclude a President 
being re-elected as a President.

Shri C. D. Deahmukh: He forfeits
his pension altogether.

Shri flanumanthaiya: You will
kindly see. Sir, that I am compelled 
to make personal references because 
clause 3 of the Bill makes mention of 
a particular individual.

Mr. Deputy-Speaker: Because....
Shri Hanumanthaiya: We know...
Mr. Deputy4tpeaker: Order, order; 

because, during the transition period, 
the previous incumbent could not. be 
refenwd to as ex-President. He was 
not a President, he was ohly tha* 
Governor-General. There is already 
an order granting pension to the last 
Governor-General. Therefore, there is 
no need to make any particular refer
ence to the erstwhile Incumbent. 
There is no objection to stating a
general principle without referring to 
any particular individual.

Shri Hanumanthaiya: My appeal to
this House is that we should not take 
an instance and make a law on it.
I would therefore respectfully urge that 
clause 3 of the Bill be deleted alto
gether. Because, as I said, the last 
office held should be taken into consi
deration, and not any office held pre
viously, whichever is convenient to 
the individual. If the last office that 
a person holds is that of a Minister 
In the Central Government, whatever
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privileges and emoluments are attach
ed to that office, let them by all means 
be given to him; I am one with that 
and wholeheartedly support that 
view. But, as I said, to take advan
tage of whatever posftion one held pre
viously to the last position and carve 
out a principle out of it is bad in 
principle. I agree with my hon. friend 
Mr. Kamath that in paying a pension, 
the amount must be the highest in 
keeping with the dignity of that great 
office for which you are making a 
provision.

Dr. S. P. Mookerjee (West Bengal): 
I think there is general agreement 
that there should be some provision 
for pension for an ex-President; but 
the main question is whether............

Shri A. C. Guha (West Bengal): I
do not think there is a general agree-
msnt.

Dr. S. P. Mookerjee: The question 
is whether it should be conditional or 
unconditional. That also is an im
portant matter which concerns not 
only the dignity of the person who 
may occupy the post*pf the President, 
but also the dignity of the entire coun
try. I would request the hon. Finance 
Minister to consider the different cri
ticisms which have been made on this 
Bill and try to evolve a formula which 
will meet the Government’s case as 
also the point of view of the critics of 
the Bill.

I am not quite familiar with the 
history of the pensions system in the 
East India Company. I believe some
where Lord Macaulay wrote that the 
pension system came into existence 
when ex-servants of the East India 
Company, after retirement, started to 
sweep the streets in order to attract 
attention to their claims. They were 
in such a helpless condition that they 
could not maintain themselves. That 
is how the proposal to adopt a pen
sion system came to be seriously con
sidered by the East India Company. 
Obviously, it is nobody's intention 
that we should have any ex-servant 
of the Government who, after retire
ment, should be thrown into such a 
predicament. Here, only one condition 
las been imposed. That is, if the 
President is re-elected to that office, 
then, no pension shall be payable to 
him for the period during which he 
may again hold the office of Presi
dent. The Finance Minister in his 
speech indicated the main object of his 
proposal. It was not a reward for 
the service which the President might 
have rendered to the country before 
his election to the great office; it is 
not even as a reward for work done 
as President either for a full term or

for a shorter period. But, it is to 
enable him to maintain on retirement 
a proper standard of living which will 
be appropriate to the dignity of the 
office which he had held.

These are the words which the Fin
ance Minister rightly used. If that is 
so, then he could include in this very 
Bill certain conditions regarding the 
future behaviour of an ex-President 
which may protect the dignity of the 
high office which he has held. Sup
pose an ex-President ac<?spts service 
under the State or under some private 
employer—that also is possible. Or 
suppose he starts doing some trade or 
business. Is it the intention of the 
House or the Gk)vernment that such a 
practice should be allowed? Let us 
examine this matter irrespective of any 
individual at all. We are not thinking 
in terms of the last Governor-General 
or of the present distinguished Presi
dent. But if the State decides to 
give a pension, then automatically it 
follows that the gentleman who will 
draw the pension will not resort to 
certain practices which might have 
been open ̂  to him had he been an 
ordinary private individual. There is 
no harm art all in making a suitable 
amendment now and making the posi
tion quite clear that the pension will 
be payable only under certain circum
stances, namely, where the person does 
not hold any office under the Govern
ment to which a salary* is attached or 
any salaried employment elsewhere or 
he does not cdrry on any trade or 
business. I am not actually suggesting 
what the wording should be; but this 
is the general object which we have 
in view. There are two ways of 
looking at it. Either you may say if 
any of these contingencies happens, 
then the pension shall not be paid. 
Or you may debar" the ex-President 
from doing any of these things. There 
are thus two ways of looking at it. 
Of course, so far as the second alter
native is concerned, namely, that of 
debarring the person from doing cer
tain things, that will bring you within 
the purview of the Fundamental 
Rights of the Constitution and the 
Supreme Court may come down upon 
the Government. But there may also 
be other approaches to the problem. 
If an ex-President decides to stand for 
election and if he becomes the Prime 
Minister, or even a Minister, if he 
decides to follow such a course of 
action, then obviously the pension does 
not become payable. Pension is paid 
only to enable the ex-President who 
goes into retirement after he has 
ceased to be President to lead a decent 
life so that the great dignity of the 
office which he held may not be im
paired. That is a vital question of 
principle on which there should not
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be any difference between the Gov
ernment and ourselves. We may be 
able to And some formula which is 
acceptable to aU.

There is another danger. If we 
from Parliament provide for this pro
cedure, the State Legislatures may 
make Similar provisions for their 
Governors. I do not know if under 
the Constitution they will be debarred 
from doing so. Suppose the demand 
is made that all the ex-Governors also 
■hould gel some sort of pension so as 
to enable them to live a dignified life 
in their own States, then, what hap
pens? We do not want the ex-Gover
nors to be going about with begging 
bowls in their hands asking for chaiity 
or jobs from people who can give 
them such jobs.

Shri J: R. Kapoor (Uttar Pradesh) : 
What about ex-Ministers?

Dr. S. P. MookerJ^: I would rather 
not say anything with regard to ex
Ministers. But as I said, there may 
be such possibility in regard to Gov
ernors. 1 do not wish to say anything 
with regard to the ex-Governor- 
General and I do not quite appreciate 
the remarks of the previous speaker. 
Although the law permitted him to 
draw pension, he has observed the 
spirit of the provisions of the Bill and 
has very generously not drawn the 
pen ion. Rather than criticising his 
conducl. we should congratulate him, 
in as much as he has acted in a 
manner which was quite worthy .of 
him and of the of!ice whic‘h he has 
b'een called upon to hold. It is not . 
his responsibility that he has become 
a Minister. The Prime Minister asked 
him to take up the responsibility and 
he hasjiccepted it. Let us leave alone 
all personaiitiej and let us look at 
the orinciplq. I do not think the 
public will appreciate this sort of un
conditional prt)vision of pension to an 
ex-President, although he may accept 
employment under the Government or 
some private employer or carry on 
private business, trade or industry. I 
hope the hdn. Finance Minister will 
look into this matter and in his usual 
way be able to find some formula 
which will be generally acceptable to 
all.

Shri Maliayya (Madras): Sir. the 
question be now put.

Shri rose —
Bfr. Deputy-Speaker: Order, order. 

When the motion is made that the 
question be now put, I am bound to 
put the question.

The questions is:
'‘That the question be now put.*’

The motion was adopted?
* .

Shri C. D. Deshmnkh: I must con
fess some disappointment that the Bill 
in the form in which it has been pre
sented has not commended itself to 
all parts of the House without any 
exception. I realise the difficulties 
which some Members have felt in 
considering the matter; but it all de
pends on one’s* basic assimiptions. 
One can imagine 1̂1 kinds of contin
gencies and try to provide against them 
in a law. And that is obviously the 
soundest practice with regard to ordi
nary pieces of legislation. One has to 
foresee all kinds of snags and pitfalls 
and to provide against them. But I 
should have thought that in a matter 
like this where the question is what 
provision should be made to enable the 
exrhead of the State, such a unique in
dividual, to live in a style appropriate 
to his dignity, when such' a question 
is concerned, I should have thought 
that there was hardly any scope for. 
any kind of untavourable assumptions. 
The very fact that one tries to make 
a provision shows that one thinks that 
it is possible in the case of the head 
of the State to follow a certain course 
of action. I would like hon. ’ Mem
bers to consider what effect that would 
have on the public. I think it is much 
better to hold on to the assumption 
that any head of the State that we 
have elected or we may elect in the 
future would be such that he would 
not attempt to do the kind of things 
which appear undignified and not con
sistent with the honour and dignity of 
the country.

I shall now come to the individual 
points raised by various Members.

Shri Lakshmanani (Travancore- 
Cochin): If that is so, there would be 
no provision  ̂ in the -Constitution for 
any impeachment.

Shri C. D. Deshmukh: Well, excep
tional cases will have to be provided 
for and then they are provided ior 
explicitly. But we are here consider
ing a case where there will be no 
impeachment. We are considering the 
case of the head of the State who is 
other than a person who has exposed 
himself to impeachment.

Mr. Sidhva referred to the wording 
of the Bill and he disliked the word 
“pension’’ and wanted to know if any 
other word could be used instead. 1 
have referred to dictionaries in the 
meanwhile and have also given some 
thought to it while listening to othei
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Members. I have come to the conclu
sion that we cannot Improve on the 
word ‘‘pension” because pension refers 
to past services. It is some kind of 
provision against a past service, that 
Is, after retirement. That is essential
ly the meaning. There are ' a few 
other words like gratuity and so on. 
which a,re obviously inappropriate. 
Honorarium is the particular word 
which he has suggested. But that Is 
something paid voluntarily for services 
rendered and generally speaking, not 
a recurring payment and neither is it 
intended to .be an adequate remunera
tion for services rendered. It is more 
often a token of appreciation. There
fore, we shall get away from the main 
idea of this payment. The only other 
word that was suggested, or rather 
form of words was “supplementary 
allowance” in connection with which, 
^apart from its sound, there are vari
ous other difftculties which I shall try 
to point out when I come to Mr. 
Xamath’s speech. There is an idea in 
that word “supplementary” which I 
will have to discuss when I come to 
the hon. Member’s speech.
1 2  N o o n

Shrl Nazintddin Ahmad (West Ben- 
•Ran: It would be like supplementary 
food.

Shri C. D. Deshmukh: A certain
amount of restraint is required in dis
cussing this subject. That is why I do 
not wish to indulge in anything but a 
serious reference to the matter. '

Mr. Sidhva. although he agreed with . 
the purpose of the Bill, referred to the 
fact that there was no provision for 
pension in other countries and that 
is a point to which other Members 
have also referred. That point has 
been, I think, effectively answered by 
Prof. Shah and one or two other 
speakers. The essential point is that 
conditions are not comparable here to 
the conditions In other countries.

Shri Sidhva: I wanted to make a
distinction between service pension and 
the pension of a person of high status.

Shri C. D« Deshmukh: I shall again
come to that while dealing with 
amendments. My point is that this is 
not a pension which is comparable to 
•service pensions becaiise the Govern
ment are not agreeable to imposing 
the sort of conditions which we do 
impose on ordinary pensions. The fact 
that I express myself as being unable 
to, accept most of the amendments of 
which notice has been given would 
show that the Government regard this 
AS totally not comparable with ser
vice pensions. In regard to other

pensions, conditions such as the pen
sion shall not be drawn when the 
recipient holds an office of profit, etc., 
are usually attached to service pen-' 
sions. Indeed it is a part of the Civil 
Service Regulations that the total re
muneration of a pensioner has to in
clude his pension which he is entitled 
to draw. He comes on the scale of 
pay for the new post but that scale of 
pay has to include the amount of his 
pension. Many of the . suggestions 
made are very suspiciously like those 
conditions ^nd that is the very reason 
why I intend to oppose those amend
ments when they are moved.

I am one with Mr. Sidhva in hold
ing that this pension should not be 
regarded as comparable to ordinary 
service pensions. Indefed we must not 
construe the word ‘pension* in that 
.ense. But, as I said, I am not sure 
that there is any other word which 
will be preferable to this.

Coming back to the point which I 
was developing (Interruption). I am 
losing the thread of my speech be
cause of the interruptions.

✓

As I said, conditions in this coun- 
, try are not comparable to those which 
exist in other countries. We are a 
country of poor people and we hope 
that many of the Presidents, ^hom 
we shall choose, will be men whose 
only wealth will be the wealth of a 
disinterested service to the country. It 
is in that context that we have to 
consider the present Bill.

Now I come to the few difficulties 
felt by Mr. Chaudhuri. He again re
ferred to the same point that there 
was no need for pension and, as I say, 
this is a country where the motto 
“simple living and high thinking” ori
ginated and therefore there is a chance 
of our being able to obtain as Presi
dent men who have distinguished them
selves singularly in the service of the 
nation.

He asked whether pensions were re
vocable. So far as the legislature is 
concerned, the legislature which grants 
a pension may amend the law if the 
circumstances demand and revoke the 
pension. In other circumstances if 
.you do make a law, it is not open to 
the executive Government to revoke 
the pension. There again it all de
pends on how imaginative we are in 
conceiving of unpleasant or fearsome 
possibilities which should induce Gov
ernment to think of revoking a pension. 
My basic assumption is that until the 
contrary is proved such possibilities 
will not arise.
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[Shri C, D. Deshmukh]
He asked whether the ordinary rules 

will apply for drawing this pension. 
Where high-placed personages or offi; 
cers draw their pensions they usually 
sign a pension Bill. There is no de
tailed o>roo£ or a life certificate in
volved. The very fact that the drawer 
of the pension signs the pension bill 
is enough and I cannot imagine any 
kind of indignity being involved in 
the procedure for drawing a pension. 
I can assure the hon. Member from 
personal experience that there is no 
difficulty in drawing pensions............

Shri lyagi: Why do you not draw it
then?

Shri C. D. Denhmpjih: Or you can
authorise, as my hon. colleague Shri 
Gopalaswami points out, the banker 
to drawdt. It is all as simple as that.

The point about his being a Leader 
of Oppositiop has been well answered 
by Prof. Shah. I emirely a^ee With 
him. It is as much as saying that if 
he sidei with us we will pay him a 
pension but if he does not we shall not 
pay him a pension. I think that would 
be most unfair.

Shri J. R. Kapoor: Both the hon.
Finance Minister and Prof. Shah should 
be congratulated upon their agree
ment. . . .

Shri R. K. Chaudhuri; Once in their 
lifetime.

Shri C. D. Deshmukh: I am always 
prepared to agree with any rational 
argument brought forward. I take no 
side except with reason.

Prof. Shah raised the point about the 
pension not being adequate, whereas 
some other Members, specially Mr. 
Kamath, complained that it was larger 
than might be necessary in certain 
circumstances. It is very difficult to 
find the golden mean in matters of 
this kind. And that brings me to 
the next question as to what are the 
criteria which influence us in deter
mining this particular figure.

All I can say is that we found it 
lay in the range of pensions that are 
drawn by others who have held high 
offices, not necessarily political. That 
was in a vague sort of way at the 
back of our mind. I am sure none of 
us indulged in any arithmetical exer
cise in trying to find out whether this 
particular figure was in excess of any 
pension drawn by anybody. There 
are complicated rules about special 
additional pensions for special ser
vices, both on the civil side as well as 
military side. The judges have their 
special rules. It looked to us, consi
dering all possible figures that

Rs. 15,000 per annum subject to tax 
was a very reasonable figure. I rather 
anticipate the discussion, and that 
might perhaps save time, and I would 
say that we have a basic objection to 
making salaries or offices free of in
come-tax. Therefore we have pre
ferred to put the figure as a gross 
figure subject to income-tax and that 
has reference to the amendment which 
Mr. Kamath has given notice of, 
namely, ttiat the figure should be 
Rs. 12,000 subject to tax. Actually 
there is not very much difference in 
it. The net pension after deduction of 
income-tax will be Rs. 13,860 which 
gives a rate of about Rs. 1,140 per 
month net, while on Mr. Kamath’s 
formula it will be Rs. 1,000. I should 
imagine that the difference is not so 
great as not to be bridged, given good
will and so on. I do not think there 
n^d be a quarrel on this particular 
figure.

Now, I come to the other point 
raised by Mr. Kamath and that was 
really a difficult point, fie thought 
that we should make some provision 
for payment of a supplementary al
lowance in the light of such means of 
sustenance as are available to the 
President from time to time. I do not 
know whether he has tried to work 
out the implications of this formula.

Shri Kama^: It was Mr. Mashru- 
wala*s suggestion, not mine.

Shri C. D. Deshmukh: I do not give
the hon. Member original credit for it. 
I know that it belongs to Mr. Mashru- 
wala.

Shri Kamath: Nor do I claim any 
credit.

Shri C. D. Deshmukh: Anyhow,
since the hon. Member has adopted it. 
I thought that he might iiave given 
some thought to it. I am myself 
frightened of the possibilities if we 
follow this suggestion. Imagine the 
occasions on which one would have to 
review this matter, if he were to re
view from time to time whether the 
means of sustenance available to a 
particular individual, or may be two 
or three individuals, are sufficient to 
enable Government to give the pen
sion. Then, there may be people who 
might send wrong reports that they 
hear that X, Y or Z is carrying on 
kind of business in which the profit 
made is so much and then there might 
be investigations. Obviously, if there 
is a provision to assess the means of 
sustenance then there would necessari
ly have to be investigations. But it 
seems to me that far from v our pro
vision being derogatory to the dignity 
of the high office, it is a provision like 
the one that the hon. Member has
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suggesifa that would be derogatory to 
the dignity of the office. On practi
cal grounds, therefore, I have no hesi
tation in rejecting my hon. friend’s 
amendment altogether.

Stei Ramath: I am also not press-
Ing

Shri C. D. Deahmukh: I would sug
gest to hon. Members that they should 
remind themselves that there will be 
such few cases of this kind that we 
can afford to take risks, as I said, on 
our basic assumptions in thiff matter 
till we prove ourselves unworthy—so 
to speakrr-or till the contrary is prov
ed. I myself feel a great deal of 
confidence that we shall be fortunate 
In finding individuals whose subse
quent behaviour will not compel any 
reconsideration of the measure—very 
simple in form—which I am commend
ing to the House.

Then, Sir, there was some reference 
to Mr. Kamath's speech about thc.ex- 
President becoming a laughing stock 
if pension is drawn and if he follows 
some other vocation. That argument 
I find it very difficult to follow, 
because if there is anything open to 
objection, according to me at any 
rate, it is the following of the other 
vocation and not the drawing of the 
pension. The drawing of the pension 
by itself cannot make for an incident 
which would cause derision in the 
minds of the people. To what extent 
the ex-President should follow voca
tions; what kinds of vocations he 
should follow; what posts he should 
accept; what posts he should not 
accept—these are matters which I feel 
it is impossible to define in a Bill of 
this kind, e«J>eciaily as one has to 
make a distinction between the pri
vate sector and the public sector, and 
so far as the essence of the matter is 
concerned I cannot say that you can 
make any distinction. 'We might, if 
one’s worst fears were to be realised, 
envisage that the ex-President might 
engage himself in an unworthy pur
suit or some privatie business. I think 
the whole matter is so complex that 
the House would be well advised to 
leave that alone at this stage. In any 
case, the withholding of pension will 
not be a remedy against that kind of 
contingency.

That brings me to the speech of Shri 
Hanumanthaiya, which almost pained 
me. I have explained the position in 
the course of my interjection during 
his speech and that is that the object 
of ibis clause 3 is merely to enable 
the last Governor-General’s pension to 
be brought within the purview of 
clauses 2 and 4, that is to say, the 
amount is flxed by clause 2 and it is

charged to the Consolidated Fund of 
India under clause 4. So, whenever 
that pension is drawn it will be of 
that amount and will be charged to 
the Consolidated Fund of India. I dO’ 
not propose to make any observations 
as to whether an ex-President should' 
or should not accept even the post of 
a Minister. I should imagine that cir
cumstances would arise—without par
ticular reference to any individual' 
case-~in the future where the true in
terests of the country may require 
that the high personage who has been 
President should be called upon to 
shoulder the burden of participating 
in the governance of the country. He 
may be Prime Minister. I do not 
know. It is very difficult to imagine, 
but I would not at this stage rule out 
such a possibility if the interests of 
the country demand such a course of 
action. ^

Then, Dr. Mookerjee made a plea 
that I should try and import the 
thoughts that have been expressed to 
the contrary. I have, I hope, con
vinced at least most of the hon. 
Members* in this House on the merits 
that it is really unnecessarily Xo en
cumber the Bill with provisions in
tended to forestall impleasant contin
gencies. I think that this was the only 
point he made. I have already pointed' 
out that whether you withhold a pen
sion or you grant it, it cannot prevent 
these contingencies occurring, if you 
assume that they are going to occur,

Mr. Deputy-Speaker: The question̂
is:

“That the Bill to provide for 
the payment of pensions to retir
ing Presidents, be taken into 
consideration.**

The motion was adopted.

Clause 2.— (Pension  to re tir in g  
Presidents.)

Prof. K. T. Shah: I beg to move:
(i) In clause 2, after “Office occur

ring in line three, insert “or by physi
cal disability, or incapacity.**

(ii) After the existing proviso tO' 
clause 2, add new proviso *

“Provided further that when any 
such President accepts any paid 
post, office or appointment under 
the Government of India, or under 
any State in India, or in any 
foreign country under any foreign 
Government, or if he is engaged in 
any trade, business or profession, 
no such pension shall be payable 
or paid, to any such person who 
has, for any reason, ceased to hold 
office, during the period that he
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[Prof. K. T. ShahJ
has accepted and is engaged in 
any appointment, post or office 
mentioned in this proviso, or is 
engaged in any trade, business or 
profession.”

Mr. Deimty-Speaker: I think the
hon. Member has already spoken on 
if; I shall put it to the House.

Prof. IL T. Shah: I have spoken on 
the general discussion, not on this.

Mr. Deputy-Speaker: Hon. Members 
are aware that an elaborate discussion 
has taken place and the hon. Minister 
has replied in extenso. Is it neces- 
^ary once again to dilate upon it?

Prof. K. T. Shah: So far as my first 
amendment is concerned, I have spoken 
on it. But second contains many 
thii\gs which, need to be explained, 
unless you take it that the House need 
not hear my arguments. I am quite 
willing not to speak on the first, what- 
•ever its fate may be by votes. But 
second, I think, requires some expla
nation.

Mr. Deputy-Speaker: Has this not 
been fully covered during the discus
sion? Am I to allow a repetition of 
what has already been said? I do not 
think it is necessary to go into this 
matter unless any fresh points arise 
for consideration.

Shrimati Dnrgabai: The hon. the
Finance Minister has already stated 
that he is unable to accept this amend
ment.

Prof. K. T. Shah : As I said, I have 
not explained the purport of my second 
amcnd’.Tient, The points I made in 
my spoech were: that a pension is 
desirable and necessary; second, that 
it should be adequate, which this 
amount is not; third that the pension 
shoukl be paid, in the event of his 
not niereiy resigning his office, but 
also of his suffering from physical and 
other disabilities. The fourth point I 
mnde was that there are precedents, 
though not too many, and that the 
amount is not enough in view of the 
level of prices and also the dignity of 
the office. But all those points which 
are in this amendment, with all res
pect I submit, were not dealt with 
by me in my speech on that occasion; 
and I deliberately reserved them fcTt* 
a subseauent occasion. On the point 
about professional business I referred. 
only to the amendment I moved during 
the Constitution debate. And it is a 
^ery strange doctrine, Sir, that be- 
<!ause the Finance Minister has declin
ed to accept an amendment, therefore

the House should not have benefit 
of the mover’s views in reSpect 
thereof.

Mr. Deputy^Speaker: I am not pro
ceeding on that at all. Let me make 
myself clear. I have not disallowed 
the making of this motion, either with 
respect to his first amendrnent or with 
respect to his second one. They are 
quite in order. It is only at this 
stage that these amendments can be 
moved. But so far as speeches in 
respec  ̂ of these amendments are con
cerned, are the very same matters 
which have already been discussed at 
the earlier stage to be placed before 
the House onqe again? Is it not open 
to me to say that the same matter has 
already been covered and set out on 
the one side and answered on the 
other and therefore it is unnecessary 
to take up the time of the House once 
again into a discussion of those 
matters?

Pandit Thaknr Das Bhargava: On
a point of procedure. Sir. So far we 
have been considering the principles 
of the Bill, and the practice has been 
that when the amendments are moved 
the Members who move the amend
ments give their reasons also. At the 
same time the ruling is quite salutary 
that when the Member has already 
given some reasons then he ought to 
be brief, or if he has given brief 
reasons then this is the occasion when 
he can dilate on them. But to shut 
out a Member from speaking on his 
amendment will not, I humbly beg to 
submit, be correct because all the 
reasons in respect of the amendment 
may not have been debated fully on 
the motion for con$ideration; and 
this is the occasion when all the 
reasons may be given.

Shri Kamath: It is only after hearing 
him that you can know whether 
he has fresh arguments to advance.

Mr. Deputy-Speaker: I have heard. 
And I have been allowing so much 
overlapping only for this reason. 
Otherwise I would have pulled up 
Members even at the earlier stage. I 
thought once for all they have referred 
to the various matters they had in 
mind, and about the manner in which 
they want the Bill to be modified. 
Otherwise we are unnecessarily taking 
away the time of the House by enter
ing into the same arguments once 
again. If there are new arguments I 
have no objection.

Prof. K. T. Shafa: With all respect 
may I submit that when, for instance" 
a Bill is referred to Select Committee 
the Members recommended for the 
Select Committee are not given the
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first preference to speak on the ground 
that they would have an opportunity 
there? If you now wish to say that 
that conventjion should be further ela
borated, or a new one established that 
all those who have given notice of 
amendments should not participate in 
the general discussion, I would abide 
by that convention,

Mr. Depttty-SpeiAer: That 1b not
my point. My point is if hon. Mem
bers have referred to thq subject 
matter of the amendments they have 
tabled on individual clauses, and 
thought it necessary to refer to them, 
I do not want to allow them to repeat 
once again the arguments already ad
vanced at the earlier stage.

Prof. K. T. Shah: I deliberately re
frained from dealing with the points 
mentioned here in my general speech. 
The first speech only dealt with the 
general prmciple of the Bill; and 
these particular items which are par
ticularised here were not dealt with 
by me and' no arguments were ad
vanced by me with respect to' them.

Mr. Deputy-Speaker: Let me wait
and hear what the hon. Member has
to say.

Prof, K. T. Shah: If I repeat myself
you can certainly call me to order.

. Mr. Depnty-Speaker: Yes, he may 
go on.

Prof. K. T. Shah: I shall only deal 
with my second amendment. And 
that provides that the pension should 
not bo payable, and should not be 
paid, if the President or the person 
who has been President accepts any 
office under the Union or in any Slate 
or in any foreign country—whatever 
the salaries and other things may be. 
I think, in principle at any rate, this 
is accepted generally, that a person 
cannot combine, along with his salary 
or whatever emoluments he may be 
getting in the new office that he ac
cepts, also his pension. And if you 
want ’'to make this Pension as some
thing unique in the case of an ex
President, then it is of the utmost im-
gorlance that this amendment should 
e considered, at least in that portion 

that he should accept no other profes
sion or office of profit. If he does, 
then, during the periods he holds the 
office, no pension should be payable 
to him. This is also accepted under 
the Civil Service Rules. You may re
gard this as outside Civil Service 
Regulations. Then it does not matter. 
Take the case of the Lord High Chan
cellor of England. He gets pay as one 
of the highest judges in England at 
the rate of £6,000 {>er annum and he

gets an additional sum, namely £4,000 
for being the President of the Upper 
Chamber in England. If he ceases to 
be that, he does not get that salary 
which he has as President of the 
House of Lords. But he does continue 
to receive an allowance of £4,000 per 
annum ~as a Judge of the High Court. 
Even though he may be actually re
ceiving it either as pension on having 
presided over the House of Lords, or 
as *a judge, he may assist the House 
of Lords during the judicial proceed
ings of that tribunal. So I want to 

'make it clear that a person who has 
l^en the President should not accept 
any office under Government in India; 
and if he does, the pension should not 
be paid.

That disqualifying ofRce may be not 
only under the Union, but it may be 
in a State Government, or a State- 
aided corporation, or in a foreign 
country, or even under a foreign Gov
ernment, because the moment he 
accepts an office under a foreign Gov
ernment, we should not be oblig^ to 
pay his pension. There used to be a 
practice by which the retired ciyU 
servants of the Government of India, 
or any State Government, used to 
accept directorships and other offices 
of high profit in England which the 
Government was unable to stop. When 
I put a question in this House on 
this subject in this session, the Home 
Minister was pleased to say that we 
cannot prevent a retired public ser
vant from accepting any private 
employment. I suggest that, in the 
case at least of a person who has been 
the President of this country, it would 
be the desired thing if no office is 
acccpted; but if he does accept an 
office, our oiJy sanction is we with
hold the pension.

That is so far as a salaried office 
is concerned in India, or in any State 
in India or outside India. I next 
come to a larger question, namely, 
engaging in trade or profession or 
business in this country, or anywhere 
else. This is not exactly on a par 
with the point I made earlier, as 
regards accepting a paid office under 
Government or under a State. This is 
a larger issue, and unique in my 
opinion with regard to the .President’s 
pension. A person who has been a 
President, should not be compelled to 
go seeking a new source of income. 
That is why I agree to the pension; 
otherwise, I really do not see why we 
should give a pension. He should not 
be obliged by sheer necessity to be 
engaged in any trade, business, or pro
fession. Even̂  engaging in a profes
sion would, in my opinion, not be in 
consonance with the dignity of the 
office he has held. Take an analogy.
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[Prof. K. T. Shah]
The Constitution itself says, I think, 
that, in the case of High Court Judges 
or Supreme Court Judges, on retire
ment they shall not practise in their 
own court. The ex-Presideot having 
bron the head of the whole Union, in 
his case, in my opinion, at any rate, 
such restriction should not be confined 
only to holding Government service or 
post under Government; it should 
extend everywhere and anywhere 
Where there may be the least chance 
of some loss of dignity by his accept
ing omce or employment, or engagbig 
in businMs, or be open to temptations 
to undesirable courses of action, which 
I at least would desire the person who 
has been the President should be 
spared.

It is for that reason that I enjoin 
only one sanction, and that is the only

Z  a person who has been 
the President shall be disqualified from 
gomg into trade, business or profes
sion. That is not my purpose. Mv 
purpose ^mply is: that if he does so, 
he does it by sacrificing his pension. 
I do not A^nt to be misunderstood. 
I should certainly not desire that the 
President should go Into business, 
trade, or profession. If he does, we 
cannot prevent him I realise, by a 
legal provision. We are only using 
the one sanction that we have, namely, 
we withhold his pension. This, Sir,..

Mr. Depaty-Speaker: Suspending the 
pension during that period.

Pnrf. R  T. Shah: That is all. This 
is a point which I had not made 
during the original debate. I hope 
you would not have found any repeti
tion and I commend my amendment.

Mr. Deputy-Speaker: Amendments
moved:

(i) In clatise 2, after “office*̂  occur
ring in line three, insert *‘or by physical 
disability, or incapacity”.

(ii) After the existing proviso to 
clause 2, add new proviso:

‘‘Provided further that when any 
such President accepts any paid 
post, office or appointment under 
the Government of India, or 
under any State in India, or in 
any foreign country under any 
foreign Governm^pt, or if he is 
engaged in any trade, business or 
profession, no such jpension shall 
be payable or paid, to any such 
person who has, for any reason, 
ceased to hold office, during the 
period that he has accepted and

IS engaged in any appointment,
post or office mentioned in this
proviso, or Is engaged in any trade,
business or profession”.
Shri Kamath: Are you disposing of 

the amendments one by one? '
Mr. Deputy-Speaker: Yes. Both the 

amendments may be answered to
gether.

Shrl C. D. Deshmukli: Mr. Kamath*s 
amendment is of the same nature.

Mr. Deputy-Speaker: We . shall come 
to it later.

Shri C. D. Deshmukh: So far as
the first amendment is concerned,
I do not think these words are neces
sary because if he is physically dis
abled or if he is incapacitated, then, 
one may assume that he will resign 
and therefore it will be covered by 
the words retirement or resignation. I 
do not see the hon. Member’s difficulty.
I think that that situation will be 
taken care of. Therefore, I do not 
accept this amendment.

So far as the second amendment is 
concerned, I have already made cer
tain observations. I would just like 
the House to consider what foreign 
countries would think if we made a 
provision against an ex-President 
taking service in a foreign country. I 
should say that such a contingency 
is absolutely unthinkable.

Frof. K. T. Shah: On a point of
explanation. Sir. 1 am not saying that 
we should not allow him to accept ser
vice in any foreign country. All I 
say is that the pension should not be 
paid during that period.

Shri C. D. Deshmukh: 1 say such a 
contingency should not be thought of.
I do not think the hon. Member has 
caught my point. It is such a fear
some contiilgency that I do not think 
it will ever happen. We should be 
subjecting ourselves to ridicule if we 
were to make a provision against such 
a contingency.

Prof. K. T. Shah: As regards the 
contingency happening, there is the 
case of President Hoover, who accepted 
the responsibility of distributing food 
to the distressed countries, from the 
League of Nations. Such things do. 
happen.

Mr. Depuiy-Speaker: League of
Nations was not another Government.

Shri €. D. Deshmukh: I am only 
referring to the words used by the 
hon. Member: foreign country or
State. It is not necessary for us to 
provide against any such contingency.
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The idea seems to be running in his 
mind that somehow by doing this, we 
shall be achieving what we should 
have achieved by adding a direct 
prohibition in the Constitution itself. 
Since that cannot be done, he is think
ing of this. I must characterise it as 
a petty way of trying to ensure that 
the ex-President does not behave in 
a particular manner. I say, again, 
that it is not necessary to imagine that 
it would happen. If it were to happen, 
then, a mere withholding of isanction 
would not obviate such a course of 
things. Therefore, this is a small in
direct way of trying to meet his major 
objective which cannot now be achiev
ed by any amendment of the Bill. I 
think that if this contingency is to be 
avoided, it can only be done in two 
ways. One is the amount of pension, 
which, as I have already stated, is 
reasonable enough to enable a person 
of simple tastes to live a life of dig
nity; secondly, it must be left to his 
own sense of fitness of things. It is 
that on which I rely principally and 
therefore, I oppose these amendments.

Mr. Depuiy-Speaker: The question
is:

(i) In clause 2, after “office*’ occur
ring in hne three, insert “or by phy
sical disability, or incapacity**.

The motion was negatived.

Mr. Depaty-Speaker: The question 
is:

<ii) After the existing proviso to 
clause 2, add new proviso;

“Provided further that when any 
juch President accepts any paid 
post, office or appointment u^er  
the Government of India, or under 
any State in India, or in any 
foreign country under any foreign 
Government, or if he is ^gaged 
in atiy trade, business or profes
sion, no such ^nsion shall be 
payable or paid, to any such 
person who has. for any reason, 
creased to hold office, during the 
period that he has accepted and 
is engaged in any appointment, 
post or office mentioned in this 
proviso, or is engaged in any 
trade, business nr profession.**

The motion was negatived.
- ' '
Mr. Deputy-Speaker: Then amend

ment No. 26 of Shri Kamath, I am 
afraid, is barred. So far as the first 
proviso is concerned, saying that no 
pension shall be paid to a person if 
he has been removed from office, such 
payment is not contemplated at all. 
It is only a question of resignation

Shti Kiimath: But the Finance
Minister did not make the position 
clear.

Mr. Deputy-Speaker: He did. Unless 
there is provision in the Statute 
enabling the payment of a pension, no 
one is automatically entitled to draw 
any pension. If it is on expiry of 
office or resignation, then pension can 
be paid ; there is no ""question of dis
missal or impeachment. And Mr. 
Kamath*s second proviso also has been 
covered.

Shri Kamath: Does “paid employ
ment** come under “profession**?

Mr. Deputy-Speaker: Yes, profession 
is a comprehensive term. Employ
ment, trade, business and profession 
all come under that.

Shri Kamath: What about employ  ̂
ment in a commercial firm. Sir?.

Mr. Deputy-Speaker: Yes, that also 
comes in. The person may be a clerk 
or the manager or something else. 
Well, there is no good pursuing this 
matter. I am quite clear in my mind 
that this is all covered by the previous 
amendment which has been negatived 
by the House.

Shri J. R. Kapoor: Sir, so far as 
part (ii) of Mr. Kamath*s amendment 
IS concerned, it is of much smaller 
import and just because we have re
jected an amendment of a much wider 
import—I mean the one moved by 
Prof. Shah—that is no argument that 
we should rejeirt the amendment of a 
smaller imoort also. Not that I am 
in favour of this particular amend
ment, I would like to submit that for 
the siniple reason that we have re
jected Prof. Shah's amendment we 
need Aot rule this amendment of Mr. 
Kamath as out of order. We can 
refuse an amendment of wider import 
and at the same time accept the 
amendment of a smaller import.

Shri Kamath: Because the wide
and sweeping amendment of Prof. 
Shah has been rejected, it does not 
follow that no other amendment even 
of a restricted nature can con\e in.

Mr. Deputy-Speaker: So the hon.
Member is willing to allow the person 
to engage hims€̂ lf in trade or business 
and still take pension?

Shri Kamath: No, Sir, that is not
the pomt.

Mr. Deputy-Speaker: Because he is
not moving the alternative one it does 
not arise.

Shri Kamath: Not the alternative,
but the second proviso.
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Mr. Deputy-Speaker: Amendment
No. 31 is only a definition ol office 
of profit. What the hon. Member 
wants to move is the proviso, not the 
alternative. Amendment No. 31 re
lates only to the alternative one. 
where the words “office of profit 
occur.

Star! Kanutb: -  It is there in part
(ii) of amendment No. 26 also.

Mr. Deputy-Speaker; He may move

Shrl Kamstb: 1 beg to move;
After the existing proviso to clause 

2, add new proviso: .

“Provided further that no 
sion shall be payable to such 
TOrson, if he holds an ofBce of 
profit under the Government of 
Fndia, or the Government of ^ y  
s S  or if he engages in any 
other paid employment.

d . e » t  s . . » d . r i  o l

living.
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poet;
Son )e gnn'^h kanchanamashrayante
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must be dependent upon the little pen
sion (kanchana) we may give to him* 
or vouchsafe to him. I expect that 
the hope entertained by the Finance 
Minister that the President will not 
behave except in a particular way will 
be fulfilled. It is always difficult to 
judge how human beings will behave 
but we all hope with the Finance 
Minister that he will act in a parti
cular way.. But there are cases which 
have already happened, for instance 
the acceptance of a Minister’s post by 
the ex-Governor-General. It came to 
us as a surprise, though a pleasant one 
and we welcomed him here in our 
midst. One can therefore be never 
sure how a retired President will 
behave under particular circumstances. 
It is obviously an essential principle 
that during the period that he holds 
an ofRce of profit this pension* will not 
be admissible to him.

Clause 2 makes it clear that the 
pension would be paid to him if he 
resigns his office. It is not quite clear 
as to whether he will get it only when 
he resigns after a full term or whether * 
he will get it even when he resigns 
after say, six months, four months, 'or 
even fifteen days of office. It only says 
that if he resigns his office, he will 
get pension, just the same amount as 
a President who has served the full 
term will get. In the case of Govern
ment servants there is what is called 
proportionate pension and even in the 
case of the French President, who is 
the only exception to the salutary rule 
of the elected head of a State not 
being entitled to a pension, he gets 
only a proportionate pension depend
ing upon the term he has served as 
President of the French Republic. In 
this Bill, however, there is attached 
no such condition as the length of the 
term of office. Nor has it been laid 
down as to what are the circumstances 
under which he is entitled to draw a 
pension. Nor do ^  find any provision 
where it is said that the pension would 
be admissible to the ex-f^esident only 
where he does not engage in any paid 
employment or office of profit̂  The 
Finance Minister is perhaps inclined 
to live in a little idealistic world of 
his own, coloured by poetic imagery, 
and expects that all human beings
will behave as he hopes, and will all
be men of sterling integrity and 
character and will be al ove human 
temptations. I certainly welcome this 
hope, and I also look forward to that 
day when human beings will be of
that calibre. But for the present, in
the imperfect world as it is today, we 
have got to foresee all contingencies 
and we have got to provide for them. 
The Finance Minister is also not 
averse to foreseeing contingencies, but 
he only hopes that these things will
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not happen, but if they do happen, 
what then? He will not be here to 
tell us what to do. It is therefore 
necessary that there should be provi
sion in this Bill saying that this pen
sion will npt be an unconditional grant 
to a retiring President or ex-Presi
dent. I therefore hope that my two 
amendments would commend them
selves to the House, because when an 
ex-President accepts a paid job or 
takes up an orllce of pront, the raison 
d’etre lor the grant of pension in 
consideration 61 the dignity of his high 
office and of the standard of living he , 
should conform to disappears and 
once the raison d'etre is not there, 
there is no need to pay or continue 
to pay that pension to the ex-Presi
dent.

Shri C. D. Deshmukh: 1 have no new 
argument. I am unable to accept the 
amendment.

Shri Syamnandan Sahaya (Bihar): 
Has the hon. Minister said anything 
about this idea of proportionate pen
sion?

Shri C. D. Deshmukh: I do not
think that proportionate pension is 
mentioned at all in the amendment 
which has been moved by the hon. 
Member. ‘

Mr. Depnty-Speaker: The question
is:

After the existing proviso to clause 
2, add new proviso:

“Provided further that no pen
sion shall be payable to such 
person, if he holds an office of 
profit under the Government of 
India, or the Government of axxy 
State, or if he engages in any 
other paid employment?*

The motion was negatived.
'^Mr. Deputy-Speiker; The question 
is:

“That clause 2 stand part of the 
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added
. to the Bill.

Clause 1.-^ (Short Utl$)

Amend nent made:

In clause 1, for “1950*' substitute 
“1951”.

— [Shri C. D. Deshmukh ] 
Clause 1, as amended, was added 

to the Bill.

Hyderabad Public 
Companies (Limitation 

of Dividends) 
Repealing Bill

8063.

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmukh: I beg to
move:

“That the Bill, as amended, be

is:
Mr. Deputy-Speaker: The questioa

“That the Bill, as amended, be 
passed.**

The motion was adopted.

HYDERABAD PUBLIC COMPANIES 
(LIMITATION OF DIVIDENDS) 

r e p e a l in g  BILL.
The Minister of Finance (Shri C. D. 

Deshmukh): I beg to move:
“That the Bill to repeal the 

public Companies (Limitation of 
Dividends) Regulation, 1358F of 
Hyderabad, be taken into consi
deration.**
The Statement of Objects and 

Reasons is self-explanatory and I need 
not make any observation in support 
of my motion.

Mr. Deputy-Speakerl The questioa
is;

“That the Bill to repeal the Pub
lic Companies (Limitation of Divi
dends) Regulation, 1358F of Hy
derabad, be taken into coftsidera- 
tion.**

The motion was adopted.
Clause 2 was added to the BilL

Clause !.• (Short title and commcnos*
ment.)

Amendment made:
In sub-clause (1) of clause 1, for 

“1950” subsUtute “1951*’.
— [Shri C. D. Deshmukh 1.

Clause 1, as amended, Was added 
td the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmukh: I beg to-
move:

“That the Bill, as amended, be 
passed.**
Mr. Deputy-Speaker: The questioa 

is:
“That the Bill, as amended, be 

passed.”
The motion was adopted.
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FINANCE COMMISSION (MISCEL
LANEOUS PROVISIONS) BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move:

‘That the Bill to determine the 
Qualifications requisite for ^point- 
ment as members of the Finance

Commission and the manner in 
which they shall be selected, and 
to prescribe their powers, be taken 
into consideration.

The House then adjourned till Half 
Past Eight of the Clock on Friday, 
the 4th May, 1951.




